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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PART —I ~QUESTIONS AND ANSWEBS)
W,_adncsday, 6tk April, 1949

——p—

The Assembly met in the Aséembly Chamber of the Council Flouse at a
Quarter %0 Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS
(¢) ORAL ANSWERS

PraXs For TaATRING NUBSES

*1675. Sbrt V. 0. Koeava Rao: (a) Will the Honoureble Minister of Health
be pleased to etate the plane of Goverument for training more nurses % meed
the present shortage? . )

(b) What is the number of nurses being raired every year?

The Honocurable Rajkumari Amrit Eaur: {a) and (b). A staterveut con-
taining the information asked for is laid on the table of the House.

STATEMENT

{a) A echeme for additional residential accommodation for Nurses including Student
Norses has beer sanctioned for the Irwin Hospital, New Delhi. To provide for the teaching
of the increaming nutsher of stodent norses in the Ceotrally Administered Aress, Sister Tutors
are being trained in ap large a' number 38 possible in Delhi and abroad. A College of Naraing
for higher training ir Norsing baa been started in Delhi. The larger hospitals provide
training for probationer Nursee. In areas where there are no sach training hospitsla tbe
Lincal Administratiocn bas been deputing candidates for training in adjoiring provinces.

in the provinces, piuus are under consideration to provide for the training of gutﬂ.ifv
narsing pereocnel and of an additional ommber of student nuress in existing training cantres.
New training centres are also bemg established. Varioos Dafferin and 3ission Hospitals
have been asked to train #todeat norses at Government expense Steps are being taken to

make the profession -aore attractive by i isg the caisnes and redociog the hours of
work where they ar: induly long. E .

{b) Name o7 province} <rcrage pumber of muraes
Admemstratior &ovned annvally,
Madras 351
Bombay 183
West Bengal 135
‘Ll P. “

Bihar - s

2177)
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‘East T'unjab ' 0
Assam 61
Urissa 2
C.2. L]
Belhii ne
Ajmer-Merwara 6
Coorg 3
Himacha! Pradesh
Kutch. s

Total 1102
R i ol

8hri V. 0. Eesava Rao: May I know whether any nuraes are being sent to
foreign countries for higher training?

The Honourable Rajkumari Amrit Kaur: Yes, they are.

Shrimati @. Durgabai: May I know whether the All-India Nursmg Ceuncil
which is supposed to have taken up the recruitment of nurses bae started its
work, if not, when is it going to start the work?

The Honourahle Rejkumari Amrit Kaur: The All.India Nursing Council
hias just been formed, and its first meeting is going to be held shortly.

8hri V. 0, Eetava Rao: May I know whether there is any "proposal to train
public heslth nurses?

The Eonourable Rafkomari Amrit Kaur: I do not know what the Ques-
tiooer means by ‘'public heslth nurses’’.” If he means Lady Health Vigitors,
they ore already being trained.

Shri BE. V. Eamath: How msny purses are. required, in the Minister's
view, to Iucet the needs of a sick pation such as India is %day?

Mo, -Spnker' The question is vague.

Dr. P. S. Deshmukh: What is the number of nurses who ere receiving
this higher training at present?

The Honourable Rajkumari Amrit Kaur: The average: pumber of nnvses
trained apnuslly is 1103 and out of this, a grest many do receive higher
training.

8hrimati G. Durgabai: May I know what is the total number of wmale
. oiirsos working today ?

The Homourable Rajkumari Amrit Kaur: I have mot got the figure of
male purses available here.

Shri V. C. Kesava R30: May { knew the training capacity of the Nursing
College, Delhi.

The Honourzble Rajkémari Amrtt Eaur: Delhi trsins 112 nurwos annual
ly and it is hoped to increase that numher in the coming year.

Strimati Alnmu Swaminadhan: In view of the fact that more young
iadies are coming forward for training ss nurses, may I ask-the Honourable
Minister whether there are enough tmmmg centrea in India to meet the n«ede
of all those who are coming forward?

* The Fonourable Rajkuyasri Amrit Kaur: ] lve to admit that the centres
available for training are not enough, but the provinces are forging ahead
with plaus for further treining and the Centre is forging ahead likewise
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Shri Mabavir Tyagi: Is there avy amangement for the w\raining of village
nursee, that is to esy, those who do not dmow English?

The Hanouradils Raffumar Amrit Xsur: Yes, Sir.

Bhri 8. V. Erishnamourthy Rao: Has Government fixed any target dase
%o impjement the recommendations of the Ehore Committee Report in this
oonpeotion ? . )

The Honourable Rsjkumari Amrit Ksur: Yee. Government ia trying to
implement the Bhore Committee recommendations as quickly as possible.

Shri Mahavir Tyagi: May I conclude that the nurses &rom the villages who
do not know English are actually sdmitted to the training schools, of which
mention i¢ made in the anawer? .

The Honourable Rajkumari Amrit Esur: Nurses that are trained for
villages are naturally not admitted into the hospitals, because the
hospitel training requiree a certain amount of Englieh knowledge, but arrange-
mente are made to train nurees in the languages of the country.

Suri V. 8. Barwate: How many nurses are admitted from the Btates?

The Honourable Rajtumari Amrit Kaur: I would have to have notice of
that question.

ALLOCATION OF INCOME.Tax PROOEEDS TO PROViNCES
1¢1876. Beth Govind Das: Will the Honourable Minister of Finance be
pleased te etate:

(a) whetber it is a fact that the allocation of income-tax proceeds to
various provinces has been changed; and . o

- (b) if so, what are the details of the past and the present allocations of in-
come-{ax proceeds to valious proviaces?

"The Honcurable Dr. Jobn Matthsl: (a) Yes, Bir.
(b) A statement is laid on the table.

STATEMENT

- - .
ofthe Pro  of Provincial
vincial shate  ghare of
Naroe of Provinoe of [ncomotax Income-tex
under the after the
CGovernment of Partition
India (Digtsi-
bution of
Reven ues)
Order, 1938
1 2
Medrap i . i 16 18
Bombay - i » 20 - 31
Bengal . - . » 20 e
West Bengal s % N 12
Agsax . . « A 2 . i 2 3
Oriasa . . . . . . 2° a
U.P . . . P . ‘ . @ 1% 19
Biber . 2 . . . = : : . | 13

t Asswe % ibiw quetior laid on the talda, tbe questiomer being abeent.
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1 1, . 2 3
cC.P. . . . S 5 [
Punjab F: i i = 8 o
East Punjab . . . . -6
N.W.F. P. . . ; 1
Sind . F

Total 100 100

DzeLaa Seeo1ar Porron Esum.-tmm'r'

$*1677. Lala Raf Kanwar: Will the Honourable Minister of Bome Affairs
be plensed to refer to the reply to Starred Question No. 77 asked by Shri
Kishorimghan Tripathi on the 10th August, 1948 regarding the working of
the Delhi Bpecial Police Establishment and etate:

(a8) tho date of the organisation of this eatablishment;

(b) the composition of the said establishment;

(c) the number of oases registered by the said establishmeunt from tbe
date of its organisation till 8lst December, 1948 or till the lasd date upto
which figures are available; :

(d) of the sbove cases how many relate to Gazetted or Commissioned
officers and how.many to non-Gazetted or non-commigsioned officers, and bhow
many of these have ended in conviotion; and J

(e) what action is being taken %0 prosecute or otherwise punish the re-
psining offenders who have not ¥at been brought to trial or otherwise pre-
oeedzd against? ?

The Honourable Sardar Vallabhbhai Patel: (a) June, 1941.

(b) A atatement (No. I) ia laid on the table of the House.

(e) 1854 up to 28th February 1949.

(d) end (e). Of the above cases, information about 122 _gsses is not
tully available on account of the non-receipt of complete records from I.shore, -
the pre-partition Headquarters of the 8.P.E., and of some cases pending dis-
posal in Pakistan. A statement (No. II) showing the disposition of the re.
maining 1732 cases is laid on the table of the House.

"+ Answer to this question laid on the table, the questioner being abseng,
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STATEMENT II ?

'CMlm Cag‘egh Casea Cases
involvi in whi iovolviog involvin
Gum‘:j Q.0sa N.G Os. only 8 Total
aodfor orC.Os. . =andfor members '
Comm- ‘were N.C. @s. oftbe
“isgioned  jointly public
- officers. nvolved ’
N. G Os
N. C. Ok.
Coovicted . . . . . 3 9 303 129 485
Acquitted . 20 6 173 41 240
Withdrawo from court for admlmetrn
tive or other reasens. 2 2 7 11
Cases which lapeed in court. the ac.
cesed having died or m which
action ujs 512 Cr. P. C. taken, the
aeccused haviog absconded . 1 . 7 3 1
Canoes pending trial in courts . 18 15 148 28 207
Cosee which ended in punmhmen&
26 a result of departmantal action, 1ge 2 1124 8. 141
Caes in which persons involved were
exoaerated es & result of depart-
mantal proo 4 28 2 34
Cagee pending depnrknenlal action 9 26 1 36
Casma ready for prosecutivn 7 a 10 26
Cama pending senction for prm
eution. . 5 21 26
transferred to local th -iit.iee
for necvssary action . 3 ‘4 8 15
Oma dmpped for want of pmof 1
. 58 ¢ 82 74 214
Osuss mdar mvoaugamm ) i2 212 63 . 307 -«
e AR el
ToraL - - 207 39 1,129 357 1,782
+ *b afficers removed from eervice. .

15@ public eervante removed frem service

BALANCE oF PAyamENTs Wite U. 8. A. ol

*1678. Shri R. K. Sidhva: (a) Will the Honourable Minister of Finance
t{]e;sedutg state the present position of the balance of paymenes account
the

(b) Ii it is unfavoumb!e to Indis, how will the deficit be made up?

(¢) What was the amount of Indian exports to dollar areas during the
year 19487

The Honourable Dr. Jobn Matthai: (a) During the eleven months Januarr
—November 1948 India had a deficit in her balance of payments with the
United States of Rs. €083 crores=$181-89 million. Later figures are not
available but the balance eontinues to be unfavourable.

{b) The deficit in the past wes met by borrowing from the Inbetastional
Mouetery Fund and by spending the mulfilaterslly convertible sterling placed
at India's disposal under the Sterling Balances Agreemenia In the future
we hope aleo to borrow from the International Bank for .Reconstruction and

" Devclopment.
(o) Aocording to the Seaborne Trade Accounts, the value of Indiav ex-

ports to the dollar aress during- the calendar vear 1948 amounted to Rs. 106-92
crores=%$320-76 million.
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Shri B. K. Sidhva: May I know whether we can draw on sterling reserve
for dollars?

The HonCurable Dr. John Matthai: We can draw only on the swount of
sterling that has been relessed to us in convertible form.

Shri R. K. Sidhva: What is the resson for this adverse trade balance in
dclars? s !

e

The Honourable Dr. John Matthai: Because our exportg are coming down
and our imports are going up.

Shri M. Ananthasayanam Ayyapgar: Muy I ask the Honourable Minister
what i the total uuantity of imports during the same calendar year 1948 ‘from
dollar areas? 2

The Honourable Dr. John Matthai: I have not got the inforzaation here, but
I will give it to the honourable membar.

Shri M. Apanthasayanam Ayyangar: These berrowings are intended for
cutrent experses. How does the Honourable Minister propose to pay the
loans that he has borrowed from the Internationsl Monetery Fund and Bank?

The Honourable Dr. John Matthai: That is one 6f the problems whioh I
am anxiously considering at the momeant.

Shri M. Anapthasayanam Ayyangar: Has the Honour;ble Minister any
idea of reducing the quantity of imports which could otherwise be dispensed
“with as far as poseible? :

The Honourable Dr. Jobn Matthai: That is one of the directions in which
we are pursuing this problem, that is to-ssy. try and axpend our exports as
far as possible and reduce our imports.

Shri M. Tirumala R20o: What i the rate of interest we ure payiog for the
borrowing from the International Monetary Fund?

The Honourable Dr. Jobn Mattnai: As I told the House some time ago,
the rate of interest varies according to the period %or which the loan hae been
in operation. So it is Aot possible for me to tell straightaway what ig the
rate of interest. :

Shri M, Tirumala R20: But what is the average rate of interest ranging
between one figure and the other?

The Honourable D, Jobon Matthai: It is very dificult for me to give un
sccurate figure,

Shri T. T. Krishnamachazi: Muy ! ack the Honourable Minister if he eould
tell the Honse how much of this adverse balance of Rs. 68-63 crores represents
imports of capital goods? )

The Honoarable Dr. John Matthai: T am not in a position to give the in-
formation straightaway, but I will collect it for the honourable member.

" . we

Shri R. K. Sidhva: May I know whether European countries are buying: trom
India and re-selling for their benefit of dollars?

The Honoursble Dr. John Matthal: I am not aware of anything of the kind
happening.

Shri M. Ananthasayansm Ayyangar: How much have we drawn so far from
thg multi-lateral coovertible eterling that is available %o us from Uzeab
Britain?

-  The Honourable Dr. Jobn Matthai: The extent to which we have drawn
from the eterling releasea®—I would ask the homourable member not to press
to answer fhat question E
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8hri M. Ananthasayapam Ayyangar: May I ask the Honourable Minister
if he will lay, for geperal information, a scheme whereby he intends to
increase the exports and decrease imports?

The Hoopurable Dr, Jobn Matihal: It is not possible for me to do any-
thing during the present session. But, as soon a¢ the House meets again, I
shall be in a position to make a full statement on the problem more or less
on the lines on which ¥ made a statement at ths begianing of this session as to
how the balance of payment stands aud the extent to which we would be able
to meet it. ete.

Sbri Mabavir Tyagi: Ma; I know the proportion between consumers
goods and producer goods had from America?

The Honourable Dr, John Matthai: That is  the question that my
honourable friend Mr. Krishnamachari put. T have not got the precige infor-
mation here. I would collect that. - :

Shr] Mahavir Tyagi: May I then ask as to how much of this pertains to
Government purchases in Americe?

The Honourable Dr. John Matthsi: I have not got tbe information ready;
that must be a relatively small figure.

Shri B. P. Jumjhunwala: Is it a fact that some of the consumers goods
which could otherwise be dispensed with were imported as an anti-inflatio-
pary measure,-and if o whether there has been any reduction in the inflation
thereby and what is the policy of the Goverpment in the future in this
respect ?

The Honouradde Dr. John MsuMdal; The policy of the Government with
regard to imports is 80 to regulate it that it is brought in conformity with our
exchange regources, with the internal demand in the country and with the
repercussion of it on industrial production inside the country.

AOrTveTIEs of ConmMuNIsTs N HYDERABAD

*1679. 8hri R. K. 8idhva: (a) Will the Honourable Minister of States be
pleased to state whether it is a fact that serious disturbances and murders
teke place in the district of Warangal and other districts on Hyderabad
(Deccen) border due to communist activitiea?

(b) If 80, what steps have Government taken to check this menace?

{c) Whbat is the total strength of the Communist in this aree?

{d) How many citizena of these districta have been murdered and what is
the amount of praperties looted by Communists during the year 19487

(e) Has any representation been made to the Government of India by the
people of this area to take control of these districts with a view to restore peace:
and tranquillity; and, if so, with what result?

The Honownrable Sardar Vallabhbhai Patel: (a) The situation was bad but
dince January 1949 the situation has been fast returning to normal.

(b) Does not arige.

(c¢) It 38 not possible to estimate the total strength of communists. The
nymber of connunist so far arrested in the State is about 4,000. Moeb of
the remainder have left these areas and some have gone umderground.

{d) I regret, 1 am unable to give the total figures for this period as no infer-
mation is available in regard to the period before the Police action.

{e) A number of representations have been received about the commumiat ~
menace in Hyderabad and suitable action wms tsken with the result that the
situation is now in hand. .
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Stiri R. K. Sidhva: May I know the. number of villages looted by these
<oramuniste? Ia there any figures available?

The Honourable Sardar Validhhbhai Patel: It is‘not possible for me to go
into details.

Shri R. K. Sidhva: Muy I knew whether the Laik Ali Ministry, in slliatice
with the Razakars, helped these Communists?

The Honourable Sardar Vallabhbhaj Patel: There are same suspicions
that the Ministry assisted the Communists,

Shzi E. K. Sidhva: May I know whetber any amount has been speut
from the Hyderabad Treasury to aid the Communists? :

The Honourable Sardar Vallabhbhai Patel: So far as I am aware, there
ia uo such expenditure.

Sbrimati G. Durgabai: May 1 know whether among those who were
murdeted, there are cases of women also and whether thereé were also cases
of abduetion of women?

The Honourable Sardar Vallabhbhaj Patel: The Cowmmunists in. their
atrocities made no distinction between men and women.

Shri H. V. Eamath: Is it not a fagt that these Communista foriied a trea-
cherous allance with the Razakare and resisted our police action io

- Hyderabad: )

The ®Wonourable Sardar Valiaphbhai Patel: They were in alliance: there
is no doubt.

Bhri H. V. Xamath: Is there any reason to suspect that the Communists.
in Hyderabed beve infiltratéd juto any of the Government services there?

The Hotourable Sardar Vailabhbbai Patel: There is no information about
that.

Shrimati @. Durgsbai: I just wanted to kmow whether there were any
cases of nblduction f women, whether those women were recovered and'
whether any attempt has been made to recover those women?

The Hooourzhle Sardar Vaklahkbhai Patel: I have no informiation aliout
that; 1 shall enquire.

8hrl R. K. Sldhva: May I kuow whether recently iu the garb of congress
men, communists openly condemned communism and secretly consolidated
their poeition?

Mr. Spealser: These are matters of inference.

shri M. Tirmmalsa Ruo: Mey I lmow whether Warangal and Nalgonde
districts have been completely brought under the contrel of the mﬁitaryv
adminiatration?. .

The Honourable Sarlar Vallabhbha'. Patel: Not completely, but ver}
nearly. :

EXPEDITION OF ANTHROPOL®GISTS TO ANDsMAN AND NicoBAR ISLANDS

#+1680. Shri Brajeshwar Prasad: (a) Will the Honeurable Minister of
Home Affsirs be pleased to state whether it is a fact that a batch of anthropo
loszists has been sent by the Government of India § the Andaman and Nicobar
Islands to stully the aboriginal population?

(b) What is the total number of aboriginal'and non-aboriginal popuiation in
these Islands?

{c) Who are these aboriginala?

(d) Is their populatido increasing or decreasing?

+ Answer to this gueeiion laid on the table, the qpestioner being. abeeot.
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(e) \What are the numes of these anthropologiss who have been eent. to the
Andsman and Nicobar Islands?

{f) What will be the coat of this expedition?

(g} How long are thess anthre,pologists going to stay in these Ielands?

(b) Are the members of this expedition all officisls?

(i; If not, who are the nonofficia} members in thia delegation?

The Honoursble Sardar Vallabhbhai Patel: (a), (e), (g). (h) end (& A
smell staff of the Anthropological Survey of Indie headed by Dr.
Anthropological Adviser to the Government of India visited the mhn&s for
preliminary investigation eurly in 1948 and stayed there for about two months:

(b7 and (¢).. The principal aboriginal tribes in the Andamup islands are:-—
(1) Andemsnese, (2) Jsrawas, (8) Onges, and {4) Bentinejese. The
exact number of aborigines is not known Bbut it is believed that there are
between 2,000 and 5,000 of them. The aborigines of the Nicobar Island known
aa Nioobarese numbsr between 12,000 and 18,000. Non.aboriginals ii the
Andamans number about 12,000. There are no mnon-aboriginals in the
Nioobars.

{d) The population of aboriginies in the Andamans is believed to be decreas-
ing but the population of tbe Nicobarese ia on the increase.

(f). The expedition coet about Re. 1,800.

EpucaTIONAL INSLITUTIONS IN ANDAMAN ANDNICOBAR ISLANDS

3681, Shri Brajeshwar Prasad: (a) Will the” Honourable Miuister of
Home Affairs be pleased o state whether there are any gohoels in the Ands-
1oan snd Nisebar Islanda?

{b) If the answer to part (a) sbove be in the atiirmative, what is the number
-of these institutiona?

(¢) How meny students are there in these inatitutions?

(d) If the answer to pert (#) above he in the negative. do- Government pro-
pose to establish educational imstitutions in these islands: and, if so, when?

The Honourahle Sardar Vellabhbhai Patel: (a) aud (b). Yes. There are
20 schools in the Isinnds.

(c) At present there ore one thousand five bundred and seventy-one stu-
<lonts in the schaols.

(d) Does not arise.

REHABILITATION OF REMNUGEES IN ANDAMAN AND NICOBAR ISLANDS

*1682. Shri B. K. Stdhva: (a) Will the Honoursble Miister of Home
Affaire be pleased to state whether it is a fact that Goverment sent a delega:

tion to the Andeman and Nicobar Islands to esamine whether refugees could
be rsettied there?

(b) If s0. what are the recommendations of the delegation end what is the
decision of Government thereon?

(¢) Do Government propgee %o place the report of the delegation on the
t..zble of the House?

The Homourable Sardar Valladhbhai Patel: (a) to (¢). I presume, the
honourable member is referring to the exipert team referred to in my rep!y o
atumired question No. 469. Their report has been recgived and is nder exa-
mination. A copy will be laid .on the tahle of the House in due course.

tAnscer i this question leid on the tible, the questioner being absent.
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Shrl R. K Sidhva: May I know whether the Relief and Rehabilitation Minis-
try has ut forward a scheme before the Cabinet for the loan of a passenger ship
for comynunicatlon between the Andamans and India, and if 80, has that been
corisidered ?

The Honourable Sardar Valabhbhdi Patel: | am not aware.

Sardar Bhopinder Singh Man: Will the XNicobar und Andewman islands be
opened to all refugees from whatever part of Pakistan they cowme. or have they
been exolusively reserved for people fram a perticular part?

The Honourable Sardar Vallabhbhai Pated: XNo: it hux not been recerved for
any people coming from any area or belonging togne community.

Shri K. Hanumanthaiya: How many peopie could be settled in that area?

The Honourable Sardar Vsllabhbhai Patel: If yvou mean the refugees, they
have not been settled there at all. The total settled population is 12,000,

Sbri M, Tirumala-Rao: Is there any propesal to transfer the administration of
the Andamane to the West Bengal Gevernment ?

The Honourable Sardar Vallahhbhai Patel: ’I‘!n Central (vovernmem is quite
copable of administering the area.

Sardar Bhopinder Singh Man: Out of these refugees who hove been wettled,
what proportion is the agricultural refugees?

The Honourable Sardar Vallabhbhai Patel: Only a beginning has been made.
About 250 people have been sent.  We have not yvet settled. them. 1t is diff-
cult to say now. " It is only an experiment, "

Sardar Bhopinder Singh Man: What is the basis of allocahon of agricul-
tural lands to these refugees who are being settled?

The Honourable Sard&r Vallabhbkai Patel: No refugees have been settled
yet

Sardar Bhopinder Singh' Mar: I niesn the agricultural refugees who have
gone tbare.

The Honourable Sardar VallabhbBhai Patel: As 1 told vou. about 350 people
have been sent as 22 experiment; they have®not yet been settled.

Shri H. E. Guruv Beddy: What is thc capucidy of these islands for refugees
being settled?

The Honourable Sardar Vallshhbhai Patel: It nll depends on the capacity of
the refugees to accommodate themselves.

Sbri H. V. Eamath: fae the old notorious celiular jaii in the Andamans
been closed down?-- If so, for what purpose is the building used today?

The Honourable Sardar Vallabhbhai Patel: Most of the cellular accommo-
dation has been ow of use now. it is not fit for residential accommodation.

Dr. P. S. Deshmukh: Yhat is the total number of refugees the (Fovesnment
intend to settle in the Andnmins during the courze of the. yuar?

The Honourable Sardar Vallabbbhal Patel: It is not possible for the (icvern-
sent to sny anything. It depends on the condition of the refugees and their
willingness and capacity to settle down in s distant place like that, )

Br. P. 8. Deshmukh: "May I' know if tae Horourable Minister i aware that
some of the refugees from Karachi who were Tort Trust workers. have applied
and shown sheir witlinguess to go to th> Andamans. and if so, how that apphen.
tion has been treated?

The Honourable Sardar VaBabhbhai Patel: Many people i:v: lioiwn their
willingness to go there. But they: do not go and some of then. !5 go. come
back.



2188 CONSTITUEINT ASSEMBLY OF INDIA (LBGISLATIVE) [6TE APRM 1949

p - ;
8hr H. V. Eamath: Is there any proposal to change the names of these .
two islanda?

Mr, 8peaker: The honourable member has perbaps tabled a question on
that? )

Shri H. V. Eamath: I bave not< °

Dr. P. S. Deshmukh: Would the Honourable Minister be pleased to give a

chance to these Port Trust workers from Karachi, give them a trial if they arc
prepared to go ?

Mr. Speaker: I do not think that question arises.

Babu Ramnarzyan Slngh: Have any steps been taken to rehabilitate those
viliages which have been destroyed by the Jupenese and if so what are the steps?

The Honowable Sardar Vallsbbbhai Patel: No efforts bave been made. It
is Dot possible to make any efforts to rehabilitate the villages. ’

Shrt H. V. Kamath: What about my question, Sir?

Mr. Speaker: No snswer. ;

Dr. P. S. Deshmukh: I would like to bave a reply to my question, Sir
Mr. Speaker: I have disallowed that. Next questiou.

IMposT OF BuLLioN

t*1683. Shyi Kishorimohan Tripathe: (a) Will the Honourable Minister of
Finance be pleased to stute the names of the countries whence bullion is im-
ported into India? J

{b) What are the agencies which carry on the import?

{c) What was the total value of bullion imported during the year 19487

(d) How do the purchasing rates of bullion outside India compare with its
selling rates inside India

(e) What are the reasons for the differencs in the two sets of rates?
(f) Did Government teke any steps to minimise the said differance?
The Honourable Dr. John Matthal: (a) and (c). I weuld invite the attention

of the honourable member to the Sea-borne Trade Accounts of Indis, copies
of which are available in the Library of the House.

(b) Bullion bas been impoQ‘ted by bullion merchants and others who held

import licences on the 6th March 1947, from which date the issue of licences has
been discontinued. )

(d) The spot prices on the Bombay Bullion Exchange, the Chief market for
bullion in India, on the 31st March 1949 were as follows:
Geld...........Rs. 110 per tola or Rs. 293/5/4 per ounce.
Silver........Rs. 174 per 108 tolas or Re. 4/10/4 per ounce.
The United States Treasw'y price of gold is $85 or Res. 115/12/9 per oz: the
U K. Treasury price being £ 8/12/3 or Rs. 114/13/4 per oz.
The ofticial pricee of silver in New York and London are 71} cents and 43§ d.
or Re. 2,/5/10 and Rs. 2/6/8 per onnce respectively.

(e) Bullion prices in Iudia are free market quotations while in the chief mar-
kets outside India the prices are controlled official quotations at which bullion
is not freely available as it is in Bombay.

(f) Government keep the pesition constantly under review.

4 Answer to this Queation laid on tbe table, tha queationer being abeent.
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Reseasor 1N ErFreors oF ToBacco 1N Humax SYsTeM

*1684. S8hri B. V. Eamath: Wil! the Honourable Minister of Health be
plensed to etate:

(a) whether expc.nmental research has been or is being conducted in India
or abroad with a view to ascertaining the effects of tobacco on the human
system; and

(b) if 8o, with what reault? k .

The Honouradle Rafkumari Amrit Kaur: (a) andl (b). Government are not
aware of any experimental resesrch that has been or is being conducted in India
on the effects of tobacco on human eystem, wut researches have been carried
out in the United Kingdom, United States of America and other European
countries. The results of these researches appear to show that most people ,nay
indulge in the mg@derate use of tobacco for many years without harm but its
excessive use is followed in many individuvale by a number of eymptoms. eame of
them trivial, others indicating grave chenges in important organs.

Shri H. V., Kamath: Does Government propose to conduct any scientific
researches upon this subject in this country?

The Honourable m]kmnlrl A:nrit Kanr: No. That is implied in the reply
that I bhave given.

Serdar Bhopinder Singh Man: The Honourable Minister stated that normal

emoking doss not injure the health. May I know what is the standard of nor-
ma) smoking ?

Powice FIRING 0N CITeENS 18 MaYURBHAKJI

*1685. Sart K. V. Eamath: Will the Honoursble Monister of States be
pleased to atate:

(a) whether the attention of Government baa been drawn to a statement of
four members of the Bihur I.egislative Assembly, published in the /ndian
Natiorn, dated the 18th February, 1949 (page 6, cclumn 4) about police firing
on peaceful citizens in Mayurbhanj;

(b) if 8o, whether that etatement ia correct; and

(c) if not, what the facte of the situation are?

The Honourahle Sardar Vallabhbhal Patel: (a) Government have seen a
statement by four members of the Bihar Legml:mve Assembly about a Police
firing in Mayurbhanj State.

(b) No.

(c) The faotual position is ateted in the Presa communique of the 18th
Febeaary 1949 iseued by the Orissa Government.

Shri H. V. Kamath: Is it o fact that these aimple Adibassis arc being ex-
ploited by certsin interested partiea for their own aelf-2ggrandisement?

Mr. Speaker: Order, order.

Shri H. V. Eamath: What is the poeition there today? Haa peace been
restored i that region?

The Hamownalls Sardar Vallabhbbal Patel: The position ie quite good,

Lgave Tegms oF ExTBA-TEMPORARY EwPLOYBES

1686 Bht Harhar Wath Bhastri: (a) Will the Honourable Minister of De-
fence be plessed to atate whether any distinction has been made between
extra-teroporary emvloyvees clerical and noo.clerical ecategories on  monthly
rates, ag regard= leave terms?
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(b) Haa casual leavs, admissible to non.clerical monthly ataff since 1943
been now discontinued?
~The Honourable Sardar Baldev Singh: (a) Yea. The oategories in gueaition
ars three:
(6) Extra temporary employees (clerical) who elected the unified scales
of pay;
(u) Extra temporary employees “(clericel) who did not elect the unified
scales of pay;

(iii) Extra temporary employees (non-clerical) (i) get the same leave
concessions as are admissible to témporary clerks on the regular
establiehmenta.

Th= leave terms to categories (ii) and (iii) are less liberal than those
admissible to (i). .

(b) ¥Yes. This was u wurtime measure and waa withdrawn on the Is®
October 1947 along with other war time concessions.

Shri Baribar Math Shasfi: Since when has such a distinction in regard fo
leave terms of clerical and nonclerical staff been in operation?

The Honourable Sardar Baldev Singh: It existed from the vory beginning.

Sbri Harihar Nath Shastri: What are the reasons that induced the Govern-
ment to effect such distinctions later on?

The Honourable Sardar matdev Simgh: It depended as I have already
stated on the different categories in which the employees ars working. There
are cifferent 1rules for different categories of empliyees.

Shri Harthar Nath Shastri: In view of the fact that such distinctions did
not exist before, as the Fonourable Minister has just stated, I want to know
what sre tb: reassms that induced him later on to change the previous rule and
effect these distinctians.

The Homourable Sardar Baldev Singh: I have stated this was a warfime
mensure but for tle information of the honourable member J may stete that
the whole question ix under examination.

Shri Mahavir Tyagi: Mav I know what js the difference between the two
categories. temyorary and extra- -temperary?

The Honouradle Sarder Baldev Singh: If the honourshle member wants
know the difference between the two categories, I may state that there are
different ruies wbich govern each category and I could give the honoursble
member a detaile 1 inforniation if be so desires.

Shri Mahavlr Tyagi: May I know if this extra-temparary cadre was started
during war tirme anl if 8o, how leng do Govercment intend to continue it?

The Honourahle Sardar Baldev Singh: This practice is not & uew one and
" certain emplovees who are entitled fer peimanent promotions are promoted

from this cstegory.

Prof. Sbibban 1,21 Sakeena: How long can a man remain in _extr&tem(pomry
cadre vefore he is made temporary?

Mr, Speaker: Very vague question.

gari Mabavir Tyagl: Which of them is secure. temparary or exira-
temporary" -
Mr. Speakey: That will be a matter of opinion.
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Civiiaxy EMPIOYEES OF A, I. G. &, BuxaaL AREA

*1687. Shri Harihar Nath Shaswi: (a) Will the Honourable Minister of De-
feuce be pleased to state what ia the .taotal strength of civilian employees in
A.LLG.S, Bengal Area?

(b). How manv nf them are (i} permanent, (ii) extra-temporazy and (iii)
temporary ?

The Honourable Sardar Baldev Singh: (a) 44S.

(b) (i) Ni.

(ii) 429.
(iii) 19.-

Shri Harihar Nath Shastrni: Will the Honourable Minister please state the

dnv..mul of service of extra-temporary and temporary staff iu the A.I.G.S.
Perygad Area?

The Homourable Sardar Baldev Smgh I cannot say off-hand but if the
honourabie member wants detailed inforniation, T would be prepared to give
hi:mn.

Shri Harihar Nath Sbastr(: In view of the fact that surplus labeur employ-
ed during war has already been considerably retrenched do Government con-
template to absorb the existing extra-temporayy and temporary staff in perma
nent cadre?

The Honouzable Sardac Baldev Singh: That is bemg consxdered

REomcaYIs.atioN ofF R. 1. A. F. EQuirMENT DEPOTS ON CIviciax Basis

*1688. Shri Barihar Nath Shastrit (a) Will the Honourable Minister of De-
fence be pleased to state what the policy of Government is in regar\l to the re-
organisution of she Equipment Depots in the R.I.A.F. on a civilan basis?

(b) What. were the recommendations of the Nationalisation Committee on
this question?

The Honocurable Sardar Baldev Singh: (a) It is not proposed o recrganise
them on a civilian baesis. ~ Approximately 3¢ per cent. of the posts in the
technical, clerical and Equipmient Assistant trades in Equipment Depote are
however beld by civilians in practice.

(b) The XNatiownalization Committee did not mﬂke any recommendations in
this behalf.

Prof. Shibban Lal Sabsens: Will the Honomnble Minister kindly give the
number of storekeepers in this Department?

The Honourable Sardar Baldev Singh: I require notice of $hat.
‘Prof. Shibban Lal Sakaena: Is the Honourable Minister awae that it i
cheaper to employ civilians as storekeepers than R.I.A.F. men?
Mr. Speaker: Order, order.
QTALIFICATIONS OF A CiviLiaN STOREKEEPEX 1IN R. I, A. F.

*1689. Shri Harlhar Nath Shagtyi: (a) Will the Honourable Minister of De-
feuce be pleased t» stete the minimum qualifications required tor recrvitment
te the cadve of civilian storekeepers in the R I.A.F.?

(b2 Are they required to possess the same qualifications and paes the same °
examination for enfry into service as preecnbed for Assistante in the Central
Secretariat?

(c) Have the reoommendatnons of the Pay Comrmssmnﬁn regard to their
pay scals heen implemented?
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The Honourabie Sardar Baldev Singh: (a) Candidates for appointment as

civilian storekeepers in the R.ILA.F. are required to be graduates of reseguiaed
Universities. '

(b) Yes, they were recruited 83 a result of the same ¢xamination but vacau-
cies of Assistants in the Secreteriat were offered to those securing the higheat
‘positicsns and posts in this cadre were offered to those next below.

(c) Yes.

Shri Haribar Nath Shastri: Have Government received any representiation
on behalf of the Civilian Storekeepers in R.I.A.F. to the effect that they have
been gettting lowe: salaries than actually prescribed by the Pay Commission -
and litf 80, have tLhe Government leoked into these complaints and with what
results? .

Mr. Speaker: Order, order. I may make it once more ciear to honoursble
members thet it is nod the practice in this House nor is it conducive to good
administeation to ask questions on detsils of edministrafive matters or to try
to support the representationa of Government subordinates. If thev want to
aupport any representations, they may approach the Mmister privately and
make such representations as they Tike. I would not allow that guestion. It
i8 in support of the representation: of $hose employees.

Prof. Shibban Lal 8akseaa: Will the Honourable Minister give the informa-
-tion as to whether $he Pay Commission recommendations in this regard have
been compliod with § ’

Mr. Speaker: It is also asking tlie same thing again in a different form. He
may put any other question. Only questions of principles might be put.

Shri Harihar Nath Shastsi: I do not knew how far I shall be eutitled to put
the question thut I want to put. I want to know whether it is a fact that there
are a number of instances in which the recommendations of the Pay Commis-
sion bave not been implemented in the case of fhese Storekeepers.

The Honourable Sardar Baldav Singh: I admit there are a number of in-
stancea where the recommendations of the Pay Commission have not been
given effect to wut I may point out that it is not that we want to ignore the
reconvmendations but there are several practical difficulties which we have not
bezn able to overcome at present.

ALroTMENT TO NEPALFROM PoST.WAR RE0ONSTRTOTION FUND

*1699. Shri Azl Babadur Gurang: Will the Honourable Minister of Iefence
be pleased to state the amiount of the Post-War Reconstruction Iund which
has been given to the Nepal Government by India, being the total amount of
share of those Gurkhas who served in the Indian Army during the wer?

The Honourable Sardar Baldev Singh: Rs. 54.16,210 haa been sliotted to
Nepal as their share of the Post-Wnr Reconstruction Fund.

Sardar Bhopinder Singh Man: Out of this fund that has been allotted to
the Nepal Government out of Post-War Reoonstruction Fund has any amount
been kept in India for the benefit of Indian Gurkhas alzo?

The Honourable 8ardar Baldev Singh: I would like to verity this informa-
tion before replying that question but as far as this present figure is concerned,
this is the amount which we have handed over to the Nepal Government.

8hri H. V. Kamath: Has the British Exchequer borpe any part of the
burden in view of the fact that the Indian army of which the Gurkhs: werw tud
a part was a purely British instrument during the war?

Mr. Speaker: T do nct inow how the queetion arims.
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Shrt H. V. Kamath: Because it is aliotted to tbose Gurkbas who served in
the Indian sy during the war. .

Mr. Speakar: it is stretching it too much.

8hri Mabavir Tyagi: May I know whether directious have bsen given to
.the Government of Nepsl in regard to the items on which thia,money is té be
spent®

The Honourabie Bardar Baldev 8ingh: General instructious have been con-
veyed; but we have got really no control. We camnot give any directions so
the Goversment of Nepal. We have placed this amount a% their dispcsal; and
we have senr them proposals or items en which thisa amount can ba spent.

8hri Mahavir Tyagi: Has a similar amount been allotted for the help of
soldiers—-Gurkhae and others—here in India?

The Hononrable Sardar Baldev 8Singh: Yes.
Dr. P. 8. Deshmukh: What is the date on which this payment woa made?

The Honourable Sardar Baldev-8ingh: I could not say it off-band, but I
can give the clate. if ‘the Honourable Member wants, later.

Dr. . 8. Deshmukh: May I know the year in which it wag paid?

The Honourable Sardar Baldev ©ingh: I have not got the date on which
vhis payment-was made; but it was paid, some time in 1945,

Shri Mahavir Tyagi: Is it orre lump sum or a recurring one?

The Honourable Bardar Baldev 8ingh: One lump-sum.

8ardar Bhopinder Singhk Man: Have Government any infocmalion as to
whether the proposals which they send for spending this money, ne» adhered
o by tho Qovernment of Nepal?

The Honourable Sardar Baldev S8lngh: I have no information.

Srifot Kvladhar Chaliba: Is there any organisation to gee that wmounts
allotted for diferent échemes are being spent really for that purposa?

The Hapovrable Sardar Baldev Singh: In Nepal?

Srijut Kuladhar Chijjha: Yes

The Honourable 8ardar Baldev 8ingh: As‘] seid in enswer to # supplemen-
wary question, we have banded over this amount to the Goverament of Nepal,
and we have alsolutely no contiol, except that we have pointed out that these
are th» purposes fcr which this money should be used. Whether it is used for
those purposes or not, it is not possible for me to say-

NewsSPAPRRS AND PERIODTOALS FOB GURKEA Rnoium:'ra

*1691. Sbrt Ari Bahadur Gurung: (a) Will the Honmurable Mlmsfﬂr of De-
fence ha nlereed to state whether Government propose o lay on the table of the
House a list of rewspapers and Gther periodicals cecommended for the Gurkha
Regiments in India?

{b} Is it a fact that the Gorkha published from Darjeeling hae been banned
in the Gurkha Regiments?

The Honourable Sardar Baldev Stgh: (a) There is mno such liat  All
regiments. including the Gurkha Regimeémis, can subsoribe to any newspapers
and periodicals whick are not banned by Government.

(b) No.

Shri Madavir Tyagl: Which papers sre banned by Govermment?

The Hanourable Sardar Buldsv Bingh: Nobice is cequirad
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PEBIODICAL ¥0 . GUBEHAN IX INDiAN ARMY

*1699. Shri Arl ‘Babhadur Gurung: Will the Honowable Minister of Defence
be pleased t. state whether any periodical or magazine ie being published fer
the Indiau Army Gurkhas?

TBe Hoadyssble SBardar Baldev Singh: Yes. The Jawan, s bi-weekly ucwis-
parer iy publlsbed in, among other languages, Roman Gurkhuh jor the benefit
of the Gurkle. in the Ludiau Anny.

8i H. V. Xamath: Is the Fauji Akhbaer, publisin:d iu all the main lndian
languages? :

The Honourable Sardar Baldev Singh: Yes. it is being published in eight
or nioe different lungueges.

-82ri H. V. Kamath: And net iu Nepulee or Gurhks. language?

The Honoursble 8ardar Baldev 8inghi: Not in the Gurkha language.

Shri R. X. Sidbwa: Is it a free publication, or is subscription required?

The Honourable Sardar Baldev Slngh As far as the troups nre toncerned,
it i5 a free publication.

Prof, N. G. Ranga: i{as thore been any change made since August. 15th,
in the editorial policy of these newspapers?

- The Hovourable Sardar Baldav Singh: Yes, if honourable members hate
accasion to sec the papers, they will themselves realise that there has been a
complute shange in the polioy.

Shrl B V. Kamath: Js there an editoria}l board ov committee for these
papers?
Mr. Speaker: It is obvious.

D1. P. 8. Deahmukh: May I lmow whether the Roman aoript is the only
scribt thet ¢ontinuew to be taught to the soldiers in the army?

The Honourable Sardar Baldev Siogh: At preeent it is the only script
taught. by

Shri Makavir Tyagi: May I know in what manner a obange has been n‘fect-
ol after 15th August? Has the cditorinl board heen obanged or have +he
editors’ views been changed?

“ Mr, Spesker: I am afraid that is going mto details. Nezt question.

MALISTENANOE CosT 0¥ AN AIR Forcg SQUADRON

“16¢3. Shri Ari Bahaddy Gurupg: (a) Will the Honourahle Miniater af De
funce be pleased to wtate what ic the cost incurred per annum for the mainten-
ance of ony, iir foree squadron

(b) Noes the eapenditure vury in thie case of different sguadrens?

The Houourabls Sardar ‘Baldev Singh: (s) and (b). The coet of maintenaace
oi an Air Forco 8quadron varies with different squadrons depending wpon its
role the type of aireraft uaed, etc.

8bri B. K. gidhva: What is the minimum cost?

The Honourable Sardar Baldev Singh: That depends fde which particular
squadron the honoursble member wants this information. ~Por imstance. if it
is o twin engine tranaport squadron, the coet ia over Rs. 60 lakha.

Mr, Prank Anthony: s it a faot that thé coat of most of the equadrons is
heing kept down by maling uee of ont-ofdate aeroplanes discarded by pro-
cressive air foreds abroad?
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Mr. Speaker: ‘l'he question is: ls it & fact that the expenditure is attemp#-
ed to be kept down by the use of out-of-dote craft, rejected by those who are
having progressive air-forces?

The Honourable Sardar Baldev Simgh: No, I do not think the honourable

mezmber’'s information is correct. As {ar as we are concerned, we try to ge¥
the best possible airerstft.  There ure ditficulties in the way, and sometimes
toere is considerable mid far getting the moa® up-to-date alrcmfz

Mr. Fronk Anthomy: Aie we not getting, very dargely, types discarded by
the British Air Force?

The Honourable Sardar Baldev Singh: 1t is truc we are oentinuing to use
aireroft used during the last war.  But it is also tmic thut we have recently

acquired new typus of aircruft.
LICENCES +OR EXrory OF RARE INKIAN Ak)1 PiRCES
"1684. Shri Madavir Tyagi: Will the Honourable Minister of Education be

pleased to state:
(1) whether Government have issued any licences fer the export of pieces

of vere lodizu Art;
(1) if «o, bow many and to whom; end
fe) wliat articles are to be exported and where?
Syppakd S0V Do 3 Wi 5 2adiggd  yay (3) 3 SNT Audlyd Ulpe | Lagyil
O pla el S B & U o ol et S ek 1S
- WS
- UM ek by e caa ke S Ty (0) 3t (B)

The Honourable Maulana Abul Ealam Axzsd: (a) No, Sir. Government of
Indin have not issued any licence under the Antiquities (Export Control) Act )
of 1447 for the export of pieces of rare Indian art. -

¥ (b) und (¢}, Do not arise. i )
4 PurcRASE OF IMRE-SCREWAGAR MUSEUM

*1895. Sbri Mahavir Tyagi: (a: Wil the Honourable Ministeir of Fducation
be pleased to stute whether Goumment have purchased the Imre. Schemgar

Muscum situated on Alipur Road. Old Delhi ?
(b) 1f o, what was the price paid for it?
{c) Who is iv-charge of it now?

{d) I+ any ioventery of the exhibite being maintained?
fod 3 @it can LUl Ciyo € pigne l (a) 1 3T B Ulye faayil
& fotsi yap) peinen lyyy - 2
- LS tes aagy 1998ee SIS o a8 S e 9> (D)
- EuSleed Il (c)
*, - a el (d)

Tue Honouraite Maulara Abul Kalam Azad: (a) Government have purches-

ed only a selection of antiquities from the Imre-Schewagar coileation.
(b) The purchase was made at a price of Rs. 189,900/

{c) Department of Archaeology.
(d) Yes. ™

-

-
e

]
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Shy| Mabavir Tyagi: May I know from the Honoursble Minister whether

tbe Btanding Committee :ttached to his Ministry wes consulted by him before
the purchbuse of these articlea?
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The Honocurable Manlana Abul Ealam Asad: I do aot think if this question
ariges at aull that the Btanding Committee should be consulted in all such
If the Standing Committee bad beld any meeting at that time,

matters.
T caimot say this definitely.

then it mosl have been consulied.

éhmrir(amﬁ mmﬁﬁwmmwﬁﬂﬁmiﬂ fF @
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Shri Mahavir Tyagi: Will the Honourable Minister please throw lighs on the
details of the articles that have heen purchased?

Be S ad e =Sy Jral 92 ot ol fllﬂ',d. Ulye Joeyl
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The Honoursble Maulana Abul Kalam Azad: I cunnet give the full details
at tbe moment, But whatever articles were purchased, tbese were purohas-
ed after thorough scrutiny, and it waa thougbt that these are valuable hirtori-

cal aptiquitics.
. —_———
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ghri R. K. Sidhva: Meay I knuw wbat were those vare and unique articles
that necessitated (he purcbdse of this Museum?
¥ use A =Ny el pae cegd S e ol pactlyd Ulye aeyt
- dibln W35 S e (XK
The Honourahls Maulsns Abul Xalam Assd: I canoot givo the detaits of
the articles in question. I would like to bave notice for that.

Sbrf M. Tirumala Bao: Can we bave the number of art pieces—Pairisiogs
aculpturee—purchased—arising out of answer to (d) of the question?

Y oot A8 Fr iy ol yee - Uttt z olif 0"‘”"‘, Uty I}WI
- Ul

The Eonouratls Manlana Abul Ealam Azad: No. I caunot give the tobal
sumter at the momant.
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Poy? oF STarr NSURGEON AND SUPERINTRNDENT, WILLING poN HOSPITAL,
New DELRI

*1680. Skri H. V. Eamath: Will the Honourable Minister of Health be
pleaaed to stete:

(a) whether the post of $taff Surgeon and Superintendent, Willingdon Hoe-
pital, New Delhi, was advertised hy the Jederal T'ublic Service Commission;

(b) if &0, whether the post was filled according to the re,cummemiatlon of
the Federnt Pnblic Service Commission; and

(c) if not why not?

The Honourable Rejkumarl Amrit Kaur: (a) Yis,

(b1 No. ?

(¢} Tn tize epinion vf GGovermtuent it was necessary to appoint to the post
a nore renior officer with gienter administrative experience.

Skri H. V. Eamath: Is it u fact that the person appointed to this noat hes
bezn wul af professional practice—I menn in surgery and medioine—for the
last eight or nine years, and hes been engaged in wirk with the Secrotariat,
Heaailth Ministry, during those vears?

The Honourable Bajkumari Amrit Kaur: The inforniation of the honourable
menber is wrong., It is true that he has  heen in the Seoretarint for » few

- yerrs—four v five—but be bus not been ont of touch with clinical wark

Shri T. T. Kriashnamachari: M ! ack 1be Honanrable Minister whether
the persen nwow appeinted i one who has been doing general medioel or surgi-
eal practice or has been i specialist in apy- particular branch of it?

The Honourable Rajcumari Amrit Kaur: He is u general all.round surgeon,
and he is specinlly qualified in direnzes of the ear, nose and throat, )

8Shri Mabavir Tysgi: Is it u fact that his name along with the names of
others wos sent to the Public Service Commissino and the Commissian recon:-
mendod rwmther person for the job?

The Honourable Baflouinars Amrit Eaur: That hns alrencls heen answered
in roply te the original question. z

Mr. Speaker: Did the Honourable "Minister say thut these cnres went up
to the Public Service Commission?

The Honourshle Bajkamari Amrit Kaur: Yes, Sir. The post was advertised
‘and the rece:nmuowdation came from the Public Service (‘ornmission.

Sbrl H. V. Eamath: What were the reasons for disrsgatding the recomumen- -
dstions of the Commiesion in this cesa?

The Hanourstls Rsjkumari Amrit Kaur: Tbat bas already been given in
reply to part (c) of the question. N

8hri M. Ananthssayanam Ayyangar: If the officer was employed bere in
the Secretariat mny T Imow how he wus in towh with Surgery and Medicine?

The Honourable Eahmm Amrlt Xaur: lf¢ is a highly qualified man who
dhas done years of experionce in bospnt&ls. and it was only because of the wer
eowing and the fact that hia rervices were needed in the Directorate thet he
was not appaibted to this post two years previously. He hed weally in one
way an unwritéen lien on the post.

gshri B, V/ Kamath: 1s it a dect that the person appointed was the holder
of an emergeney commiesion throughout and he wea appointed in spite of the
fact that cosupetent 1.M.8. permenent cadre¢ men were avasilable?
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The HonoUrable Rajkumari Amrit Eaur: No, Sir, that is not the oase.

Shrl Mahavir Tyagi: May I know the difference in pay as hetween the post
he held in the Heeretarint and the one he helds: now? How much more is he
getting now .

The Honourable Rajkumari Amrit Kaur: Actually he uow gets very much
less pay.

Shri H. V. Eamsib: Apart from the experience he has had in the Health
Ministry during the last five vears, has he had any professional experience
during thir period?

Mr. Speaker: I do not tbink it is justifiable now to Lo inw the individual
merits of the case; the general principles have been already stated. Next
question. 5

APPROVAL OF BUDGRT 0% DELMT AxXD AIMER. MERWARA kY CHTEF (OMdisiIONERS
° Avviory Covrxais

*1697. Pandit Mukuf Bihari Lal Bhargava: Will the Honuurable Minister
of Hlome Affairs be pleased to statc whether” the financial propceals forwarded
by the Local Administration in the Chief (Commissioner’s Provinces of Ajmer-
Merwara and Delhi to be incorporated in the Budgets for the years 1948-48
and 194940 were pliced hefore the Advisore Councils to the Chief Commis-
aioners fer discussion?

The Honourable Sardar Vallabhbhai Patel: The proposals were placed by
the” Chief "Commissioner, Delhi, before bis Advisory Counmcit but not by the
Chief (‘ommissiouer, Ajmer-Morwara.

Shri Mukut Bibari T:al Bhargava: May T know the reasons for this omis-
sion?

The Honourable Sardar Vallabhbhai Patel: Perbaps the Chief Coremis-
sioner of Ajmer-Merwara teek a different view and put a different interpreta~
tion on the rules. He gives his ressons as follows: _

(i) Buodget estimates in vespect of standing charges nre generully a re-

. * petition of previous year's estimates;

(ii} The budget as a whole cannot be placed before the Advisory Coun-
cil before it is put to the Constituent Assemblv (Legislative);

(iii) New items of ezpenditure for schemes which are samctioned by the
Government of India for this province (Ajmer-Merwara) are as &
rule first sent to the Advisory Council of the Chief Commissioner
for discussion and advioe, and the amount involved on socount
of the scheme, etc. is then incorporated in the budget :stimates;

(iv} Additional grants asked for from the Goveromcnt of India for 1948-
49 were mainly due to the incresse in pay and allowahoces on
acuount of the reeisinn of puy scules and as such it was not consi-
dﬁrad necessary to place these grants before the Advisory Cnoun-
ail,

I may inform the honouzrable memher thut appropriate instructions have
been issued to place the estimates before the Council in future,

. Shtt Deahbandhu Gupta: Is it a fact that even the Chief Commissiones of
Delhi could not put the budget proposals before the Advisory Council at & time
wben any ohengea could be made by the Council ?

Mr, gpeaker: That is giving informetion and not asking a queation,

_ Dr, P. 5. Doshmukh: Mav 1 kaow the spproximate total revenue eXpected
“for AjmerMerwara and Delhi in 1948-49 and 1949-50%.
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- M Bpeaber: That must be in the hudget estimatés placed before this
Guse.

Shri Deshbandhu @upta: Will the Honouruble Minister issue instructions
to the Chief Commissioners of Delhi und other areus that hereafter the budget:
- propusale should be ulaced before their respeotive Adviaory Councils in good

time so that they can make their recommendations o the Finance Minietry for
consideration?

The Houourable Sardar Vallahhbbal Patel: '[h¢ queation will be, ‘Wbt is
good tirge.”” But I shall try to meet the wishes of the honourable membher,

Crvik ax» CrRyMINAL Cases 1v AJMir.Merwara CourTs

*1698. Pandit Mukut Bihari Lal Bhargava: Will thc Honourable Miniater
ai Home Affaics he plenced to state:-

(> the nuinber of fudges and Mogistratex existing in the Previuee of Ajmer-
Migwurs in the yers 10038-39, 1942-493. 1947.48 and 1948-41";

() e pumber of Small Ceuse Court suits, civil snits. civil nppeals and
criminsl appesls pcuding in various courts in the vears mentioned above;

(c) the total number of criminal cases launched by the Crown and by private
complinante and tried he the vaviou: Afagistrates in the vears mentioned
above :

(dj the number of civil and criminal appesls instituted and disposed of
the various courts of the Judicial Commissioner in the aforesaid years; an

() the aversge time taken in disposing of it civil case, a ariminal csee and
an appeal by the various courts during the aforeenid years?

The Hopourable Sandaz Vallabhbbai Patel: (a) to (d). I place on the #eble
of the House a statement giving the information asked for by the honourable
mewrhel,

te) I regret T om unable to furnish this informetiou.  The time and ex-
penditure involved in obtnining it would got be commensnrate with she resulte
iltely to te achieved.

STATEMENT

199839 194248 194748 1045.49

(a) Judges and Magietrates . . 59 50 41 43

{® &mall Cazen Court Suits L4768 1368 1,257 1,266
Civil Buita . . 581 8¢2 973 L3y
CuiAgpeab .o 274 95 300 tH
Criminsl Appeals . i i 21 15 14 82

{c) Crowo 5 " . % 8,556 5.628 tI,124 18,083
Private Camphinte . . 1963 2,200 3,084 4186

@ CivilAppsls I @ 11 89 o
- N S 145 87 101 108
M=y . P o % 17 23 s

Tota? . J 161 10¢ 15¢ 158

Mmmhmdhmhmmm
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ADDITIONAL DrsTRIeT AXD SESSIONS JUDGR I¥ AJu¥R-MNRWARA

*1699. Pandit Mukut Blhari L.a Bhargdva: (a) Will the Honourable Minis-
ter of Home Affairs he pieased 10 state whether any Additiomi District and”
Sessions Judye functioned during the years 193859 to 1042.1¢ in the Province
of Ajer-Merwnru, and if su for what period and what was the amount of
work dono by suth Judge (nring his taure of office ? ‘

(b) Whitt ig the mnnber of civil sppeals pending in the Coure of the
Distriot Judge?

(c) Have Governmeut any intention w appoint an Additional District Judge
% oxpedite the disposal of the pending work and if 8o, from which date?

The Honourahble Sardar Vallabibhaj Patel: () and (b). I place on the table
ol the House a statement giving the information asked for by the boapursble
member.

(¢} The propaszal to appoint 1 additionnl District Judge iz under considera-
tion.

STATEMENT

() D:dno'ng the yeara 193%-39 and 1946-47. therr was an Additional Distrct ard Seasionn
F .

Number of Casea dealt with— .
Year Civil Criminal  Sossions

I D e S s S ST b e S el o o SRS

193839 . . . ... ., 288 369 25

1839.40 . . . . s i . E : 297 168 1

1940-02 . 3 i ¥ g ; e : 100 28 15

1941-42 . 7 ] . . . 3 w 96 43 I

1942-43 . " X 4 i . i i 108 ) R

4d40-47 v i . . - 5 267 ); 2

) 412. -

—_——

SETTLRDMENT r¢ PAYMRNT FOR DEFENCR STORES AND INSTALLATIONS LEPT Ay
BRITAIN

*1700. Shri Mahavir Tyagi: (a) Will the Honourahle Alinister of Finance hoe
plessed to state whether a settlement was weached between the United King-,
doni Government and the Government of India esurrling the payment for
defence stores and instellations left behind in India bx the United Kingdom
Govemment?

(b) If a0, what was the total amount due from India?

(o) Ia 18 » fact that India had accepted liability on behalf of Pakistan also?
(d) If so. what is the share of Pakistan in the liability ugreed upon?
The Bonoursbls Dr. John Matthai: (a) The reply is in the affrmative. A

reference is invited o the White Paper on Sterling Balanrcs presented #o the
Assembly by my predecossoi- on the 9th August 1948. -

(b) Re. 133-33 crores (£160 miltion).

(o) Yes. Under the Karachi Inter-Dominion (May 1948) Agroement, Indi
waa t0 Jind the rupet finance for the initisl ps.\rm(enb to U.K)‘ and Ptk?n;u rvl:l;:
4o reimburee India the velue of H.M.G. installations and stores locaded in Pekis-
ta0 on 158.47 and for HM.G. stores sent to her ofter that date,
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(d) Ws. 18-78 croves Yor H.M.G. stores and installations in Pukistan on 15th
August, 1947 and Rs. 326 crores for H.M .(i. stores sent to her between 15th
August und 30th June, 1948,

Prof. ¥. G. Ranga: How much of this sum has been recovered from the
Pakistan Government? N

The Honourable Dr. John Matthai: About 23 croves.

Prof. X. G. Ranga: What are ili ferms under which the Pakistan Govern-
meut i expected to piy w:? 1 how nany vears and in what instalmente ?

Thé Honourable Dr. Jobn Matthai: I'uviuent was to be made immediately
on ihe setttemen of this issue.  Therve i no differenee of opinion as far as that
is conceraed.  But us regards the implementation «f the agreement reached.
thes have raisal emrtain penesieal difcul4as which ave under exarnination, ard
1 believe thase Guestians wele exiuuined recently at the TInter Trominion con-
ference; and v« hope fairly soon to reach a satisinctery solution o? the question.

Prof, N, G, Ranga: Is there any lilelihond of our receiving at-leasd s good
portion of this outstanding s from the Pakistan Government during the cur-
rent year? :

The Hanouwsable Dr, Jokt Matthai: I should not like to commit mywslf en
that qucation. i

Shri B. K. Sidhva: Huve the Governyment of Indin conseuted to a very long
prrind of payment by Pukistan of this woones by instulments?

The Homowable Dr. FJohn Matthai: No. Sir.

Dr. P. S, Degbmukh: \What is the totat ow'stending ta bw recovered from
Paldstun?

Thedonourable Dr. John Malthai: Thi: Laionrtble menbar will have noticed
from the anéwer that they have to pay us 1378 cwures for stores and instelln-
tions in Pakistan on the date of partition. Since then stores worth about 3-26
crares have been tent. These are the nmounts they owe us out of wiich, as
T said in reply to Prar. Banga. they have paid us about 2% erares, )

Shri H, V. Kamath: .W-s this matter discussed at the latest Tnter-Domi-
sion Confereuce which wiehided the day before yesterday?

The Honourable Dr. John Matthai: Yes, 1 understand it waos.

Shri ®. T. Krishnamachari: Considering the luct that these 133 aores wers
not paid out in entirety but certain adjustments with regurd to the pre-partition
due's of India were made, what is going to he the hasis an which the liability of
Pakisian ix to he determined?

The HonoOurable Dr. John Matthai: L'l position at present is that the iiubi-
litr that has been fixed upon Pakistuu in respect of iustallations and atoree sotu-
elly in Pakistan on the 15th August is 13wid crowes; and the mount that they
owe us ix respech of gtoress trunsferred since then is 3°36 crores. 8o these are
the figures sfter wllowing for any adjustments 1eguived

Shri T. T. Erisbnamachari: Muy I usk whether this mnognt witl be paid out |
in full by them irrespective of the fact of the overall parment made by us to
the United Kintdom? There was a certain umount of ndjustment regarding the
pre-partition liabilities. -

The Havouwrable Skri N. Gopalasvami Ayyangsr: This partiouylay amount
which the Honourable the I-inunoe Minister referred to, that is Rs. 16 crores
snd odd, has gob %0 be paid by them: immediately. Part of it was payable with-
in 30 duws of the ntwount befug fived 8t the time of the sterling bLulances pagotie-
#ions.” With regard io the actuat pnFments, ondy 1is. 2 crores and ndd have been
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received. The pavment of the baliice was discuesed at.the last Inter- Domlmon
Corference nnd the 1eprescntative of Pakistau required = little time to verify
certain details. With regard to the actual implementstion. that will ke done
iu Karachi in the comrae of il sext manth and it is hoped that pavmeat will
he aseured efter thin:.

Shri T. T. Krishnamachari: | (i ufraid the Houoursble Mioister his nod
unders$ood my noint. The whole transection was interlocked with the payment
of certaln pre-partition dues to India by the Umbed Kingdom. What ia the posi-
tion of the clnims of Pakistan on those dues? Are they to he s8t «f againet
the payment to be roude Ly Pakistan in respect of theh own share with reglmi
to these defence installations? If the Honourable Minister cannot give the
answer, I will be prepsred to acoept a statement later on.

The Honourable Dr. John Matthai: T will give hiin a statement later on.

Shri E. Hanumanthaiya: s the Governmeni claiming any intereat on this
outstanding amownt wntil wueh time it is paid up?

The Honouinblz Dr. John Matthai: 'Thut has nat heen considered.
Str{ E, Hanumanthajya: Why has it not been considered?

The Honourable Dr. John Matthai: Becuuse the expectation has been that
the amount will be paidd immediatelv but the implementation has presented
difficulties and these aro ueder eximinstier. and the basis on which the imple-
mentauon is to Lbe arranged is a matter for consideration.

- Shri K. Hanumanthaiya: Sluce the pericd is extending month by rmonth,
wil' the Governuient considir 1he desirshility of claiming interest?

The Honourable Dr. Jobn Matthai: Tt ic & wwutier to be discussed at Inter
Dnminion level. .

Shri Mahavir Tyagi: In whal manner are we meaeting the total liability
againat the United Kingdom as referred to it part (@) of my question?
The Honourable Dr. John Matthai: “Vell. we hive made the payment in the

firet instance, and the idea was that the payment we have made would be
reimbureed to us by Pakistan.

Shri Mshavir Tyagi: May I know if the cash payment that we bave made
his been struck off from the sterlimyg balances?

The Honourable Dr. Jobn Matthal: The amount we have paid up—£100
millions—goes out ot the stgrlin;: balances.

Dr. P. S. Deshmukh: Are there any payments that we ave likely to make,
or we are buuud to make. to Pukistuu in the near future?

The Bonourable Dr. John Matthai: T amm not aware of any that we have to
ke, There are. however.. certnin issues that are still outstanding, but T aw
not in & position to give a detinite afswer.

Shri K. Hanumanthaiya: Will the question of paymeat. of interest be taken
inta consideration at the vexi Inter-Dominicu conference?

‘The Honourable N. Gopalaswami Ayyangar: Yes.

Pandit Hirday Nath Kuegru: Why was this sum due from Pakistan no#
debited to Pakistan'sz share of the sterling balances?

The Honourable Dr. John Massthai: That was the basis on whiok ‘payient
#&s to have heen made by Pakistan. I believe the arrangenient that was
arcived at wes that Pakistan's share—the nmount they owe us—wouwd be med

by therm by tranafer of a ocorvesponding amount of Steriing from thelr Xo. 9
Account m our \r\ 2 Account. -
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Shri Mahavir Tyagi: Arc there any other suel amorints in the knowledge of
the Finance Minister that we huve token npon ourkelves on behalf of Pakistan?

The Honourable Dr. John Matthai: The honourable inember will be aware
that among: the snpplementary demunds that 1 placed before the House last
week there was o fgnre of somewhere Ids. 20 crores, representing pre-partition
liabilities. Part of this Pakist:n had ta pay, but for varions reasons, which I
heve alreadd explained, weo pg@id it in the st instance.

Df. P. S. Deshmukh; Is it u inct that the Ministry of Fiuance has been a
little wo prompt in making paxaents for monies due from Pakistan?

The Honourable Dr. John Matthai: If th. tonourible membur is refeiTing to
Pukistan = share i the pre-partition liabilities, he will remember what 1 .
said in that connection when the snpplemeutary demands were before the House:
that most of them werc payments due %o our own people and any delay would
bhave reacted on them adversely. It was out of consideration for them that we
decided te pay in the first instance.

Shri Mahavir Wagn. Alav § koow i the Standing Finasee Conmmiftee was
consulted !

The Honourable Dr. John Matthai: These deiands were placed before the
Standing Finoncee Comuiitee before they wern nresented to the Hopse

IROORPORATION OF ANDAMAN AND N1COBAR ISLANDS 18 WEsT BENGAL

*1701. Dr, Mono Mohan Das: Wil the Honourahle Minister of Home Aﬂam.
be uvleased to state whether' it is: fact that the Government of West
Bengn! sent n representation to the Government of Tndia for incorporating An-
daman and Nicobur Islands within the Provinee of West Bengal and if so,
with what resulte? N

The Honcurable 8ardar Vallabhbhai Patel: The reply is in the negative.

Dr. Mono Mohan Das: Ix there n propos:al before Governunent to rename the
islands of the Andaman and Nicobar -as **Subhas.Dwipa’’ after the nrme of
Netaji Subbus Chandra Base?

The Honourable Sardar Vallabhhhai Patel: I.invitc the honourable member's

attention to the statersent made by Sarat Cbandra Bose where he bas publicly
stated that it would he :n insult to tho name of his brother to associata his.

uame with these islinds
Bax oN THE Dmwn

¥17G2. Dr. Mono Mokan Das: (g) Will the Honourable Minister of Home
Atfairs be pleased {n state the oceasions and d:xtes on which ban on the news.
paper Dawn of Knrachi was imposed and the dates on  which such ban was.
littad during the period from 15th Ausgust, 1947 to date?

(b)) What i thie. other rewspapers of Pakistan on wbich bau was imposed ?

(e} Whut are newspuapers of Pakictan which are still *hanned in the Indian
Unioh?

The Hopourable Sardar Vallabhbhai Patel: (x) The han was imposed on the
4ih September, 1948, and withdrawn on the 12th February, 1949.

(b) end (o). (1) Zamindar; (2) Nowa<-Waqt; (8) Ehsan; (4) Ingdad; (5)
Imm; 16) NowaA.Pakistan; (7) Jadid-e- Nuam, (8) Mmal;nam (9) Jang, and
1

Dr. Moo Mahad Das: What are the reasons for the fmposition of this.
ban?
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The Honourable Sandar Vailabbhhai Patel: The bun was imposed as they

:veubl;;ublishing false and inflammatory material, tending to create commumsl
Youl .

Shri Deshbandhu Gupta: May I know th s of '
in India which sre bannol: in Pa]:)istan? B el

The Honourable Sardar Vallabhbhai Patel: I have no information.

@ Shri M. Tiromala Rso: Has the paper Dawn given any ussurunce that it
waould uot mdulge in rectimination before the ban was withdrawn?

The Honourable Sardar Vallabhbhal Patel: e have asked for 1o

A=SNranee,

Shri M. Tirumala Rao: Wasx Government satisfied that its conduct would
be better thun before? ‘

The Banpurable Sardar Vellabhhhai Patel: In nccordsnce with the genc-
ral policy of Governmen: to try and  wnpreve relations between the two
Dominions #< far as posible. we thought it Letter to give it nn opportunity.

INCOME-TAX ALLOCATION Tt» WEST BRNGAL

*1708. Dr. Mono Mohan Das: (u) Will the Jlenourable Minister of
Finance be plaased to atate the total amount of Income-tax collected from
the Provinee of West Benynl during the vear 1948.49?

: (hi What pa-centige of #his mount has been given 10 Wesi  Bonial
Gaveroznent

(-1 Did the West Bengad Governnent ke mny  representation  te the
Contres for inereasing this nmount if so. with whut yesnit?

The Honourable Dr. John Msttbai: (i} The totel amount of income.tny
colleetadl iu West Bengal dwing tle vear 104849 cun he known only after the
celese of the vear,

(1) The share of proviners in the praceeds of iucome-1ax is not drtevimiued
on the hasis of the anount eollected in each Province.

(¢} The \Wesl Bengal Government made o representation in wgard to the
allacation of twelve per cont. made to them :8 their share in the divisible
pool of income-tax. After n careful examinmion it has heen decided thet the
existing allocation should continne for the next year and that for tbe future
arvingeneents chould he made to hive an expert enquiry conducted into the
nllocation of mcome-tax so that the reviced allocation may inke Heat. when
the sew conetitution comes into force.

Dr. Mono Mohan Das: What arc the rcasons for hringing down the shme
of West Bangal in the dicisible pool of ivicome-tax?®

The Homoursbie Dr, John Matthap The Government proceeded on tle
basie on which the Nicmmeyer Award was rinde. On the same hasis, the
resulting fizure would have been less than 12 per cent. Dut in view nf spe-
ciel diffienlties that the West Dengal Govenumeut faced. we made n cortrin
adjustment in their favour and raised the figure.

Shri Upendranath Barman: Will Goavernment stite the basis adopted by
Otto Kiemeyer in deciding this?

The Honourable Dr. John Matthal: As far as T can recollect, the prncipal
besis o which Bir Otte Niemeyer made his award waa on the population besis.

Shr) Upmdranath Barmaz: Io i a fact that though the populayjon of
Bomhay Presidency according to the census of 1981 weas definitely &% than
thut of United Bengal. etill the same allocstivn of 20 psr cent. wme mede
for that province?
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The Honouratie Dr. John Matthai: [f the honourable member is asking
me to defend the Otto Neimeyer Award 1 am not concerned to do it. What
[ am {rymg o expiain is that as a provisional 1ueasure we decided %o take the
uxisting basjs sud make certain adjustmients tvith reference to such difioulx
tirs.  ‘The whole matter is carning up again for enquity.

() WRITTEN ANSWERS

PLacUvE VAGUTNE SUPPLIED TO CALCUITA
»1704. Dr. Mono Moban Das: Will the Heucursble Misistér of Health
he plensect to state:
{a) the institutions in which plague vaccine is prepared in Indln.

{b}- what quantity of plague vaecine wus supplied to Calcutta in the yéar
11347-48 when plague broke out in that city;

c) ibe total cost of the vaccme supplied to Calcutte and the ssuros {rom
_wlseh the cost was vealised; and

(d) the gquanti{t of. plague vicvine supplied to Calcutte during the year
1448.49?

The Honourable Rajknmari Amrit EKaur: (a) The Haffkine
Jembay. : T
(b) and (d). 40.60,000 ces of plague vaccine were supplied to the Govern-
ment of West tscugal, by the Hafikine Institute, Bombay, wheu plague broke,
out in Caleutta. - The supply was nctually made ‘in April, 1948. B

(c¢) The cost of vaccine supplied war Rs. 261.714/8/- and was met »¥ the
Government of West Pengal.

lpstitute,

¥

SOHOLARN RETURNED AFTBR STUDIES ABROAD IN ENGINEERING SUBJEOTA

~{765. Shri Basanta Kumar Das: \ill the Honourable Minister of
Fducation be plensed to state:

(o). the number of scholar eugincers, central and provinciad, who have re-
tirned after studies abrond during the poriod from 1st January, 1848 to 3ist
Mareh, 1949;

th) How they have been employed;

(l(i) how many of them are still uaemployed and by what time they are
likelv to be employed; and

{d) whether any scholar is heing sent abroad for education in engineering
during 1949. and if not. tbe reasens therefor’

Tbe Honowable Maulsna Abul Kalam Assd: (a) 69 central scholars and
&7 provincial schelars.

(b} A staiement showing the employment position of returned central
wcholare is laid on the {able of the House. The responsibility for the placc
snent of returned provincial scholars rests with the  Provincial Govervients

concerned. @ut of the 57 Provincial Schofars, 41 have, however, been
employed.

(c) 80 centrsl schelurs and I{ provincial scholsrs are still unempleyed.
very effort is made by Govermmment to secure suitable employment for
oantral echolars s» early a8 possible. It is, however, very difficnit to indicate
any time lLimit for jt,

(d) The mb]ecm for which scholars will be sent abrosd during 1949 are

under oonsideration. It ia, however, hoped that some acholars will be eent -
o~ cluaymg EBugioeering -subjects also.
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STATEMENT
Eroployment posstion of the overamas schalors (eelated for engineering subyests)
R0 returned during 1949,
Ga'bl" Name of Schalars Enployment position
0.
i 3 3 i
1 N, Vegkutewan Apﬁoxnted as Droject Officer, Oepteat
& lectricity  Commiaaion, Sirla.
2 H. R. K. Tyengar Appoml:ed as Technical Officer, Civll Avis.
v tion nt.
3 XK. Gopal Krishna Appoin &  Lectwer. DNelhi Poly-
N. Beagrjee Jt“lhB lhma;nhzcl
4 K. N, Beaery . oine<] tho Bemgel Eng ollege
;:a Assocuéte Assistent
locteical Engiosriog.
5 F. N.Patel Appomted eas Civilisn Workshop Offcer,
Minigtry of Defence
-8 N. Vinse. . Appointed e Asusistant Executive Lagi-
noeT , . N. C.
7 M. M. Mukherjeo to rejoin Jedavpur Technica!
. Eugineenng College.
4 B.8.8.Vijayan . ipﬁomted a3 Reader in Chemoistry, Uelhi
o niversity
9 8. D. Bhasin Employed as Chemical Eqginsrr, Beiarce
Jodu 1Tniversity.
. 10 9.Ramansritham Appointed ax  Semior Soisntific Officer,
il vil Aviation Depastment.
= 0 P. Dayal Appointed as Asvetant Director of Hup-
. plies, Bmha\'
12 N. K. Agarwel . d as Assistant Direot of
C.W.N.C. .
13 K. A.P.lyengsr Appointed an Assistant Stalian Eeguwer,
A. I. R. New Delhi.
14 A.G. Jobo Appn{nted un Assigtent  Exginem
A I.R.
15 T.R.XKapur Joinel Burmah Shell & Co. »
-
18 P. 8 Rao . Apgointotl us  Asgistant Developmont
ficer.
17 J.N.Rey . : Appointed  as . Awwiktant Eogineer,
A. L R.
13 K., Ramaclhoodrao Appointed it Jupiter Airwayn  Ltd,
19 R. K. Thiagarejen Appointed #s Asdetent Technios: Kogi-
neer,
29 ). Simon Appointed ns Sepior  Shift chege Kogi
w39 in Siodsi  Factiliser  Pactery.
21 K.C. Sherme . . bitvo,
22 T.J, Manicken . Appointed as Jumior Architect. C.P,
.D.
23 Q. C. Gupte Appointed as Tochmicn! Officer Civil Avine
t.
24 S. P.8barma . AWA. f’od a8 Ammstant Station Enginwer,
R.
26 V. NarayanaRaeo Appointed as Arvisstant Eogineor, A. 1. R,
26 K. 8. Ganspathi . Appointed a3 Assitant Worke Manager,
27 P. K. V. Pejatbaya Appointed as Awiastant Ezecutive Kngi-
neer,
35 A B. Jayuraman Appointed us Civilian Mevhanical Engi-
neoee,
20 8. K, Mudle Has boon offered the post of Ass@tant
Developmant Ofoer ( le ), D.G.I.
- & 8, .
N. Keodmarmrthy Offered the post of Amistant Reroutive

w«' . Bast Punjab Governmenc end
Al aat Engwecr Government of
C.P. & Berar
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J. Shanker .
S:umjn 8ingh
B.R.Sen , .
K. C. Thowas

P.R. Dwsikachar.

P. V. Balakrishnan
M. P. Cbaudhri .

R. Dayal .

S. K. Do Purkayagtha

K. R, Narayana Row
J.P. Kapur .
M.Mitza f
B.N.8. Murthy .
A, A, Erishoan
& Hore . ;
P. M. Mekta .
A. M. Jacob .
B. G. Talwar .
M. K. Raja. .
S. Radhaknshao
B. N. Baagswva .
IR. N. Datta .

N. K. Murthy

C. R. Subramanian
N. G. Uke .

O. P. Agurwal
P. K. Cbazlu

B, Prakash .
B, J. Ramyukiani
S.N. Mitre
8.8.80m .’ .
. Raja Bao

N. Soudhi .

R. S. Kechwaha .

.
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k)

Offered the poat of Chvilian  Woakshop
Officer, Minist1y of Uufmmcr.

Offered the post of Asaistaat Bmume,
Eagineer  in  Hirskund

Oftsred e poat of Amt&:‘mee.
C.P.W.D. 18T

Offerod_the. past of Project Officer, Dao-
dar Valley Curporation. ;

Ufiered the poat of Aulalnnt Station Kngi
neer, A. L R,

Ofered the pst of Technical Offier
Civil Aviation Dopuartnient. 7

Offoed the t of an Amjstant Hagmeer
in A 1 . Allababad,

OSfered the post of an Amistant Develop-
ment Offcer, D. G. 1. & 8.

Uffered 8 post of Assistant Engineer
A. I. R., Bhillong. so

Rulvased fraro the Bund =
Relmard from thse Bond .3;'
Under corwideration. Ly,
Under cenyideration.

Ditlo.

Ditto.

Ditso.

Ditto.

Ditto.

Diteo,

Ditto,

Ditto,

Ditto.

Ditto.

Ditta.

Ditto.

Dito.

Ditso.

Ditto.

Pitto

Ditte.

Ditto.

Dittn.

Dittu.

Ditto.

Dittn,

Ditia.

Ditto.

Ditto,

Ditto.
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Prick or Sp.VER
e

*1708. Shri R. X. Sidhva: (a) Will the Honoursble Minister ot Finance
1 pleased to state what is the rate of eilver per pound in India, Pekivtun,
New York, Tondon, Hongkong, Tokyo and Africa?

(b) What is the easou for the bigh price prevailing in India?

{¢) Do Goveruwent intend $o take any usction with n view to bring down the
jwives of silver sud if not, why not? .

The Honourable Dr. John Matthai: {a) to (¢c). I would invite the atten-
tion of th:: nonourable member to the veplies given by me earlier today to
Shri Fshorimboban Tripathi's starred question No. 1683.  Quotations for
bullion in P’nkistan, Hongkong., Tokvo and Africa ave, however, not available.

GeVBBNMENT BUILDINGS LYING VACANT AT SABATHU CAFTONMBNT

»1707. €hri Deshbandhu Gupls: * Wil the Honourable Minicter of
lwfence be plessed to state:

(a) whether it 16 n fact thut Sabatbu Cantonment situated in the Simla
Hille wus considered a very populsr bill-station by Goverpment and used to
he‘rercrved for British Troops and for the families of the B.O.Rs. bifore 1b6th
August, 1947;
> (b) woether iv is & fact that ticre ure over 50 Govemment buildings con-

~ disting of harracks both single sud double storeyed, family quarters and
bungalows oupable of pioviding accommodation for 1000 eingle beds and 100

oflicers’ families. lying vacant there;

(c} wiether it is a fact that most of this accommodation has not heen
avadled of by Government since August, 1947;

(d} wbethcr Government bhave received a representadion from the residants
of that place drawing the attention of Government to this fact;

{¢) whether any suggestion hes been made to Government that in case
Giovernment do not propose to make use of this accommodation for the troops
it may be made the capital of Himachal Pradesh; =

(f) whether the Government of Kast Punjsb has aleo approached viw
Ministry of Defence to plMace this accommodation at their disposal; and

{g) if the answers to purts (d) (e) and (f) above be in the afirmative. wbat
action have Government taken in the matter?

The Honourable Sardar Baldev Singh: (a) Yes. -

(by md (e). No. Single accommodation for 408 Indian Troops ie lying
vacant but this is earmarked for the troops returming from Jammu & Kashmir,

d) o (f). No. ~

() Does not arise.

° CaMBRIDGE EXAMIRATIONS

€1708. Shri H. V. Eamath: Will the Honourable Minister of Eduoca-
tion be Tlessed to state whether the holding of Senior and Higher Cambridge
oxamiuations will be discontinued in India with effect from 1950?

The¢ Hompurable Mzaniana Abul Ealam Asad: The Government of India
are not responsibls for holding the Cambridge ‘Examinations in India whioh
are conducted by the Cambridge Iccal Examination 8yndicate. We bave no
informatior: sbout sny proposal to diecontinue the examivatioms.
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UNAUTEORKRD CONSTRUOTIONS IN DEL¥I

*1700. Babu Ramnarayan Singh: (a) Wil the Honourable Minister of
Heulth be pleased to refer to the answer to part (¢) of starred question No.
1273 asked on 21st March, 1949 regarding unauthorised construction in Delhi
and state whether Government have decided to demolish the houses which
were not constructed by displaced pergons but were occupied by displaced
persons? -

(b) With reference to the answem given to parts (d) and (e) 6f the eswme
starred question. why was not the decision of Government given effect to by
any of the bodies referred to in the question? .

{¢! Why was not nny of the 8413 houses, examined from the health point
of view and regularised in accordance with the decision of Governmen$?

(i) Have Government got any ‘report from those lccal bodies which were
required to give effect to Government's decision?

The Hopourabie Rajknmari Amrit Xavr: (a) Unsuthorised constructions
put up by persons other than displaced persons will be dealt with in the
normal eourse of the law.

fb) and (c). Necessary steps have been or are being taken by the local
bodics to implement Government’s decision. As, however, cases of unautho-
rivec] construction require detailed investigation, the local bodiea concerned
will naturally take some time to dispose of them. None of the constructions
har #o far been regularised as they have not yet been brought upto specifics-
tiona. )

(d) Yes.

Prx¥pING SCHEMES eF DELHI IMPROVEMENT TRUST

»1716. Babu Ramnareyan Singd: (a) Will the Honourable Minister of
Health be pleased to refer to the answers to parés (s) and (b) of starred ques-
tion No. 1274 asked on 21at March, 1949 regarding the schemes of the Delhi
Improvement Trust and state as to how many of she remasining schemes are
still pending and how many have been dropped?

' {b) What are thcse rending schemes and since how long have they been
pending?

(c) Wbat steps have been taken to speed up those schemes?

(d) With reference to the answer to part (e) of the same starred question
have Goveinment received any representation from the people whose lands
were acquired for giving them priority in the disposal of the land after the
area is improved?

The Honourable Rajkumarl Amrit Kaur: (a) to (c). None of the schemes
has been postponed or dropped. They are ab different stages of execution.

(d) No auch representations were recaived by Government. It ie under-
stond that the Delhi Improvement Trust received eleven applications of which
ten were accepted and one rejected.

PExs1oN AND GRATUITY TO EMERORNCY Conm¥wissioNED OFFICERS
ProMOTED FROM JUNIOR RANES

+1711. Shri Deghbandbn Gupta: Wil she Honourable Minister of
Defence be pleased to state:

(a) whether it is a fact that there is a disparity in the pension and gratuity
of Emergency Commissioned Ofcers of the same rapka promoted from
~funior remks:

>
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(b) whether it is a fact that Emergency Commission @fficers promoted
from J. (¢ Os. of all branches of the Indian Army are eligible for pension on
eomgletlon of ten years quulifying service whereas those of the I.A.M.C. are
eligible fcr the same after 21 vears of service;

(¢) wiiether it is a fuct that Emergency Commissioned Officers promoted
from J.C.Os. of oll branches of the Army are eligible to pension of Rs. 150/-
on completion &f 15 yenrs qualifying service whereas those of 1..5.M.C. are
entitled only to a gratuity of Rs. 6,750/-; and

(d) if the auswers to parts (a), (b) and (c) above be in the aftirmative,
whether Government, propose to take action to remove this disparity which is
the cause of discontent among I.A.M.C. Officers?

The Honmourable Sardar Baldev Singh: (a) T'be question is mnot clear.
T presume the honourzble member wants to know whether the pensionary
terms applicable to Frnergency Commissioned  @fficers promoted from the
runks: are the same in all Branches in the Army or there are differences. 1f
s0, the snswer is that the pensionary terms are the same in all Branches,
except in the case of medical officers who belonged te the I.M.D. The di-
fierenve in the case of such medical officers’ arises from the fact that I.M.D.
personne} uysed to be governed by pension rules modelled on the eivil pen-
sion rules and not by the army pension rules.

(1) Yes; but the rate.of pension after ten years of quahfgmg service in
- wther branches of the Army is Rs. 75/. wwhile the rate of pension ndmissible
to tha medical officers of the LAM.C. (exI.M.D.—Indian Cadre) is Iis. 160
after 21 yeurs' qualifying service.

(c} Yes.

(d) The pension rules a;plicablp to the TA.M.C. have been examined
wvery carcfullv and the rules were liberalised recentlh;.  Government ave
satisfied that no further liberalisution is justified.

TeNPORARY EMPLOYEES QUALIFMRD 1N MINISTERTAL SERVICES
(Tamep Division) ExaMivaTION

#1712. Sbri Deehbandhu Gupta: Will the Honourable Minister of Home
Affuire be pleased to state:

(a) the number of temporary employees who appeared and actuaily quali-
fied in the Ministerial Services Third Division examination held in the vear
1M47;

ib) the number of qualified candidates who have already been nominated
against permanent vacancies; and

(<) whether Government propose to absorb all the qualified candidates,
ngainst pertntment vacancies and if not, why not?

The Houourable Sardar Vallabhbhai Patel (a) 1819 temparary emplo;-ecs
apualfied mny the 1947 examination. -

(h) Candidates upto the rank of 650 h_‘s:\e been nominated.

(¢) No. In view of the Government's obligatious to yrevide permanent
‘appointments to displaced Government servants from &¥eas now constituting
I*akistan, including permanent emplnyees of Sind. Baluchistan and North.
West Frontier Province, and to other categories of temporary employezs. it
has not been possible to absorb permanently ail persons who quahﬁed in the
1947 Clerks’ grade examination.
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Mzrp1vm oF INsTRUCTION Ix UNIVERSITIES

*1715. Shri kaahmmuym Sabu: Will the Honourable Minister of Edu-
ostion be pleased to state:

(a) whether the guestion of the medium of instruction in Indian Universities.

hes been referred to the Indian Universities Commission presided over by
Dr. S. Radhekrishnan;

(b) whether the Government of India bas advised or directed the Indisn
Universtties in which English is the medium not to change it for some years;

(0) whether it is a fact that the Nagpur Universitv has decided to replace
English by loca! regiona! languages from the academic year 1949.5.

(d) whether the Nagpur University has decided to replace the current scien-
tific terminology by the one compiled by Pr. Raghuvira; and

(e) whether any other universities have undertaken a similar change of
medium and if sa which?.

‘The Homourable Maulana Abunl Ealam Azad: (a) Yes.

(b} The Committee on the Medium of Iustruction appointed by the Govern-
ment of India recommended that steps should be taken during the next five
years for the gradual replacement of English as medium of instructiou and
examination at University stige by the language of the Btate or Province or
Region.  The Central Advisory Board of Education considered this recom-
mendation during its last meeting in January, 1949, and resolved that in view
of the appointment of the Universities Commission which is expected to

submit its report by September ¢bis year, no final decigion on the report of
this Committee need now be taken.

(¢) According vo inforrnation available with the Government it i proposed
1o introdiice Hindi and Marathi as medium of instruction in the

first year class of Colleges from July, 1949, and extend their use to higher
classes year by vear.

-

(d) No. But the matter is \wnder “consideration of the University.

(e} The Universily of Annamalai hds introduced Tamil, the rsgional
language, a8 medium of instruction in Intermediate Art. course.

Banaras Universily has decided that Hindi should be an additional medium
of instruction in all subjects except English and modern Indian Languages
in Inter and B.A. classea from July, 1948. 1t is also decided that from
1950 Hindi alone will be #he medium of instruction for those students wh.ose
domicile is Eastern Punjab, U.P., {"P., Bihar and Rajputans.

University of Calcutta has allowed students #%» answer question papers
either in English or their mother tongue.

GRANTS GIVEN TO LABAEMINARAYAX INSTITUTE OF TECANWOLOGY, NAGPUR

*1716. Shr? Lakghminarayan Saku: Will the Honourable Mipister of Edu-
gation be plessed tn atate:

(2)_the amount of grants peid to the Lakshminarayan Inetitute of Techno-
logy, Nagpur. each year since the grant wae firsé made;

(b) whether the medium of instruction in the Ivstitute hss been English;

(o) whether it is intended to substitute English by locel langueges aaé if 20,
which of them and from what date;

(d) whether it is intended to adopt the scientific terminology invented by
Dr. Ragbuvirs;
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(e} the pumber of pupils in the Justitute in the year 1848-49, who were nobp-
Hindus and were from Provinces or States other than the Central Provinces
eeparately;

" (f) whether the will of the late Laksbminarayan restricted the admissiou to
the Iopstitute to Hindus domiciled in the Central Provinces for six years; and

(g) whether and lLow this limitation has been surinounted in order to euable
the %nstit-ute to adwmit non-Hindus from other provinces?

The Honourable Meaxulana Abul Ealam Azsd: (a) THe ipdtitusion’ was
given an advance grant of Rs. 1,00,800 for buildings and Rs. 16,800 for aquip-
ment iu 1947-48 for the first time and further advance grant of Rs. 1,00,000
for buildings and Rs. 90,000 for equipreent in 1948-49.  The institution has
aleo received interest free Joan of Rs. 28,000 in 1947.48 and Rs. 1,600,080 in
1948-49 for construction of students’ hostel. '

Oo the recommendations of the All Indie (ouncil for Technical Eduoa-
tion, the Government of Indiz propese to give to $he Lakshminariiyan
Institute of Technology, Nagpur, a total non.recurring grant of Rs. §,07.0(0 for
buildings. -Rs. 2,51,000 for equipment and an interest free loan of Rs. 2,97,000
for construction of students’ hostel. with a view to improving sud expanding
the existing facilities for technological studies.

(b) Yes.

(c) and (d). The question of medium of instruction in Technological
Institutiens and whether the present Scientific terminology will remsin or
will be superseded by any other Scientific terminology or terminologies is one
affecting the whole country and pot this institution alone. No decision can
be taken in the matser with reference to any single institution.

So long as the guestion has uot heen finally decided the Government do
not think it proper that there should be any change in the medium of instruc-
tion or Scientific terminology at any of the Technical Institutious.’

(e) Fifty one students and twelve research students.  All of them are
Hindus from Cenfral Proviceee and Berar. .

(f) Yes.

(g) In order to overcome the limtation imposed by the will of the late
8hri Lakshminarayan, the Nagpur University propose te treat the Govern-
ment grant as contributiom for non-Hindu and non-Provincial students, and

. are devising a formula which would te acceptable to the Central Government.

ScuneoLs 1N DELHL

*1717. Prof. Yashwant Rai: (a) Wiil the Honoursble Minister of Ldu
eation be pleased to state whether it is a fact that communal schools still exist
ip Delhi?

(b} Is it a fact that Government. give ®@ per cent. grant-in.sid to' such
achools with cammunal names?

(c) Have Government received any deputation or memorandum from the
Teachers’ Assocjation regarding the natiomsbsation of these schoole?

(d) Is it a fact that Government have already nationalised the Municipal
and District Board Schools of Delhi Province?

The Hooouralde Maulinz Abul! Xalam Asad: (a) No. There are, however,
pame schoolse which hear communa)l names. But admission in these schools
is open to all communities irrespective of caste or creed. _

(b) The Gowernmeut grant to aided schools in Delhi Province is (W) per
oent. of the net approved expenditure minus income from fees and fines.

{(c) No.
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(d) The Government have taken over fourteen Secondary Schools which.
th: Delhi Municipal Commitiee ware unable to maintsin but the Primary
Bohoole arve still run by the Committee and have not been Provincialised.

The question of provincialising the District Board Schoole ie under the con-
gideration of Government. -

AvUOTIONsNG OF LLANDS LEASED To Malis IN AMBaLa

*1718. Dr. Mono Mohan Das: (a) Will the Honourable Minister of Defence
be plessed to etate whether the attention of Government has been drawn o
the news, published in The Statcsman dated the 15th March, 1949 on page 3,
column 7, under the sub-heading. ‘‘Ambala Malis to lose their homes'’, stating:
“families of Purbia Mals are faced with the loss of their means of livelihood
and homes as a result of higher prices paid for their leased plots at the annual

auction this year (by refugees). The refugees are due to take over these
lends on Apnl 1, ete.”"?

(b) Ia it & fact that a plot which previously fetebed Ra. 330/- per snnum
was auotioned for Re. 2,250/. and another smaller plot which was auctioned
for Re. 3/8/- per annum, fetched Rs. 86/.?

(c) Has any iepresentation beer. made, on behalf of the Malis, to the
Deputy Divector, Mililary Lande and Cantonments, Government of India,
who visited Ambala recently?

(d) What have the Government done or propose to do in this matter?

{e) Ts it a fact, that for generations, these mali families, have been living
on those leased lands of the Government and! thev have built their own hute
and sunk welle on the land?

The Honcurable Sardar Baldev Singh: (a) Yes.

(b) Yes.

(e) Yea.

(d) Government have examined the matter and find that bids which

appear abnormally high have been recorded only in a small number of cases.
hese cases are being examined.

(e) It is a fact Yhat a number of these families have held the lands con-
tinuously for many years although they have had to bid for the plot in open

auction every four years. Huts have been built and in some cases wella
have been eunk. ’

BriTisH OF¥ICERS IN INDIAR AsMyY

*1719. Shrl B, V. Kamath: Will the Honourable Minister of Defence be
pleased to state how many British officers there are in the Indian Army, snd
bow many of them on the techuical aide?

The Hocourahle Bardar Baldev 8ingh: 197, of whom 120 are employed
with the Technical Arms.

GOoVERNMENT OF INDiA PENRIONARS

*1720. Prof. Shibbap Il Sakstna: (a) Will the Honourable Minister of
Finance be plessed to state the total number of ex-Government employees,
Indian and non-Indian, who are residents in India and are in receipt of pen-
aions after retirement from service from the Government of India?

(b) What is the total amount of pensions psid to these employees annually?,
AY
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The Hanourable Dr. Jobn Matthai: (a) The information reguired is noh
readily available.

(b) Rupees ten crores per aonum approximately.
EXAMMATION FoR SFLECTION OF ASSISTANTE TO FIIL PERMANENT VACANCIES

*1721, Shri Raj Badhadur: (a) Will the Honourable Minister of Home Affairs
be pleased to atete whether it is proposed to hold an examination in the uear
future for selection of assistants to fill pemmanent vacancies from amongst
the temporary assistants employed in the Central Secretariat and ite a$tached
officea?

(M Ii so. will the examinatici e of a competitive or a qualifying nsture?

The Honourzhle Sardar Vallabhbhal Patel: (a) Yes; sn examination is
likely to be held before the end of thiz year.

(b) The examination will be competitive, but limited to certain categories
of persons. Details will be found in the Instructions for the Initial Consti-
tution of Gyade 1V of the Central Secretariat Service, copies of whioh are
available in the Library of the House.

PERVMANENT AND QuAsT PERMANENT VACANCIES OF ASSISTANTS IN MINISTHIES

*1722. Pandlt Mukut Bihari Lal Bhargava: Will the Hounourable Minister
of Home Affairs be pleased to state:

(a) the totsl number of permanent and qussi-permanent vacancies of
Assistants in different Ministries of the Government of India during the years
1985 to 1948 (Ministrywise year to year) and alco the number of Departmental
clerks confirmed against the 50 per cent. quote reserved for them duriog those
yeats; and

(b) whether persons other than Departmental clerks were confirmed agsinst
the vacanciea reserved for the later in any Ministry/Ministriea?

The Hamourahlp Sardar “Vallsbhbbai Patel: (a) The information ia nod
readily available and its oollection will involve expenditure of time and labour
incommensurate with the results likely to he secured.

(b) Yes; but the confirmations have been made in accordance with the
rules in force.

8418 or Ges LoTTERY TickETS IN INDIA

*1733. Dr. P. S. Deashmukh: (a) Will the Honourable Minister of Home
Affairs be pleased to state whether Government are aware of the existence
of Goa lotteries which are freely canvassed and sold in India?

{b) Are there any rules governing the sale of these and similar lottery
tickets in India?

(c) If 8o, do Government propose to place & copy of these rules on the table
of the House?

The Homourahle Sardar Vallsbhbhai Patel: (a) Government are aware of
the exigtence of Goa lofteries but their information dces not indicate that
these lotteries are lLieing freely canvassed and sold.

{h) and (c). There are statutarx rules prohibiting the bringing of Goa lottery
tickets and ciroulars into India. Copies e the relevant mnotifications are
placed on the table of the House. 3



2216 CONSTITUENT ASSEMBLY OF INDIA (LEQISLATIVE) [6TR APRIL 1949
No. P.T.I. (£)/136/80
COMMUNICATIONS DEPARTMENT
P & J. BRANCH n:
Dated the Hth Nctember, 1940
NOTIFICATION

No. PTLJ¥_136/N—In exercise of the powers conferred wy the Indian Post Office -Act,
1885 (VI of 1808), the Central Goverumeut is pleased to direot that the fellewing further
argendment shall he inade in the Iodian Post Office Rules 1933, namely :—

After rule 222 of the ssid Rules, the follewing rule ahall be inserted namely :

223, 'The officers noted below * are empowered to search or cause search to be made for
lottery tickete snd lottery circulars. in course of transmission by post, of \which the bringiog
iato British fnda from the Poringueee Settlements in India through the medium of the Post
Office is prohihited. The said officera shall 1eturn te the senders all pestal avticlea found to
contain sich lotrery tickets and lottery circulars’’

*(1} The Superiotendent. the Dupnty Stpserintoiulent ‘and the Assistant Superinterdents
- of Foreign Poet, at Bombay.

(%) The Presidency Posimaster, the Deputy Presidency Pestmnster and the Asaistant
Preeidency Postmanters, at Bombay,

(3) The Potn-asters, Belgaun ard Ratangiri.
(4) The Sub-T’ortanusters, at Vapi, Una. Cuastle Rock, lLooda., Malvan and Vengurla-
(S) The Head Sorters, B-16 Section and B23 Out Section of the RM.5,

FINANCE DEP. ARTMENT(CENTRAL REVENUES)
NOTIFICATION
USTOM e
New Deth, th 30th November, 1940

No. $9.—In exercise of the powers conferred by section 19 of the Sea Custome Act. 1878
(VIII of 1878) the Centrs? Govermment ia pleased to prohibit the bringing into Liritieb India
of lottery tickets and lottery circulaia purposting to relate to lottesies conducted in {he
Portaguere settloments in Indin.

M. SLADE,

Joint Secretary to the Government of India.

Copy 2/ Netificotion, duted New Delki, the 2Tth 3Maveh, 1992 fiom Gowerament of Lnrdin
Dapentment of (lapuynantications, Poste and Telvgraph.s.
E 27 (5')/136/40.—In exercise of the powers éomferred by the Todian Post fice -Act

1898 (Vi of 1898), the Central {Jovernment ia pleased to direat that the following futther
amendm-nt shall he made in the Indian Pest Office Rules, 1833, namely :—

For sh-rule (3) of rule 44 of the ssid Rules, the following suh-rule shall he enlstitute),
natoely, .

(3} Lottery ticketa, if prinled and distribated in India cn behalf of foreign lutteries,
aud civeutws winting to lotterics of any kind. shafl net he transmitted hy poat.”

8aLs oF Frencr Prize Bexps
*1724. D¢, P, 8. Deshmukh: (a) Will the Honourabe Minister. of Finance
- be pleased to state whether Governinent are aware of the issue of Prize Bonds
guaranteed by the Republic of France?
{b) Are Government aware of the circular letter issued by the International
Inveatment Corporation of Pondicherry canvassing these Prize Bonds?
(c) Are Government aware that the bonds are being sold taking 20 Eranuce
per Rupee at the exchange rate?
(d) Is it a fact that the present exchange rate is above 80 Francs per
Rupee ? :
(e) Do Government permit ¢ale of such bonds and other securities of foreign
origin in India freely?
(f) If pot, how do Government regulate the matter?
(g) What steps have Governmeémt $mben or propose to take in the matter?
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The Hanourable Dr. John Metthai: (a) and (b). Government have acen &
circular letter on the subject by the International Investment Corporation of
Pondicherty, but are not aware whether the statements in that ciroulsr are

correet. g

{e) That is the rate at which the Rupee equivalent of the prizes in L'reneh
Franea has been shcwe in the oireular.

(d) The present ¢xehange rate is 78.8 francs per Rupee.

(e) to (g). The sale of sueh bouds in India is unlawful and anyone found
guilty of selling them is liable to prosecution,

ATracE oN RAJA0RI (JAMMU) BY Pagzstant RATDERS

%1725. Shri Lakahminarsyan Sahu: (a) Will the Honourable Miniater of
States be pleased 10 state whether it is a faet that 3,000 Hindu women of the
town of Rajuori in the Reasi District of Jammu in the Jammu and Kashwmir
8tate performed ‘‘Jaubar’’ in the Tehsil bnilding of Rajaori, on 11th November,
1947, when Rajaori was besieged by Pakistani ‘raiders’ assisted by the local
Muslims of Rajaori and tvhe 14,000 Hindus assembled together in the Tehsil
found after 16 hours of resistance that there was no ehanee of eaoape from the
Muslim marauders?

{b) In it a faet that all the 14.000 Hindus assembled in the Tehsil building
were killed by the Muslims?

(¢) Is it also a fact that not 1uore than 50 men could eseape in thia ‘ruid’?

The Honourahle Sardar Vallabbbhai Patel: (a) to (e). Enquiries have heen
made of the Jammu and Kashmir Government and the information will be
l1aid on the table of the House in due course. .

MEMORIAL T HixDUs OF RAFa0RI {(JAXBIV)

*1726. Shri Lakshminarayan Sahu: (a) Will the Honour:able Minister of
Statea be pleased to state whether it is a faet that the Interim Government
of Sheikh Mohammed Abdulli bas deeided to ersct u suitable Memorizl in the
Rajaovi Tehsil building in memory of the 3,000 Hindu womeu who burnt them-
gelves alive to save their honour aod 11,080 Hindus who were massacred by
the Muslims on that day, similar so the Memorial being erected by the Abdulla
Government in Baramulla in memory of Mr. Magbul Ahmad B8herwani, who
died fighting in Baramula?

{b) ¥¢ so, witen was the deeision arrived at uud what is the plan of the
Memorial? ) )

{e) If no sueh decision has beeu takeu, why not? =«

The Homourable Sardar Vallabhbhbai Patel: (a) t« (e). Enquiries have been
made of the Jammu and Kashmir Government aod the intormation will be
laid on the table ol the House in due course.

TUBBRCT1L0818 SANATORIA 1N CENTRAL PROVINCE S

*1727. Seth Govind Das: Will the Honowable Minister of Health be pleased
to state how many Tubereulosis Banateria are maintained in the Central P’ro-
vineea by Govermmeut and whether there is a proposal to open more of such
Sanatoria there?

The Hobouradle Rajkumarl Amrit Eawr: No Tuberculosia Sanatorium is
at present mainteined in the Central IlB(ovinees by Goverpment. The Pro-
vineial Goveroment have, however, meluded a acheme for the establichinent
of such a Sanatorium in their Post-War Development plans.
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Hica Rexirs FOR HOTSES IN JUBBCOIPORE CANTUNMEBNT AKEA

*1728. Seth Govind Das: (a) Will the Honourable Minister of Defence be
pleased fo atate \vhether Government are aware of the fact that the Rent Ccn-

trol Ordec has been lifted in the Jubbulpore Cantonment Ared whereas it is
still in force in the Jubbulpore Municipal Area?

(b) Has it beson. brought te the notice of Government that enormous increase
-in the rent of houses is being demanded by the house-owners who are troubling
the tenants in the area with renewed threats of ejectment?

(e) If so, what action do Government propose te take in the matter.

The HoOnOurable S&rdar Baldev 8imgh: (a) No, Sir. The Provincial Rent
Contral Order wus never operative in the Jubbulpore Cantonment Area.

(b) and (e¢). Yes. Government are taking aotion to ”apply the Provincial
Act fgr regulating the rent of housxes iun the Cuntomnent arear in the Central
Provinces.

Caaxce or Mep1'M oF INSTBRUCTION IN HYDERABAD

*1729. Seth Govind Das: (s) Will the Honour:ble Minister of States be
pleased to state whether any changes with respect to the medium of instruction

are being macle in the Bducational Department of Hyderabad under the Military
Administration there?

(h) If so. are the public of Hyderabad beiug consulted or their wishes and
demands being cunsidered in this connection?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). Infermatien is not
availalle but has Leen asked for from the Hyderalbad Administration.

GRANTS GIVEN TO ANJUMAXN.E-TarAQe1-E-URDU

*1780. Seth Govind Das: (a) Will the Honourable Minister of Fiducation' be

pleased to state the basis on which the annual grant of Rs. 40.800 bas been
given to Anjumeun-TeraqqiUrdu?

(b) Have Gavernment in their possession information regarding the mem-
bersbip of this Anjuman?

{c) If so. what is the number of members at present?
(d) Has the number increesed or decreased after the partition of the country?
(¢) Have Government grauted this money for any specific purpose?

(£) Are Govemnwnent aware that the principal activities of this Anjutnan are
now confined to the businest of books and periodicals?

{g) Have Govanment received any reports and accounts of this institution?

(h) Are Goveriment aware as to how the previous grante made by them to
this Anjuman have been utilised?

The Honourable Maulana Abul Ealam Azad: (a) anil ge). Government
have given this grant to the Anjuman-eTaraqqie-Urdy in consideration of the
fact tﬁ&t the Anjunan since its inception about 44 years back had published
ahout 309 books on History, Biography, Philorophy, Science, Economics Edu-
cation ete.. and had compiled Dictionaries. Besides. it was felt that the
Anjuman. would prove very helpful in evolving a language simple and easy to
iearn. The Anjumsi. also propose to prepare books which would make it easy
fer persons knowing Urdu to becwnne acquainted with Hindi literature and baa
also deoided to popuiarisc the Devanagri seript among the Urdu knowing persona
which work is very nevessary in the interest of the country.
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(b) to (d). After partitien, the Anjuman had decided that as it was formed
in India and had received contributisus largely from Iudien nationals, no officer
of the Anjuman bad any right to transfer it to Pakistan. 1f psople in Pskistan
desired to form such an Anjuman, they were free to do so, but they would have
to form a new Anjuman for the purpose. In accordance.with this decision.
the iwembers of the Anjuman as well ag its various branches in the provinces
bave been working .in India since the partition.

(f) No.
(g) Yes.
(h) This is the first grant that Government have given to this body.

ANJUMAN-B-T.ARAQQI-E-URDU AXD ALL-TXDIA HixDt SAHITYA SAMMELAN

*1731. Seth Govind Das: Wil the Honourable Minisfer of Education be
pleased to statc the reasons which led Government to put Anjuman-eTaraqqi-
e-Urdu on par with the Aii Inhz Hindi Sahitya Sammelan in giving grants?

The Honourable Maulana Abul Ealam Azad: Government have not looked
at the matter from the angle suggested in the question. The Anjuman-e-
Taraqgqi-e-Urdu asked for 8 Governmeot grant in 1946.  Afterwards; Hindi
Sahitya Sammelan also asked for 8 Government grant. Government fook the-
matter into consideration and decided after taking intc account the various
factors which are ususlly considere] at the time of giving Government grants.

SaIFTING OF HEAD OFFICE OF AXJUMAN-E-TARAQQI-B.URDU TO PARBTAN

*1732. Seth Govfiuglhﬂ: (a) Will the Honourable Minister of Education be
leased to state wbet¥er Government are aware of the fact that the Head
fiice of Anjuman-Ta1aqqi-Urdu was shifted to Pakistan at the time of parti-

tion of India and it is still functioning at Karachi?

(b) Are Governmentaware that the founder President of this Anjuman.
Dr. Abdul Hugq, went to Pakisian. started itx activities there and toured many
cities in Westera Pakistan ?

The Fonourable Maujana Abul Kalam Azad: (a) and (b). Government did

. not give the grant until thev wers satisfied that the Anjuman had no connce-
sion whatever with Pakistan and that its formmer Secretarv, Maulvi Abdul

Haque, had nothing to do with it. The Anjuman had decided in a meeting

which was held on the 5th October, 1848, that this Anjuman belongs to the

Indian Union and that i has no connection with any organisation iu Pskietian.

B0OKS PGBLISHED BY ANJUMAN.E.TARAQQi-®-UrDU

*1733. Seth Gowing Das: (a) Will the Honourable Minister of Education
be’ pleased to state whether he has a list of books and other literature publishe‘
by Anjuman-eTaraqqi-e-Urdu?

(b) Ts Anjuman supplying its books and publications to Pakistan aleo?
The Hdourable Maulana Abul Ealam Azad: (a) Yes.

(b) No: the Anjuman in the Indian Union has ndtbing whatsoever to do-
with any orgamsation in Pakistan.

EsTABLMEMENT oF NATIONsL CENTRAL L1BRARY

*1734, Seth Govind Das: (a) Will the Honourable Minister of Education be
pleased to state whether Government have taken any step so far for tbe
collection of 8!l Hindi bocks and other publicutions at seme central place as is
the case of all English books and publicaticns in the British Museum Library,
T.ondon? :
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(b) Are Government aware of any resolution moved By Mr. P. N. Sapru
and passud by the Council of State in 1941 or 1942 in this connection?

(c) In case any sucb resolution has been passed, what action has been or is
proposed to e taken on it?

(d) Is any action being taken in this connection by the committee appointed
for opeiing a copy-right centre? .

The Honourable Maulana Abul Kalsm Azad: (a) No, Si:. But the Govern-
ment huve: under consideration the question of establishing a Central Keference
Library in Delhi with «v copyright Section attached to it.

th) In March, 1942 the Council of State adopted a resolution moved by
Mr. P. N. Sapru rccommending an amendment of the law eo as to ensure that
a copy of every work printed in the Tountry in Hindi ig supplied to the Library
of the Hindi Sahity:: Samelau and of every printed work it Urdu to the
Anjuman Tarnqgi-i-Urdu.

(¢) No action has so far been taken on the Resolution.

(d) The Expert Committee set up tn work out the details for the establigh-
ment of a. National Central Library have been. asked to report on the setting up
©of 4 wopyright section algo in the Library and their report is awaited.

StupY or Hewpt LianGuacE ANp LiTERATURE 1N DELEI UNIVERSITY

*17385. Seth Govind Das: Will the Honourable Minister of Eduestion be
plensed to stats what steps have been taken to encourage the study of Mindi
Tungunge and literature in the Post Gra@uate classes in the University of Belhi?

The Honourable Mauiana Abul Ealam Asad: There i combined Depart-
ment of Sanskrit, Hindi and Bengali in the University. The University have
also instituted an M. A. course in Hindi language and Literature.

DepARTMENT OF NATIONAL SAvINGS

*1736. Shri G. S. Guha: (a) Wil the Honourable Minister of Finance be
pieased to state bow the Department of Natiomal Savings including its provin-
cial branches i now constituted? )

(b) Why is the head office of the department establisbed at Simla?

(c) When was the present National Savings Commissioner appointed, what
is his pay and wbat pay wae be drawing before his present appointment?

(d) Was the National Savings Commuissioner appointed on the 1ecoramenda-
‘bions of the Federal Public Service Commission and what are his qualifications?
" (e) Is it proposed to revive the old ‘‘authorised agency system’' and if so,
for what reasons? )

_tf) What is the rate of commission paid to ‘‘authorised agents’’?
® e Honourable Dr. Jobn Matthait (a) A statement is laid on the table.

(b) Mainly due to shortega of accommodation in Delhi.

{c) The present National Savinge-Commissionsr. was appoinied in June 1948,
Hie presentpay is Re. 1,800 p.tn. and the pay he was drawing as P.N.S.0.
Bombay before his appointment as ‘National Savings Commissioner was
Re. 1,238 p.m.

(d) No, Sit. He is a meiahuer of the Bombay Educational Service and was
Provincial National Savings Officer Bombay for four years.

(e) Yes, Sir. The question of reviving the authorised agency system is
upder consideration as a potential facter which is likely to help the savings
anovement. -

(f) The rate of commiesion that ueed to be paid was 2-1/2 per cent.
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STATEMENT
Office. of the National Savings C. T

Number
Details of Appointment of Proncribed 8cales of Pay
Pouta.
" Res.
National Bavinge Comsmiesioner ; 1 1,608—100—1°800
Dy. Nationsl Bavings Camruimioner . 1 1,000—00—1,400 (Post now
beld in abeysnce).
Sarerary . . . 5 . 1 650—30—860
Buperintendents o e 5 i 2 400 —-20—500
Btatistioal Aagistent: z . . 1 160—10—320
Amistants . . . . . 14 160—10—300—16—<50 "
Accountant . @ F 5 R 1 120—8--200—10/2—220
Stepograpbers . ; 5 v 3 160—10—330

Clerks . . . . . . 18 66—3—B5—4136—5--130
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FORMER SEURETARY Or STATg'S SgRvICES

*1737. Shri G. S. Guha: (a) Will the Honourable Minister of Home Affairs
be pleased to state, if the former Secretary of Statc's Services, such as the
Indian Civil Service, the Indian Police and the Indian Forest Service, are still
in existence?

(b) If not, have the members of those services beeu absorbed in any «f the
new all-India Seryvice or Services with special concessions regarding their pay
and conditions of service, or do they form separate categories by themselvea?

(c) Are any posts specially reserved for the ex-members of the Secretary of
State's Services or the members of the new Administrative Services?

The Honourable Sardar Vallabhbba{ Patel:* (a) and (b). The former Sec-
retary of State's Services havc ceased fo exist as such, but members of those
Service, who continued in service after the tiansfer of power are goverued more
or less by_the same conditions of service.

(c) The Statutory reservation of posta for the Secretary of State’s Services
no longer exists. There is no rerervation of uny posts for the Indian Adminis
trative Service.

-
ApoLITION OF SPEC1al. PaY To CLass IV SERVANTS

*1738. Prof. Shibban Lal Sahsena: (1) Will the Honourable Minister
of Finance be pleased to state whether the special pay of Ra. 5 paid to class
IV servants hes been ordered to be abolished Irom 1st March, 1949 and if eo,
what are the reasons?

(b} What is the total amount f saving which will accrue to Government hy
the sbolition of this extra pay? n

The Hoaourable Dr. John Matthai: (n) ‘The iatter is still under considers-
tion.
(b) The information is not readily available.

CusToyns Dury oN CommopITIiS EXPORTHD TO AND IMPORTED ¥RUM PARISTAN

“1789. Dr. Monv Mohan Das: (a) \Will the Honourable Minister ot Finance

Sa pleased 1o clate whaj are dhe commodities that are exported to Pakistan froin
India without any export duty?

{b) What are the commodities that are exported into India from Pakistan
without any export duty?

The Honourshle Dr. John Matthal: (a) All commoditier except raw jute
including Bimlipatam jute and Mesta fibre, jute manufactures, raw cotton, rice,
tee. cotton cloth, mangunesc ore, cigarettes, cigars end cheroots (which are the
commodities included in. the Indian Export Tarift) zre allowed export ¢o
Pakiatan frec of export duty.

(b) According to thetinformation available with the Government of India,
the (jovernment of Pakistan allow the export to Jndig, free of export duty, of
ail comumditics except raw jule inclnding mesta fibre, jute manufactures. raw
cotton. rice. tea, raw hides, raw skins, cotton seeds, cement, fish and bamboos.

EoroprEaxs iy I.CS, IPS. anxp IF.S

*1740. 1ala Raj Kanwar: (a) Will the Honourable Minister of Home Affaire
be pleaced to state the number of Europeau Members of (i) the Indian Civil
Service, (ii) the Indian Political Service and (iii) ¢he Indian Foreign Service,
who are still serving in Indis, hath at the Centre and in the Provinees?
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(b) are such officers drawing pay und allowances in accordance with their’
previous terms eof appointruent or have been engaged on fresh terms on con-
tractual basix?

The Hanourable Sardar Vallabhbhai Patel: (a) (i) Three at the Centre and
nineteen in tle provinces.

(ii) Onc.
(iii) None.

(b) All these offiders continue to draw pay and allowances in aceordance with
their original terms of appointinent,

ExPLOYEES oF BENuAL AIR DEPOT

*1741. Shri Harihar Nath Shastri: (a) Will the Honourable Minister of
Home Affairs be pleased to state whether a circular was issued in the past by
the Government of India that the services rendered by employees of the Bengal
Air Depot, now known as the T'itaghar Air Depot. would be recognised as
war service and that they would be given all facilities extended to personnel
released from war service?

(b) If 0. does that condition atill exist?

The Honourable Sardar Vallabhbhal Patel: (a) Ves.

(b) Yes.

Ko

HELP 0 Vierms or Razaxars IN HYDERABAD
+1742. Prof. ¥. G. Ranga: Will tlx. Honourable Minister of Sfates be
pleased to state:

{a) whether any effort i being made by the Military administration of
Hyxderabal to ascertain the losses in lite and property inflicted by the Ragakars
and State authorities upon the people;

(b) whether any sttenpte are being made to compensafe them; and

(qc) whether any one has so far been compensated by the State administra.
tion? -

The Honourable Sardar Vallabhhhai Patel: (a) Yes.
(L) and (c). Compensation for losses sustained is not being paid us a

Eenerel rule but mouetary assistance is being freely given.in deserving cases.
Te State Government is also rehabilitating those. who have suffered losses.

CENTRAL GOVERNMENT PENSIONERS WHO HAD THEIR PENSION DOCUMENTS
TRANSFERRED FROM PARISTAN TO INDIA

*1742-A. Giani Gurzsukh Singh Musafir: (2) Will the Honourable Minister
of Finance be pleased to state whether it is a fact that Govennmens have
decided to coutinue the pensions of those Central Goverrument pensioners,
who got their pension documents transferred from Pakistan to In%in before
15¢h August 1947 and to restrict the pensions of those Central Government
pensioners whose documents were transferred after the 15th August, 1947?

(b) If the answer to part () above be in the afirmative, what are the
grounds for the adoption of such a policy ?

(o} Will the pensioners who applied for the transfer of their pemsions befare
15th August, 1947, but got their pensions transferred after that date, be affect.
ed by such orders?

The Honourable Dr. John Matthai: (s} snd (b). AIl pensioners who got
their pensions tranaferred before or afler the 15th Augnsh, 1947, are being paid
in the normal 6S@Me and no restrictions have bean placed on thoge who got tieir
ponsiona trensferred after the 15th August 1947.

(o) Does not arite.
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Howu UNDIVIDED FAMILING A8aB3SED T0 INOOME.TAX

138. Pandit Muknt Blhazt L8} Bhargava: Will the Hovourable Minister of
Finance be pleased #o atate the number of Hindu undividad tamiline s@emed
to income-tax during the nesesstnent vears 1946.47 and 1947-48 on incomea
graded as under:

(i) over Bs. 150.000/- but not over Rs. 200,000/-
(il) ’” RS- msm" 9 " » RB. W,OOOI-
(iii) » Re 300,000/ ,, , ,, Re. 400,000/
(jv) » Ras. 4%,%0‘ » n " RB— 500,000[-
) ., Ra 500,000/-1
The Honcurahle Dr. JOhn Matthai: The nuwber of Hindu Undivided

Families assessed to incometax in the Dominion of India during the assess-
ment year 1217-48 and in undivided India duriug the assessment year 1946-47

was:

(irsdea of total ineore 1047.48 1948-27
e o No. No.
) Rs. 1,00,000—1,99,304 216 203
Ra. 2.00,000 and over 122 08

Icformation by the grades of income men%oned by the honourable member
i8 not uvailabfe from our statistics.

ResipErTialL HOUSES REQUIBITIONED BY COLLECTOR o¥ DaLml

139. Master Nand Lal: Will the Honourable Minister of Works, Mines and
Power be pleased to lay on the $able of the House s statement showing:

(i) the number of residential bousea requigitioned by the Collecsor of Delbi
during the year 19484 9;

(ii) the public purpose, stnted either in the notices or in the order, for which
each accommodation was requistioned;

(iii) the disposal of those requisitioned accommodstion; and

(iv) the person &t whose request the requisition was made?

Phe Honourable Sbri N. V. Gadgll: The information is being collecfed and
will be laid on the tahle of the House in the due course.

(2223) <
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVEY
' DEBATES
(PART 11-—PROCEEDINGS OTHER THAAN QUESTIONS AND ANSWERS)

Wednesduy, 61h April, 1949

" The Assembly met in the Assembly Chamber of the Council «House at a

Quurfer W Eleven of the Clock, Mr. Speaker (The Houourable Mr. G. V.
Miyvalankar) in the Chair. ;

QUESTIONS AND ANSWERS )
(Bte Part I)

1145 & X,

STATEMEKT ON FOREIGN INVESTMENTS IN INDIA

Tbe Honomable Shri Jawabarlal Mehru (Primme Minister and Leader of
the House): By your leave, Sii, I would like to make » statement to the House.
Bome days ago my honourable collesgue, the Minister for Induststy and Supply,
inircduced u Bill before the House to provide for the development, regulation
and conirol of certain industiies. Sometime later today, I understand that
he is guing to make a motion tp refer the Bill to a seleut committee.

Honourtble Members wiil have noticed that no epecific provision relating
%o participation of foreign capital in industries has besn made in this Bill We
btldp thought at first that it would be necessary to make some speoific prov.sion,
byt we find on further examination that such regulation as is necessary can
be secured through existing laws. 'The policy as regards participation of foreign
capital bas already been announced in brosd terms in Government's resolution
of the 6th April 1948. The stress on the need to regulate, in the uational
intercst,, tbe scope and manner of foreign capital arose from pasf assgciation
of foreign capital and contro! with foreign domination of the economy of the
souniry. But citcumstances today are quite different. The object of our
regulati’n shou'd therefore he the utiliration of foreign capital in a manner
moxt aivantageous to the countrv. Indian capital needs to be supplemented
by foreign capital not only because our national savings will not be enough
far the rapid development of tha country on the scale we wish, but also because

1 ndny casea soientific, teclinicsl and industrial knowledge and capital equip-
ment can best be secured along with foreign capital. ’

In this context, foreign investors would no doubt wish to have some clear
udi:ation of our policy on certain matéers, like the repatriation of capital, the
remittance of profits, and the irertiment of foreign enterprise o8-a-vis Indian

CRt:t':']srise. I propose to make the policy of Government quite clear in this
reatter.

It the first place, I would like to etate that Governmens$ would expect all
;rt{ertakingg, Indian or foreign, to conform to the general requirements of
it irdustrial policy. As regards existing foreign interests, Governmen$
¢ Dot fptend to place any restrictions or impose sny conditipne which are nob
:{Ehcahle to similar Indian enterprice. Government wonld alsp so frame

ADeir policy as to enable f_urthe{, foreign capital to be invested i India on terma
and conditicnx t}a'tt are mutuslly advantageous. -

2385 \
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sondly, foreign interests would be permitted to earn profits, subject cnly
to regulations common to all. We do not foresee any difficu'ty in oontinuing
the existing facilities for remittance of profits, and Government have rno inten-
tion to place any restriction on withdrawal of foreign capital investments, but
rexittance facilities would naturally depend on foreign exchange, considerations.
If, however. any foreign concerns come: to be compu'serily acquired, Govern-
ment would provide reasonable facilities for the remittance of proceeds.

Thirdly, if and when foreign enterprises are compulsorily acquired, com-
ponsation will be paid on a fair and equitable basns as already announcel in
Government’s statement of -policy.

Governient. have stated heiore that, as a rul’e, the major interest in owner-
ship and efiective control of aa undertaking should be in Indian hands. They
have also stated that power will be taken to deal with exceptional cases in a
mannet caiculated to serve the national interest. Obviously there can be no
hard and fast rule in this matter. Govermnent will not object to fereign c:)ital
having control of a concern for a limited period, if it is found to be in the
national interest and each individual case will be dealt with on its merits. In
the matter of employment of personne!, Government would not object te the
employment of non-Indians in posts requiring: technical skill and expericnce,
when Indians of requisite qualifications are not available, but they attach vital
impsertance to the training and employment of Indians even for such nosts in
the quickest possible mariner.

I should like to add a few words about British interests in India which
naturally form the largest part of foreigr. investments in ITudia. Although it is
the policy of the Government of India to encoutsge the growth of Ind’an icdus-
try and ccmmerce (including sich services like Banking, Shipping and Ingur-
ance) to the best of their abititv. there iz and will atill be considerable scope for
the investment of British capital in India. These coisiderations will spply
qually: o other existing uon-Tndiun interests. The Government of India here

o desirs to injure in~any wav British or other non-Indian interest® in India
and would gladly welcome their contribution in a cobstruetive and co-operstive
role in the development of Indiu's cconomy.

Shri H. V. Xamath (C.P. and Berar: General): Sir. the honourable the
 Prime Minister has made a statement of tremendous significance and i$ inevitab-
ly raises weveral issue: f serious import. A brief debate might have been
desirable on this statement$, but tbe pressure of legislative business on the
limited time at our disposal ruies out that possibility. 1 would therefors res-
pectfully urge on you, Sir, as a specizl case, either to relax the rule, that you
have :wlopted during all these months of not .allowing questions on statercents
soon after thev are made. or to device some other method like, for instance,
kindiy seeing to it that short nntice questions are answered on the subject.
T am waking this suggestion. hecaoser T think that the silence of the House
on this vital metter is liable to be variously misconstrued, and I am sure we all
agree that such a thing should net happen.

Mr. Speaker:  As regards the first part. I regret T am unable to aczept that,
When & statement of importanes is made. I think honourable Members must
first study that statement carefully so as to understand its implications, before
starting to put questions. That is one part of it. As regards the other part,
lat members stur‘v this nart‘cubr statement and if they want to put any short
notice questions an it. T shall consider the matfer when the questions come
fo mo. as to whether. in the first instance. they are admissible or not. Tf ibe
Questions are reallv very important and of sn cirgend nature, I will consjder
the matter and T am sure she Govemmont wil .elso .be wﬁhng, to maet tie

withey: of the Houss.
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CONVENTION .

Shri B. Das (Orissa: General): May I request, Sir, that copies.of the stdte~-

ment be made available to Members within half an hour so that we cen digcuss*
the subject an hour later when Nr. Mookerjee's Bill is being considered.

My, Spesker: That can be done. I shall see that honourable members get
copies of the statement- as sooun us possibles

Maulana Haarat Mohani (U.P.: Muslim): When we are not allowed fo put
any questions are we entitled to express our disapproval of the whole thi e

Mr. Speaker: T might say in answer that the matter is not for dobale v
and hence fio question of approval or disapproval isinvolved.

ELECTION TO THE STANDING COMMITTEE FOR MINISTRY OF FOOD:

The Honourable Shri Satyanarayan Sinha (Minister of State): Sir; T rcove:

“That this Assembly do_proceed to elect, in such manner as the Honourable the Bpeakes
amy direct, one Member to serve on the Standing Committee on the sabjects with- whick
the Ministry of Food ‘s canrcerned, unu! the end of the current finzacial year 1ice Pandid
Govind Malaviya resigned.” .

Mr. Speaker: The question is: . )

“'I'hat this Assembly do proceed to elect, in such mauner as the Honcurable the Speaker
may direct, one Member to aerve ov the Standing Committee on the snhjects with which:
the Ministty of Food is concerned, uutil the end of the current financial year vice Fandik
Govind Malsviys resigned.”-

The motion was adopted.

ELECTION TO THE COMMIITEE TO REVIEW THE WORKING OF -
THE RAILWAY @ONVENTION .

The Honourable Shri N, Gopalaswami Ayyangar (Minister of Railways and
Trausport): Nir, I beg to move:

“fhat this Assembly do proceed to elect in suck manner as the Homourable the Speaker
way divect, oue Member in place of Pandit HRirday Nath Kunzru who has resigned {rom
the Cowumiitee receuntly clected by this Assemhly to review the working of the Conventivn
adopted under the Central Legislative Assembly Resolution dated the 20tk September, 1924,
for the separation of Railway from General finance. to examine the eonstitution nd adminis.
tration of the Raiiway Depreciation Resorve Fund, the Railway Betterment ¥und ard the
Railway Peserve Fund as well as other ancillary mattere and to make recommendativns be-
fore the 31st December, 1948,

Mr. Speaker: The question is:

‘"That this Assembly do pioceed to elect in such manner as the Honourahle the Rpcakew
wmer direct, one Memher in place of Pandit Hirday Nath Kunzru who has resigned fiom
the Committee recently elected by this Assembly to review the working of thc Convention
adopted wndev the Central Iegislative Assembly Resolution dated the 20th Septesnher. 19944,
for the separation of Railway frem (enera) finance, o examiiie the conststution znd adminis.
tration of the Railwvay Depreciation Reserve Fund, the Railway Beiterment Fund and 1he
Railway Reserve Fund as well as other ancillary matters and.to make recomm.endatinng he-.

fere tlu: 315t December, 1849."

The motion was adopied.

Mr. Speaker: I have .to inform Honourable -Members that the folowing
dates have been fixed for receiving nominations and holding elections, if neces-
38ry, in connection with the following Committees, namely:

Date for Date for
" nomination nalection
1. Stending Committes for the Ministry
of Food. .
: . » 6-4-1049 741949
2. Camumiites to review the werking of N

, tha Railway (Coaventio.
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The 1ominations for these Committees will be received in the Notice affive
up to 3 p.M. to-day. The olections, which will be conducted by means of the
single transferab'e vote, will be beid in the Assistant Secretary’s room (No. 21)
i the Council House betwzon the hours 10-30 A.M. and 1 P.u:

INDUSTRIAL FINANCE COlKPORATION (AMENDMENT) BILL
The Honourable Dr. John Matthei (Minister of Finance): Sir, [ beg to
move for ieave to introduce 1 Bill to amend the Industrial Finance Corporation
Act, 1948, . 4
Mr. Speaker: The question is:

"“Tht leave he granted to introdues a Bill to amend the Indastrial Figmes Corporation
Act. 1088 o

The motion was adopted.

The Honourable Dr. John Matthai: Sir, I introduce the Bill.

INDUS'TRIES {DEVELOPMENT AND CONTROL) BILL

‘The HonOurable Dr. Syama Prasad Mookerjee (Minister of Industry aud
8upply): Sir, I beg to move:

*That the Bill to provide for the de'velopment, regulation and contrel of certaio indus-
4yies ie refeyred to a Select Committes consisting of Shri Homi Mody. Shri M.
‘Aganthasayanam Ayvangar, Dr. Bakshi Tek Chand, Shri Ramoath Goenka, Shri H. V.
Kamath, Fbri 1. A. Ramalingam @bettiyar, Pandit Lakshmi Kanta Maitra. Shri Kbandu
Bhai K. Dessi, Shri R. L. Maldviya, Bhri V. C. Kesava Rao, Shrijnt Kuladbar
Chaliba, Shri Pralba Dayal Himatsingks, Shri Biswanath Das. Shri Padampat
‘Bingtania,  Shri Jaspat Roy Kapoor and .the Mover, with instruciions to report
not iater than the last working day of the first week of the next session. and that the number
of memhers whose presence shall be necessiry to constitute a meeting of the Committee
shall ve five.”

Sir, exuctly this day last year. on tke 6th of April, 1948, I had the honour

¢ vpresenting before the House a statement of Industrial Policy of the Govern-
nient: of India. The House may well ask why it has taken just cne

2 Noox year for the Government to come up before the House with its"

propesal to  enact legisiation for the purpose of implementing
fsome of the imvortant provisions of that statement. One of the main reasons
i wis that we had ot the consiitutional power to legislate for some of thé im-
portant matters which came within the purview of our statement of policy.
The House will recall that in January last the Constitution Act was amended
and we are now in a position to puss laws in relation to our new industrial nelioy
as envisaged by the statement approved by the House.
8ir, tbe object of this Bill is to create a suitable legislative framework by
virtue of which the industrial policy can be inglemented. We have also pro.
posed that the Industrial Disputes Act should be amended for the purpose
ol bringing within the purview of the Central Government the formulation of a
sentralised labour policy so fur as the ceptralised industries are concerned
This Bill. I would say, constitutes a land-mark in the industrial legislation of
India. It marks the beginning of a planning for the industrial development of
this country. No doubt it is somewhat imperfect in its approach for there
cannot be any planning for the whole country unless we take into account the
needs of agriculture, of education, health and sanitation. I believe in the néar
future it will be: possible for the Goveinment of India to come before the House
with wroposals for a comprebousive planning which will add to the psace,
prosperity ana happiness of the peoyle of this country. Bo far as induatrial
planning ia concerned we have been proceeding with a. certain amount of cautics
during ,the last few mionths. Wo have taken certain steps. They may sppear
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as steps taken individually, but I woula submit that we bave tried to move
in as integraded a manner as possible for the purpgse ‘of seeuring the ]amaet

benetit to vhe people of this country.

"There are some people who sometimes feel nervous whem the word planning
is uttered. 13ut planning % nothing :ew even so far as this country is concern-
ed. Previous to the war it was no doubt left to private enterprise to develop
industries in such way»as they chosie; there was no overali policy of the govern-
ment of the day. But the Indian National Congress appointed a Natioral
Plumning Commission years ago, befcre Governmens contemplated the ueed
fcr a systematic planning of the industrial and economic development of this
country. ¥ven apart from the valuable work which was done under the aegis
of the Congress, the Government of India itself when Sir Ardeshir Dala! was
Member in charge of development, piaceéd an industrial policy before the Legis-
lative Assembly of the day and indicated that some sort of planning was essen-
tial if India was realy to emerg: as an economicaliy strong nation in tbis.
‘world. We have also a valuable Report from the Advisory Planning, Boerd
which made certain suggestione in thic direction. Soon after we came into
office on the 15th of August 1947 we summoned an Industries Conference in
Delbi which was attended by Provinces, States, representatives of industry
and labour, and we evolved our national policy which was duly placed befare
Parliament nn 6th April last. I would therefore submit that we are not doing
anything revolutionary today, we are not doing anything new today which need
make anybody feel nervous. The policy of Government has aleeudy been
decided and -accepted by the !Ionse. What we propose to do it to implement
that policy snd to take certain powers which would make it possibie for Govema-
ment to discharge the obligationg which must obvionsiy fall upon any national

government.

You will see from the Bill that the object is to eelect certain indusiries
which e coisider to be of all.indix importance, and to provide a machinery tor
the purpose of securing their regulation and development. So far as the lisé
of industries ie concerned, I dv not wish to take the House through the desaj's;
an opportunity will come hefore the Select Committee as also at a later stage
when the justification for includinz those industries will obviously be debated
upon. But you will notice, Sir. that theré is one fundamental feature hekind
the preparation of that list. Whether you iook at it from the point of view of
the defence requirements of the eountry- or from the point of view of itilisa-
tion of the vasi raw materisls thut this country possesses, or from the neint of
view of the development of »ther induetries for which certain basic indnstrlei'
must develop, the list of industTi-:s that we have included in the schedule s cer-
tainly capable of being fully justified. We do, however, realise that it may not
be feasibl: for Government to regulate 1mmedmtely all the industries thet have
been rnentinned here. As you will see. we have provided for sn exemption
elanse and if it appears to Government at sny stage that exemptior for 2 eer-
tain period may have to be given with regard to some industries. no dowht

necessary sction will be taken

Cne important feature which the House will no doubt notice is that we have
not inciuded small industries. T'hese industries do not toneh the cottage. the
emall and the medium-size industries which. acecording to the present molicy of
ths Government. must develop in this country on a regional basis and in )LO’)NI-
auce with go all-Tndia planning. We have emphasised oiver and over agyain
that while it is essential that India must have a number of heavy industries
for the purpose of securing national development. at the same time the pros-
perity of the country will lie in the development of smaller and medinm-sized
dustiies which. on an economiz basis, may be developed in various parts of
the countrs adding to Lhe wealth #nd prosperity of the common gnan.
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So far as the powers that we propose to take are concerned, there have
been some criticisms in some sections of the Press and among some s2ctic:ns
of the industrialists that they ‘are teo wide and sweeping in character. I may
very briefiy indicate here the procedure that we have followed in preparing
this Bill. We placed the oiitiines of this measure befege the last meeting of
*be Industrier Advisory Couuc’l wbich met in Delhi in January. At that
neeting there were representstives of Provinces and States as also of :ndustry
ind labour. Later on. we circuldted s copy of this outline to all the Provinces
o India and requested the Premiers to communicate to us the considered views
f their Governments. We a'so selected a small team of industrialiste and
abour tepresentatives including men like Mr. Homi Mody, Mr. Biria, l.ala
8hri Rai.: Mr. Khanduhbai Desai and Mr. Ashok Mehta. We discussed with
them the grovisions of the Bill as also the proposals underlying the Biil. I
am not suggesting that all ihes3s persons and bodies that we consulted were a
hundred per cent. in agreement with the proposals that I have the honour of
bringing ferward before the House today, but in any case there was & =ouscnsus
of opinion that there must be some legislative enactment providing for develop-
ment and regulation of importans industries which from an all-India point of
view had to be developed throughoui the country. There were some differ=nces
with regard to details into which T need not enter here, but at the time that
the Bill is considered by the Select Committee, and later on by the House, I
mpsy assvre every section of interest 1epresented here us also outside that any

reasonable groposals which may be made by anybody will receive the most
serious cansideration of Government.

There are no two opinioas today that basic industries must be centrally
developed and regulated. The question arises: what sort of machinery should
we set up for the purpose of ensuring that the industries do develop in a way
.that we like them to develop, at the same time Giovérnment does not interfere
in the day-to dayv working and create dis'oention by such interference? Another
important point wbicb arises is what thould be the role of Provinces in respect
of the devclopment of such industries. If the House will refer to the statement
of policy which I placed belare you on the 6th of April 1948, you will find that
that statement refers to certain classifications of the important industries. We
fitst indicated that there would be sowne industries which would be under State
control. State ownership and State management--»100 per cent. nationalised.
There wou'd be certain industries where. sc far ng the present undertakings
ire concerned, we will not interfere for a stated period, but so far as future
deveiopment was concerned we would certainly prefer that they should develop
under State ownership and :muunagetnent. Then we had a series of sbout 18
indvstries in respect of which we declared that we will allow scope to private
enterprise, but it would be npzn to the State to establish an¥ new industrial
undertakings in respect of ihat sphere. That is a sphere which would be cen-
trallv reenlated «nd controiled. Then we had the other undefined larger spherz
of industrial activity which we left. free to private enterprise altorether.

The House will find that we have msde a very important change with regard
to the structure of this Bill in the sense that we lhave not mentioned these
categories separately. Tbis was a matter which we considered very carefully
amnnest ourselves. the Ministers, as also the Provinces and representativ.is of
industrv. We felt that it would he much better to bave a flexible scheme of
Jicensine wherehy it would be cnen i» Government to start anv new industrial
uncleriaking if it was so advised. and at the same time to allow full scope to
vrivate entcrprise to come and develop industry in accordance with a Centrally
reculated policy. The whole structure of tbe, scheme is that a'l industries
which are at present functioning will be registered within'a certain date. This
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fact of registration means that it will give us complete information as regards
the existence of the. present industrial undertakings. 'This registration will
apply o all industrial undertakings which may be in private hands or which
may be in the lands of the Government,. .

With regard to new undertaskings and substantial development of existing
cnes, we have laid down that there will be a system of licensing. Before any
rew iudustrial undertaking comes inte existence, a licence will have to be saken
out. Chviously it will not ba .ecessary for she Central Government to take
out.a licence in respect of an industrial undertaking that it may itself establish,
but st the same time I would like iv assure the House and also people outside,
that there is no intention whatsoever on the part of Government that thcre
shouid be two different standards ef approaeh with regard to industries which
are in privaie hands and industries whieh may be in the hands of the Govern-
ment. In other words, whateser policy that may be approved by Govertunent,
will apply equally to all industrial umlertakings whether they are under private
control or under State control.. ‘That, obviously, is the condition which iaany
people will insist on Governrnens occepting. We do not want any favoured
treatment to industrial undertakings vhich Government may bring into exist-
encc; rather. we wou.d like that the full floodlight of public opinion should fall
ou such industrial undertakings for. after all, Government will there be handjing
public funds and it wi#l be open to tiovernment to justify the successful working,
of such undertakings befere the House as also before the public outside. T'his
scheme of licensing will be doae 117 aceordance with the rules which will have to
be framed under the Act. Obviouslw. it is not possible that the entire frame--
work should be decided here and now embodied in the Bill. For this reason,
rules have to he framed. But these rules should be framed in 8 manner which
wiil secure that the opinion of provinrcial governments, the opinion of industries
and the opinion of the House niil also be reflected in the final preparation of
these rules. - We have suggested thil while the rules will be framed after con-
suitation with the Advisorv Couwncil. to which T shall presently refer, shey.
should be placed befere the Housa and within a certain period, it will he oyen
t:. the House to make anv changes that the House may choose o make and
soch changes will be binding on Gevernment. We have deliberately made
it flexible in this.way. If we decid® that every rule ought to come before this
House and secure previous approval, it would become unworkable. On the
other hand, if we said that the rules wi'l never come before the House for dis-
cussion. that aiso would have taken awav from the House its legitimate
right to dernand satisfaction in respect of matters of policy and even of sdmiuis-
trative detail with regard to the industrial developmen$ of this country.

Now, so far as the Advisory Council is eoncerned, we have not indivated
heie what its composition will be. We are not prepared to gecept a Council
which will become more or less iulouomous. a body sitting over the Govern-
ment. The responsibility for giving effect to this Act must belong to the® Gos-
ernment and the only authority which can change that. Government will be the
Legislature to which tbe Government is responsible But Government eannot
and should not act arbitrarily. We have therefore thought it desirable that
t.hlﬁ Advisorv Council should come into existence, Tt should he a small husiness-
like body including representatives ef industries, labour and perhaps consu-
merz, why may he in 8 nosition to speak with authorits on questions which will -
come before the House. We h:wve indicated in the Bil! itself that with regard to
the major questiens falling within the purview of the Bill, consultation with the
Advisory Council will he compulsory. It is not possible for me to.indicate in
the Bill definitely that the advice given by the Advisory Council will be binding,
but T take is that if anv Minister m charge of this Devartment overlooks the re-
c°"‘lntl‘d‘ation of an Advisorv Cguncil. ohviously he will he ¢alled upon to exnlain
why he did so0, and he should be sble to do s0 on grounds which can be justified
10t only before the Advisory Council but before the public at large. *
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‘So far as the powers that we bave mentioned in the rules are conceraed,”
you will see that we have taken the widest poesible powers. We thought that
these jowers were necessary for the purpose of enabiing Government to dcter-
mine what the national industrial policy should be. It industrial undertakings
are run properly and efficiently, there is no reason to suspect that any Qovern-
ment which is responsible to the House and to the country for the incredgsing
betterment of the conditions of the people wiill act in an arbitrary way. At
the same time, so far as the present pawers of Government are concerned, tbe
powers which we are now exercising under the Essential Supplies Act or under
some other emergency legislations are of a sweeping character. We have ndt
taken such large powers here. If neceseary, amendment of the Act way be
made iater on, but we have simpiy indicated at this stage the sort of general
powers that Government should take under the rules for the purpvee of devetop-
ment, regulation und control of basie industries.

There is one clauae here to which I would make a special reference. 1f you
refer to clause 7, you will ind under some circumstances it may be open to the
Goverrment to diréct the control and management of a particular indu-trial
undertaking. There is some misgiving in the minds of indusirialists lest this
power should be exercised arbitrarily. I may give this assurance. that this
power can only be exercised in an emergeney or in circumstances where Govern-
ment feel convinced that an industrial undertaking which is dealing with a
vital industry, in order to be protected, has got to be so taken over Ly Goveru-
ment for the time being. Governmmuent will not act in respect of this matter
without previous consultation with tbe. Advisory Council. Tn.other words, the
facts leading to such taking over will be placed before the Council which will
include industrialists themselyes. You will see from the wording of clause 7
that we have indicated that previous ILofice should be given calling upoa the
industrial undertaking to do certuin things or not to do certain things. It is
only on its failun to carry out the instructions of Government, where Govern-
gnent feels that interference becomes urgently called for. that Government
twill proceed in the manner indicated in clause 7.

1 would also refer to the power whish Govexnment proposes' to take under
the clruse dealing with delegation, You may rightly ask: Are sll tbese
powers to be overcentralised at DNelhi? '[bat is not the intention of Govero-

: went. It would be necessary fo decentralise the power which will ba now
vested under this law in the Centrsl Government. and those powers may be
delegated either to provineial goveruments or suck authonty or suthorities as
the Goverament may conaxder it it cnd proper to constitute. But the power
of deiegntion we have expressly mad> extremely wide in character for the pur-
pose of the smooth working of the Act.

Ynu will see next the provision with regerd to penalty. There is none iz
the Governmeust today and I believe there ia none in the House also who would
fcr 8 moment feel that we 2aa either run an industrial undertaking or control
and develop industry through poiice methods. That cannot he the intention
or the policy of any Government. At the same time. there must be some penal
clauses if there nre breaches of the provisions of the law. We have indicated there
thut any prosecution order under ihe penal clause will be launched with {he
previoug sanction of the Central Government or stuch authority as the Central
Governinent paay appoint. 1t is not our intention that with regsrd to th.se
ituportant inﬁnstries which we are regarding as of all-India importance, the
prosimcial governments will launch rrosecutions following different stundards
and thereby create confusion. There must he a central policy and for that
resson the protection that we have indicated ip the Bill relates to powers to be
giveu to the Central Government. ;
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There is aleo the clause dealing with the vicarious lisbility of compsrries.
When there are companies whose euthoritier are respomsible for not sarrying
out the provisions of the law, the question arises as to who will be deemed
respousible in the eye of the law. There are some legislative enactments whar2
the vicarious liability vests in every director, manager or other officer. The
House may recall that in the last few nionths protests have been received frem
various quarters in this country dea'ing with industry against such a provision.
This matter we considered very carefully. 8o far as the tecbnical liability is
concerned, thé company has to be made liable, but so far as. the actual iiability
is cencerued, if it is possible for the company to nominate some officer or
director who will be deemed responsible for carrying out the provisions of the
law, Government will not object. But, the Governmen$ would certainly insist
thar cvery company should declare the names of eertain offiers who wili be
responsible for carrying out the provisions of the law. If the company dces
that, then no question of any vicarious liability will arise eo far as thos¢ comi-
pavies are concerned. You will see, Sir, that we have also made a provisioz
50 far as the taking over of any industrial undertaking is concerned. It will be
done only by the Central Government or by a Provincial Government with the
previous concurrence of thé Central Government, Thereby, we will wake it
possibie that there will be no attempt on the part of particular provinces to
act in any mauner they like, but there will be an all round cent,rts policy, ai-
though it is quite possible and, in fact, it i3 desirable that in many cases the
actual operational part should be left in the bands of the Provincial @overnmein

concerned.

1 now come to the question of the Provincial Governments. We have
received from Provincial Premiers letters with regard to the provisions of this
Bill. . Noturally, in some cases they dc feel nervous that lerge powers should:
be taken over by the Central Government and the provinces may be placed in
a more ot less subordinate position. What is it that we are ‘doing here? What
we are doing is that we are laying down that there are certain industries in thia
country which can develop only if there is a c.ntrally regulated policy. There
arc no two opinions in the country, and the provinces also agree, that a centrally
regulated development is essential 8¢ far as tbe provinces are concerncd,
what are the points in respect of which they may rightly feel nervous. They
may ask, if any Provincial Government desires to start any industrial undertak-
ing, will its case be considered by the Central Government in a fair and equit-
able way. We hava indicated thst that will depend on the circumetances in
which such an industrial undert.aiting i§ brought into existemce. I may just
give an illnstration. say, with regard to the steel works. We haVe before us
now a proposal to establish two gteel warks which may go to produce about
one million tons of steel per yoar. Now, supposing you leave it fo a particilar
Provincial Government to decide where both of them or one of them will be
located; obviously, it is not possible for the Provincial Governments to agree
to the location. What will happen is, as is Bappening now, the Central Gov-
ernment will « obtaininformation frem all the provinces on pointe such as avail-
abiiky of raw materials, transport facilities, economic conditions and so on,
and then, after consultation with the provinces, ultimately take the respousi-
bilitc for deciding where the warks will be located.

- Aother point which the provinces have raised is of some importance. They
as.k. if it is decided that sav five industrial undertakings should be established
with regar.) to nne particular industry, will it be left open %o the provinces to
decide as to who actually will run those industrial undertskings within the:
Province. There. obviously. if a new industrial undertaking is to coms into
existence in a province, the fin4l permission should be given on the recommenda-
tion of theProvintial Goyernment. It will really.depend on tbe way.n which
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the whole scbeme is worked in the months and years to come. It is not in-
tended that. the (Jentral Government wiil act in # way which will ignore the
needs of purtlcuhr provinces, and ignore the impcrtance of regional dev elopumn
of it &ustries in this country. At the same timé, when matters cannot be deciced
by oiie province, 1 particuly, the oniy authority shat can decide for all the
provinccs must e the Certral Ceverament. But, 1 cen assure the House and
through the House the Frovincea ¢s well that in the working out of this schemne,
.as we have ourselves laid down in clause 10, the policy of the Govervment will
be to see that the Provincil Government is consulted and kept in the picture

at every possxble stage. This matter will be examined further when the B111
goes to the Select Commitwce.

Now,*while dealing with the provinces, there is one othet aspect which 1
would ask the House to tear in mind. You will see that this Bill deals only
witb the regulated developruent and centrol of the industries. We have not
deliberately touched distribution of the hnished goods. we have not deliberately
touched control of prices These are matiers which we have not touched. We
.have only envisaged in this Bill the desirability of an all India planning for
industrial developnent an. also regulation of production of certain industries
which are of sll India importance. 1la other words, as the House remembers,
according to our present Constitution, unless the Central T.egislature passes
lawe, with regard to distmbution, fixetios of prices and so on and so forth, the -
matter will remain in the hands of the pruvinces. But, with. regard to the
«centrally regulated industries, if the Central T.egislature passes laws with regard
to these matters, then, the provincial laws will stand superseded. But, we
‘have not touched that pcint yet. If we desire to take powers in respect of
these spheres later on, we will have to consider the matter carefully, consult
the provinces and comg before the Houwe only afterwards.

1 take, Sir, lastly, the tears that m:y exist in the minds of the industria'ists.

I have said, this Bill is not a surprise measure. This Bill i3 nothing new

' of revolutionary, although 1 regard it certainly as 'a measure of consider.ble
- importan":e wbicly enables the Government to reach its goal by a process of evo-
tion. What were the options wlich were left open te the Government® T
now th:it thers are extremists on both sides who may not be satisfied with this
il. There may be indusirislists wl.o nay feél that any interference on the
art of the Goverment with regard to their activities will be prejudicial to their
interests. Fortunately, the number of such industrialists is now extremely
fimited. When I find co-operation coming in the framing of this Bill from
ndustrialis¥s like'Sir Homu Modi; Mr. Birla, snd Siv Shri Ram, T take it that
the'principal industrialists of India to-day have come to attain a new conscious-
ness. They h:ve realired that in their own interests and of the country as s
whole, they must completely identify themselves with the interests of the
nation whose spokesmaa the Governmeni certainlv ¢laims to be. At the same
time. there will be some indusiriclists who may feel that the powers which are
being taken over bv the Government are too drastic in character. I wou!d certain-
ly welcom: a discussion of this problem, if not to-day, later on, when the Bill
comes back to the House from the Select Committee and T hope. Sir, that T
sha’l be able to convince -every critic of the soundness of the entire scheme. It
‘is not intended at all to interfere with the activities of any bona fide and honest
industrialist of this country. The House has accepted the poliey of the Gov-
<rnment that our industrial policy will be of a balanced type. We do not want
to do awey with the existing state of affairs completely. We do not want to
create chaos and confusion. What we want is that these improtant industries
should devglop in this country not on a merely profit basis, but in a way which
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wiil be calculated to advance the best interests of the- people at large. The
industriaiists know as well as we do that left to themselves to-day, they can
do nothing. Thex wans raw materials; .theyv want capital goods coming from
foreign countries; they want techuical assistance; they want to raise capital,
Which industrialists are there in India to-day, who can stand up and say that
unaided by Government, they can go ahead? They cannot. They have to come
to Government at every step. It is therefore necessary that the Government,
the industrialists and the interests o#epresented by labour should combine in an
all gut e¢ffort for the purpose of strengthening the economic structure of thia
country.

S far as the criticisms from the other side are concerned, it is urged that '
the powers taken by the Government are #eo limited. When I find extremists .
on both sides eriticising this Bill, I feel satisfied in my own mind that we have
struck the right chord and that we are proceeding on lines which will be caleulat-
ed to benefit the people as a whole.

Sir, it is not my intention to go further into the details to-day. Should,
in the couise of to-day’s debate any other points are raised. I shall no doubs try
to give replies to them but the only point which I would like to emphasise before
I sit down is that I am fully conscious of the grave responsibilities that Qovern-
ment is taking in bringing forward this measure before the House, For I ean-
not ignore that the development of all these industries will depend not merely
on the way in which industry and labour will react but also on the manner in
which Government itself will discharge the obligations which it is. taking upon
itself under this Bill.s In other words, it must be a new outlook on the part
of Government as well. Government exists not for the purpose of merely
criticising others, not for the purpose of creating-obstacles but for sitting together
with other interests and solving difficulties and obstacles. It will depend there-
fore on the machinery which Government succeeds in establishing, which will
create confidene in the minds of industrialists, labour and the public and which,
will make it possible for Government to run that machinery efficiently end
quickly. There is a lot of criticism made that whatever Government touches
mmvolves deluvy  There is a lot of criticism which is made that when Government
touches anvthing, it creates new problems. Now obviously these are criticisms
which we wili have ourselves to remove. We are to look at the matter from a
completely new angle of vision. We are trying to develop the resources of this
country in the quickest time possible, pooling together all the available re-
sources, no matter what may be the political ideology of parties or persons in-
volved. Tt is an all out effort on the part of the present Government to give
&.call to all interests so that we may carry into effect the policy which we have
alreadv annoimced and T am sure that if that co-operation is forthcoming, we
will be able to make a complete suiccess of this measure.

Mr. Speaker: Motion moved:

_“That the Bill to provide far the developmeot, regulation and control of certain indus-
:\rleﬁ- be - referred to a Select Committee coansisting of Shri Homi Mody, 8hri M.
Knanzhaemvaqam Ayyangar, Dr. Balshi Tel' Chand, 8hri Ramanath Goenka, Shri H. V.
K‘tna!-h‘ Shri T. A. Ramalingam Ciwttior. Pandit Lakshri Kanta Maitra, Shyi Khendubhai
> Desal, Shri R. L. Malviya. Shri V. C. Kesava. Rao, Brjut¢ Kuladhar Chaliha, Shri
Prabhu Dayal Himatsingka, ghri Biswanath Des. Shri Paddampat Singhanis, 8bri Jaspat
.fy Kaf;;:c;r andk th{e tl’}\‘io‘-er. mth‘ix.strnc;ior‘l;- te report not later than the last working day

at veek o € next seaslad. and that the number of members w! )
be necessary t¢ constitute-a meniing of the Committee shall be ﬁveer.r',’ e Bh&u'

o Sh’l‘i Harihar Nath Shastri (U.P: General): T have grest pleasure to offer
" yd\?hole-heartcd support to this Bill. As the honourable Minister has just
ald In th comse of his speegh” this Bill registers a landmark in #he history
of legislation in this country. )
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Mr. Deputy Speaker (Shri M. Anauthasgusnam Ayyangar).}

1 feel, Sir, that this measure is the first concrete and practical step towords
implementiug the economic policy of this Government that has been announc-
ed several times during the course of the last #wo years. Reference has been
made in the J3l in the Statement of Objectss and Reasons to the Industrial
Policy as announced by the Gevernment on®th April 1948. As you will find,
*Sir, the Goverwment of India in their Resolution, dated the 6th April 1948,
reiterated their resolve to establish a social order where justice and equality of
opportwiities shall be secured to all the people. As an lmmediate objective it
was luid down that eforts would be made to promote a rapid rise in tge stend-
ard of living of the people by exploiting latent resources of the country, by in-
eraasing production and by offering opportunities to all for employment in-the
services of the community. Again, repeated emphasis is put in the said
Resolutiun ou increase in national wealth and continuous increase in  produc-
tion. Now the question as to fhe extent to which the State should participate
in Industry is considered in the context of the abowe ohjective. I“need not
repeat, Sir. the policy that has been laid down in detail in the said Resoluiton
in which industries in this country are divided into three parts, vis., one tha¥
would be exclusively in the hands of Government; secondly, those that in futuve
shall be owned and controlled by Government; and thirdly. such industries as
wonld be open to private enterprise. Now this Bill as has heen stated by the
Minister and as is clear from the Bill itself in regard to the planning anl
regulation ¢t such busic industries a list of which is given in the schedule.
Sir, it was about 10 weelks back that the first meeting of the Central Advisory
Council of Industries was held in this Capital City where I had the privilege of
representing the Labour interests of this country, and it was at that Conference
that discuesion took place regarding the advisabliity of bringing forward such
a legiclation. The matter was later on veferred to a Committee of five persons
and I believe that it is on the basis of She unanimous recommendations of that
Sifb-Cornmittee that the presenteBill has been conceived. There has been a
ce@ain degree of regulation in this ecuifry~since the commencement of the
ladd wwar in regard to regulation of industries in the form of controls. I myself
hdve been & contirmed believer in the method of control but I felt and 1 feel
IYw also that the:e cantrols did not sveceed primarily due to two factors.

‘Fuwtly. this control took inte account distribution, but. the produetion
appect ¢i industry was entirely untouched. The resu't was that in matters of

wduction, it was the profit motive that was the prime consideration with the
#dustries, and the consequent result was scarcity that the community ex-
perienced thiroughout the war and also during the post.war period up to this
day. Now-. Sir.-the second thing that was not taken into account so far and
which, I feel is largely responsible as au obstacle in the industrial progress of
our country is the fact that while promuigsting these controls, and while
evolving the industrial policy of this country, one aspect was never taken into
congideration; no acconnt was taken in regard td the expenditure that wae
incurred by the industry from time to time. We find that, on the one
hang, retrenchment of labour has taken place on grounds of economy:, while, on
the other hand. we find that the personnel managing the affairs of the company
hag leen steadils incressing. They have been drawing fat salaries
end allewsnces  They have been drawing commissions on sale. irrespec.
tive of the fact wnether those companies make profit’ or they are losets.
They have heen di-awing secret commissions on purchases and they have been
making frivolous expenditure on various jtems, including entertainments, 1
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have felt all along thap unless these aspects are waken into consideratidn, name-
)y, unless along with distribution the production aspect of induatry is regulated,
and, secondly, unless the ezpenditure in the industry is properly regulated,
neither the industrial progress of our country is possible, nor c¢8n any control
»e effcctive. I am glad, Sir. that in formulsting the proposals that are em-
bodied in this Bill, tbese aspects have been properly taken into acoount.

.. Now, Sir, 1 would, while ¢comnmending this Bill for the acceptance of the
House, and while offering my whole.hearted ‘support to it, just point out a few
things that appear to me to be a sort of omissions; aud while doing so, I
may assure the honourable Minister that J am ot doing so, as he has used the
term as an extremist on either side. ®pe of the omissions that has particular-
Iy struck me 9s that according to section 10(2) of the Bill, matters have been
1aid down that would be dealt with by rules. XNow, in those nratters that are
proposed to be dealt with by rules; it is not clear whéther uctiom can be taken
against any undertaking under se:tion 7 and section 12, in case such an under-
weking disturbs the industrial peace by flouting the award of industrial tribu-
nals, or by any other devices. Thia point needs clarification, As the House
way be aware, the working class of this country has been subjeoted to great
kardabips, and one of thé reasons why production in this country has been
hampered is the discontent that labour has been experiencing, due to the short-
sighted and unhelpful attitude of a large section of industrialists in this country.
Why I am particularly perturbed at this moment, while the Bill is before the
Hous: is this. There are certain provinces in this country whete there are
labour laws and labour legislations, and according to those legislations, the
Previncial Governments are competent to take over any um‘fertaking that
flouts the industrial awards or that disturbs the industrial peace of the country.
There are provisions, and according to those provisions there have been
occasions iri certain provinces, where Bome undertakings have been actually
taken over by the State, and handed over to other people to be managed on be-
ealf of the Govervment. Now, I want to know what would be the position
of such provinces, in regard to those industries, several of whom are included
in this Bill? On the one hand. you are keeping it absolutely vague as to
whether you propose to tuke over a particular concern or whether yeu propose
to punish o particutar undertaking if it flouts industrial awards, or if it dis-
turbs the indusirial peace of the country. And on the ether hand, you are
taking over such powers as are already vested in the previnces in regard to
such matters. So ] want this position to be made sabsclutelv clear by the
Gevernmmnent, because ] feel that if the position is vague, and if, ap the same
time, the powers as are already vested with the Provincial Governments, are

taken away from them. it will create a situatiou much worse than hitherto,
for the working class of this country. :

Agaix:, ‘Sir, in clause 13 it is laid down that there can be no prosecution for
an offence under clause 12 except with the previous sanction of the Central
€overninent. Also in clause 8 it has been laid down that no Government
obher than the Central Goverpment can take over the management or ¢on-
ol of any industrial undertaking except with the previous permission of $he
Central Government. I submit that if these clauses remain as they stand they
mipht create difficult situations. There are occasions when in a partieular
undertaking it becomes necessary not only in the interest of labour bus in the
interest of the industry itself for prompb action to be taken with regard to thas
particular ‘undertaking or industry: and if the previous sanction of Govern- .
®ent becomes necessary complications may arise. So I suggest that the Pro-
vineial Governinents may be lgft free to take all necessary action to meet the ends
of Justice or tu meet a situation that, may arise from time fo time, and later on
they may secure the senotion of thd Certral”Goveromaus. I can dssure the
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honourable Minister that I am not one who is enamoured of the Provincial
Governnients having large powers in regard to these industries. On the oon-
trary 1 agree with him that these are basic industries of national importanee
and it wili be conducive to the interests of the ‘ommunity as a whole if they-
are conirolled by the Central Governrnent. All the same 1 do feel thas the
dificultics I have pointed out should be taken into account and the Bill suitab-
ly mnended, 5o as to meed the pointe I have enumerated. Sir, T support this

motion,

The Assembly then adjourned for Lanch till Half Past Ve of the (locl:,

The Assembly reassembled after Lunch at Half Past Two of -the Clock,
Mr. Speaker (The Honourable Mr. G.V. Mavalankar) in the Chair.

Mr. Speaker: I understaud that the statement made by the honourable the
Prime Minister has been circulated to the Members. Those Members who have
nov yvet got u copy of the Statement may get a copy from the Secretary at the

Tale.

Dr, P. S. Deshmukh (', and Berar: General): The RBiil before this House
is a piece of legislation which is of immense and of the utmost importance %o
the country as a whole. "As such one should not be surprised if it is found
that thers are strong likes and dis.ikes expressed with regard to the provisions
of the RBill and there ave wide differences of opinion. The pres and cons ef
the industrial policy of Government has .heen very clearly and very admirabiy
explained by the honourable the mover of the Bill, and I think it is a corre.t
deseription to say that the provisions rviade in this Bill seek to further that
pulicy. The honourable: Minister himself bas admitted the fact that the Gow-
drnment is securing very large and wide powers, but in my opinion he has
iveu a fair justification for all those powers which Government is seeking to
ake. ‘
It the wodern world., and for a country like India which is industrially amd‘

economically luckward, it is necessary to take time by the fuarelock :nd
No fast

!'strive te sttain industrial progress as fast as and as early ag possible.
progress frora an economic or industrial point of view is possibie unless there
is sane directing authority which has the necessary knowledge and the
necessary technical skill #s well as pewer and authority behind it. Under the
present circumstances. therefore, it is inconceivable that in India we will have
any cther machinery or any other central authority than the Government itseif.

Ws have often heard on the floor of this House honourable Members accus-
ing (fevernment that they have no plans. and we have also urged that under
the present circumstances, we must have g planned economy. Now, all
planning necessarily means controls. Controls in ‘many respecte are undesir-
able. but in some respecta, and especially in the interests of speedier progress,
I think controls, are hoth essential and desirable. Therefore, if our efforts are
to b2 of real value and of greater usefuilness, there must be a driving foree
behind our policy of industrialization, and we must also be prepared to clothe
thas authority with the necessary powers, It is inconceivable that without
such pewer and driving force, it will be possible for us to advance ag rapidly
as wea desire. Therefme, Sir. T have no hesitation in saying that the Eilf, €0
far as T am concerned, is a welcomue measure, :

It is true that there are many provisions in the Bill whose exact significanee
it is not possible to know at this stage. We do ngt yet know what will exactly
he ths sttitude of Governmeut in regard to eny particular industry and te
what extent sud nnder what circumstances it, will infervene and what wonid be the



.- INDUSTHIES (DEVELOFMENT AND CONTROL) BILL 2399

esact results and repercussions of stich intervention and operation of controls.
Yet the necessity for bsving with the Government the' powers of interference,
supervision and cotitrol, i, I think, self-evident. It is tberefaore gratifying that
the necessary Bill has been brought forward, and it is still more gratifying
that the honourable Minister has taken an eminently reasonable attitude in
kesping, and statiug on.the floor of this House specifically and with emphasis
that he keept sn open mind with regard to many details relating to the pro-
N

visjons n the Bill. N

1a wy opinion, this Bill is a half-way house between natienalization and
nounationalization. Of course evervthing will depend now how the Bill is
operated. Everything will depend as te how the Government is able to shape
its policv. 1. for one believe that under our present circumstances a whole-
salg nutionatization of industries is undesirable, Wholesale vationalization, in
my opinion, can work su:cessfully under two circumstances: one is in a country
where there is no Government, or where there was not much of an efficient
Government, aud™ have the case of Russia before me after the revolution,
It can ulso be resorted to without mueh danger and with confidence that ib
will work efficiently in a country like England, where they have long-standing
traditions: where there is a stable Government: where there is no want of
technical skill and the efficiency of the administration is well established. —We
are somewhere midway between the two. We have a Government, ‘but no¥
vet as efficient a Government as we would desire, and, therefore, I do not
recammend wholesale nationalizatien.

[ think we have indulged sometimes in loose talk in advocating wholesale
nationalizution of our industries. It has already doune cousiderable harm to
the country as a ®whole. We have, after all, a very big industry
which is wnationalized and it has, in my opiion, not  yet  attained
the efficiency I would like it to attain. I mean our National Railways. There:
for:, on the one hand we ure experimenting on & sufficiently large scale so far
us unationslization is concerned and if we go further with this industrial poliey
whith has been announced by the honourable Minister, the House and the
eountsy can realize that there is ample scope for establishing State-controiled
aud State-run industries. That being so, I think the House should rnot be so
incistent on trying o see that every possible industry is taken over by Govern-
wment, belongs to the Government and is controlled by it. A fair amount of
scope should. in my opinion. be given in our country for private enterprise, and
1 think after the experience of the difficulties we are passing through, we should
give the utmost possible encouragement to private enterprise. T lay consider-
able emphasis on this point especially because it does in no way obstruct our
policy of developing State.owned industries. Some of the hononrable Membars
sometimes speak as if private enterprise can Le encouraged withouc the incen-
tive pf profit. That is denving human nature or dgnying it yon vrould lLke to
eall it the defects of human naturé. No person is gning to indulZe in any in-
dustrial activity or risk his well earned savings in an enterprise where he is
Dot assured of the highest amount of profit. Therefore while ors the one hand
it is the Government's responsibility te see that exorbitant profits are not made,
vet. o1 the other. such persons ghould be quite free to indulge themselves ia
and take wp private enterprise and to have a free scope and earn a fair dividend
an their investments. . The Rill, in my opinion, really steers clear of both
she pitfalls, on the one hand. of unnecessarily restricting the seope of private
enterprisz and on the other of not being ambitious enough to take industry
after industry or factorv after facRory under its own control without seeing
whothir they can undertake. the respomsibility of eonduoting them in the best

nterests of the qountry as 8 whole,
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1 arn sure the Select Comnmittee would modify in many respects the Bill a8
it has been presented to us. Section 7 could be modified and the Behedule
also should be amended in order to fin@ out if the Pill would not vestricg too
many judustries which are in infancy aod over which there need no$ be much
confrol st the present moment;

Section 9, ¢specially sub-clause (3), should also in my opinion undergo some
alteration, because I feel that although the honoursble Minister has provided
that the Advisury Couucil shall be consulted in certain matters, I think the
Council’s wuthority over for the purpose of consultation may be slightly en-
Jarged in the course of the discussions in the Select Committee.

While supportirig the principles behind this legislation and approving of the
policy enunciated by the honourable Minister 1 must caution him about one
anger, viz., the manoer and the method of euforecing thg provisions of the
Bill will have to be very curefully worked-out. Otherwise the remedy we are
$orging may prove worse than the disease. There is every likelihood tha$ over-
enthusiastic members of the Secretariat of the Ministry may in effect stifle
#b¢: establisbment of industries on merely hearing some prejudicial views ex-
Presse:d by -certain interested persons or some competitors who do nob like &
particular industry being established ih a particular place. That question will
ariss when we pass the ensctment and when we see how theé policy is being
worked ont and enforced. But I would like to see thay Government inter-
ference it every case shall ylways be the minimum required, will be exercised
#nl whre it is absolutely necessarv and in a mavmner that will not bamper
‘ibdustrial propress of the uation.

8o far us the establishmeut of factories is concerned there should be ample lati-
gude allowed Lo people who are coming forward for the establishment of those in.
dustries and not only the Provinces but the States should also be included and
-epeguraged to do this. I have expressed my apprehensions of Government con-
trol| because I know of an iustauce of a State which wanted to start a sugar fac-
tor] which on the strength of some notification of the Government of India
ipered the establishment of a sugar fatory. That was a State in Central
ju where sngarcane can be grown most profitably and where sugar factories
rare.  The result was that the State was unable to make rwuch progress in
elprting the munufscture of sugar during war time when sugar wss so hadly .
“ded everywhere. 1 am certain that by the time we pass the enactment
dd hive the rules framed thereunder. with the supervision which has been
coniceded te this House and with the care which allshonourable Members exer-
J8isv &> Far as the policy of the Government is concerned, I think we oan be
fairly certain that we will not permit sny abuses of the wide powers which the
Gevernmenl is taking. Sirg I support the Bill

Prof. K. T. Shak (Bihar: General): Sir. I thank you for calling upoh me to
-gpeak at this early stage. even though I am afraid T am not prepared to offer
whole-hearted suppert, as it is called, to this Bill. My support can only be
haifhearted, because, at this stage, I am not prepared to say that even the
reference to the Select Committee need not be made. For I hope that ab the
“Sglect Committee stage, substantial improvements and amendments will be
made. which might make the Bill a little more accepseble than it is Bow.

My cbjection. however, %0 thia Bill is founded on its own claims, as given
- ¥ the Statement of Ohjects and Reasons and as contained in the Preamble and
Fila.  If it is A measure. as the Bill claims ta be. to implemend the Industrial

Policy of Government. then I am afraid it falls far shoré of its claims. There
+gre 8 number of omiaaions in the Bill. there are a number of regtrietions on the
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soape of the Bill, and there a number of conditions imposed in the Bill which
dhake its basic principle cost in a haze of limitations. This, in my opinion,
will detract very seriously from the usefulness of the Bill to attain the Bill's
own oljcetive, as stated in the several places I have just ‘m®ntioned.

1f T heard the honour:ble Minister correctly, he based his main claim for
commn:endiug - this PRill on its being g part or earnest of a plan. I hold, how-
ever, that the essence of planning s a more comprehensive, co-ordinated, and
integrated programme of development than this Bill, which is confined ad-
mittedly to certain industries only, can claim to be,

The objectives, moreover, of the Industrial Polity of the Government, as
stated it the resolution of the 6th April last in this House, were much too
wide to be igcluded in this Bill. In fact they were even far more generously
worde thau is to be found in this Bill. even though I did not agree with those
objectives and the modus operandi for carrying out those objectives given on
that day.

As 1 shall shortly show, the omission or lacunae are, in my eyes, so great
that much of the praise that would otherwise fall to the abare of the author
of this Bill will have o remaiu in suspension until the Bill re-emerges in an
umended form from the Select Committee.

The Bill is « piecemesl legislatiou attempting to control certain industries.
But the definition of control itself is not given. We are forced te infer, soxto
say, our own meaning of the nature and extent of the control that will be
exercised from the several disjointed provisions of this Bill. so thai whether
vou deducs the meaning of control under the Rules. or in the shape of Licens-
ing of new concerns, or in the shape of Registration of existing industries, or
in certain clauses relating to inspection, supervision, or penalties on those who
infringe these rules or clauses. in all these collectively, as it were, the meaning
of the control intended to be exercised is not stated at all anywhere clearly, as
far a5 I can see in the Bill. *

The title of the Bill has a&lso undergone significant variations. 1In the
italicised title at. the top, in the title in sub-clause (1) of clause 1 and in the
preamble, there is intriguing variation in wording. Somewhere it is spoken
of as ‘‘regulation, development and control’’ of industries; elsewhere it is des-
cribed as ‘“development and control’”” of industries. @~ Why ‘‘regulation’’ js
evitted there I do not understand. In the preamble, also, there are certain
changes or variations. I am making these points in the hope that the honour
able Minister will give me credit, for- every desire to be helpful; and, perhaps,
if he sees his way to accept thern, corrections might be made at the appropriate
stage before the Bill becomes law. Rut that these omissions have taken place
is, in my opinion, significant: and until I see that these are duly corrected, and
the Bill is pyoperly mutually integrated and co-operated, even in its own limit-
ed scop2. I am afraid the Bil! cannot claim whgle-hearted support from a
person like me.

4s 1 reminded the House only a few mirates ago. even when the In-
dustrial Policy was put ferward here in this House, T was unsble to agree
at all with the policy as there laid out, because I felt it fell much short of
what was to be expected of this Government and what: this ccuntry urgently
needs. Tt is possible that opinion may legitimately difier op this point. Neor
am T yprepwed. at the present moment. to press my opinion too far. But I
do feel that. whether one looks at the industries  selected for special treat.
ment under thiz Bill, or whether one tooks at the industries left out of its
concern; whether one considers the nature and objects on which for instance
the rules will be frameds or considers the machinery which is to enforce the
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Biil. one {eels that the claim to carry eut or "fnplement the industrial policy”’
declared a whole year ago rums very little chance of being. fully met and
bonoured. '

It is by itself » commentary on the methods of government, or rather the
machinery of governinent, that while the foundation stone, so to say, of the
Industrinl Policy was laid in December 1947, its clear abnouncement wes made
i 1948, on April 6, and the first stage so to say of its implementation comes
a. whole vear thereafter. I do not know, therefore, what will be the time limit
within which the entére Industrial Policy will be given effect to, whether
within the lifetime of this' Legislature or the next, or the next further or at any
time at. all.

Taking it as it stands. I feel, this kind of piecemeal legislation makes one
lose sight of the real ultimate objective. As I shall point out a little later,
there are very many reasons why one must feel that even the limited objective
that the Industrial Policy has prescribed for itself will not be carried out,
even. in the limited scope with which this Riil concerns itself.

1 shall now pass on to what I consider the serious omissions in this Bill
because of which I feel that the Bill cannot claim unexceptionable support
from every quarter in this House. I would like the honourable Minister to
consider what is thg proportion of the national wealth that the industries he
has selected for control, development and regulation produce, and what is
the proportion of the population which will directly benefit so to say as com-
sumera from these industries when fully developed.” If one considers these
industries in their proper proportion of the national economy, if one locks at
these industries that are enumerated in the Schedule in relation to the proportion
of the wealth they contribute to the sum total of the nation’s wealth or
the consumers they serve, I feel that the claims. somewhat exaggerated,
made on behalf of the aims und objects will hardly be realise®. For instence—
and there perhaps the Minister would be justiﬁea__in saying 1 am talking noti
quite releyuntly—perbaps the greatest national industry, namely Agriculture,
is wholly omitted. The definition of industry, as nowadays accepted under the
regime of private capitalist enterprise, considers only that to be industry whick
is eithar organised by joint stock companies. or i able to produce certain
dividends and profits for its capitalist owners. That which supports 75 per
ceat. of the country’s population, that which produces perhaps 66 per cent.
of the wealth of the country, does not find a place in the list of industries.

Even if you think that this is a matter of definition, which necessarily must
limit our scope unavoidably, I would say that, even within the industries
selected, so many are left out which should have found a place in the list,
that the framers of the Bill do not seem to have before them some logical
principle according to which they had selected the industries. (4n. "Honourable
Member: ‘TPor instance?’) T am coming to that.- Be a little niore patient
with me. 1 am not: going to talk without my book. even though 1 cannot read
i this light. -

The list of industries appears to me to have been selected ad hoc. Whoso-
ever was able to put forward a claim has his claim honoured. =

Take. for instance. a very important industry--it is of great value in
aationbuilding—-namely Cinema; not merely the cinema film production, or
exhibition, but also the cinema industry as such, the production of spparatus
part of it. Now, this is highly importsnt in the educational machinery of =
modern State with such arresrs of education of* the electorate to make up as
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we have to. If you have left that eut, you have given—and 1 do not quarrel with
it~—a proper place to your telephone, and telegraph equipmeni. (‘ome
Honourable Members: *‘You have got control over it"’). You have got control
over it by means of the Advisory Committee in the Provinces and I will come
to it later. But in regard to the proeduction of the cinema material, the raw
aterial with which the films are made, I am afraid you have given no place
here. The objection, therefore, that there is control over it through the Film
Cenior Board, does not hold water. The nature of control there is not ¢he
‘“‘coutrol’’ centemplated in this Rill; and, therefore, on that score thogse who
object to my statement are I am afraid a. bit out of court.

Take another industry, -also of great educational value, namely the Print-
ing Press and the printing machinery. I do not see any mentioa of these.
Are these industries not essential for the nation-building of our country? I
would most earnestly state that these are industries of such vital importance
that their omission is highly significant, and does not allow those who have
sponsored the Bill to claim that they are pursuing—-even though piecemeal—
'tge policy of increasing the national wealth in all the fullness of the mean-
ing of that term. If by national wealth you only mean the sum total of only
materitl objects; if by national wealth you mean only the increasing of the
dividends of shareholders or filling the pockets of capitalists. I personaily can-
not agree. But if by national wealth you mean the well-being of the peocple,
of ull classes, in all states, in all aspects of their life and work, then 1 am
afraid in this Rill you have very serious omissions, one part of which I have
alreadyv illustrated. another part of which I am now going to illustrate and that
again an the authority of the honourable Minister himself. .

T know that that means that the omission is deliberate. I know that the
omission will perhaps be rectified in one way or another, if tiot by control of
this class of industries by control in some other way. I know that this form
of control is vecessary for the bigwigs, for the capitalist large scale industries,
for the influential people who have their own way of getting round Govern-
ment, or who have their own way of seeing that whatever happens to the in-
dustry at any rate their pockets are filled.

But what of those other items whieh are left out about which I mude a
mention just now. For instance take the case of Cottage Industries—they
bave been deliberately omitted- I understand. I know that. But if anvbocly
tells me that they are not an essential anod an integral part in the building up
of the national economy and in making the greatest contribution to the national

economv, to the national weslth even in“material form, then T am afraid his -

conception is rather limited. 1 am unable to tell you the exact proportiun of
the national wealth contributed by the small-scale or cottage industries. But
let me tell you they need control, co-ordination, and assistance rpnch more than
perhaps the larger industries which will find their own way to get their own
objective wisly-nilly. '

I started by saying that there was no clear definition of ‘‘contrel’”. Ry

+ control is not meant only, necessarily, or exclusivedy just restriction or regula-
tion.. Control, at least as I understand it, would include, and quite justifiably,
co-ordination. assistance and encourggement in every form. On that basis I
should have thought that, in 4 comprehensive measure, which such a measure
ought to have been, Cottage Industries should have found as good a place as
any other.” I might add, lest anybody should object to it, that there is in the
Government resolution on the Industrial Policy. « very clear decliration of
Government's solicitude for cottage industries; and, therefore, this is na#% one
of ‘the grounds in the indictment, if anvbodv should misunderst®nd me in
3 py Uhis particular part. *But I do feel that in the list of industries which
" ¢he Schedule esnteine, the alwence-ip. to sax the least. noteworthy.

-
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Arother part or aspect of the omissions is in regard—again it is deliberate,
I know-—to the distribution side of the industry. If the conixolled industries
are to bé controlled only for the benefit of the producer—and that genmerally
means the capitolist owner,.—then 1 am afraid it is very half-hearted measure;
and so naturally cannot command unstinted support from people like me.
The. distribution side is to me much mere important than the produotion side.
It may be that if you have not a very large amount of wealth you
may not have sufiicient subsistence. I quite agree. But even if
what we have is evenly and equitably shared amongst us all, it is much better
—T am only giving niy opinion—than to have an increase of wealth which will go
perlaps te the lot of -1 or -0l per cent. of our countrymen, and the rest may
go hang themselves. I feel, therefore. to leave out either Prices or Wages
from the scope of control makes the control very lopsided. It will make the
control operate only for the benefit of the proprietars, the owners, who seem
to be most prominently considered from the point of view of this measure.

I have. Sir, no desire to be personal in any respect; but the very list ‘of
the names of Members of the Select Committee that you read out, is headed
by an cutstanding industrialist, as though the Minister himself cannot be so
important as the industrialisb. This is significant, in my opinion, that the
only thing that counts, and the only inspiration will be perbaps some perspira-
tion for the honourable Minister snd others that............

An Honourable Member: May I ask, Sir, is the order of names of import-
ance? )

’

Mr. Speaker: Order, order. '

Prod. K. T. Shah: Sir, I am only giving you my reading of "it. Possibly it
is utterly unconscious. But the very unconsciousness is a8 manifestation of the
sub-censcious working of the mentality of those in power. If you lay your
finger on the raw spot, in many cases I dare say the nervous reaction will be
very forcible. But while I am fully aware of this nervous reaction in certain
quarters, 1 am saying this is only a. symptom of the disease that the ordér of
the list indicates as it was read out in the House.

As T started by saving, Sir, there is nothing personal in this. There is'in
this point nothing at all personal I have no doubt in my mind—1I am perfectly
willing to make this confession here and now—that the names in the Select
Compmittee are of individuals as competent as could. he found in this House to
shape the Biil even as I would desireto shape it, if they would wish to do so.
But the great. importance seems to ke attached, as far as I can read this Bill,
ta the owning class, to the proprietory class, and not so much to the consumer
class, or for the mitter of that, to the labour class. Thet is all the point T am
making. for the moment in sbowing to vou the omission with regard to wages,
the omissicva with regard to labour conditions, the omission with regdrd even
to priea centrol. so that the consumers would not benefit very well or adequate-
Iy from these things.

Tt s on aucient complaint of those who have opposed fiscal protection to in-
dustry, that while we may be quite willing to pav indirectly througb the con-
sunmers the price for developing industries in our country, when the time comes
for that industry which has developed to such a stage at which it could easily
withstand outside competition and inside competition, and meet the country’s
needs at lower prices without going eut of existence, the industrialists will
not ¢ona forward eof their own nccord to reduce prices and meet the consumers.
We have. {§§e classic example of the Sugar Industry of this country, which has
cuioved for vears together 130 per cent. or 180 per cent. protection. And yet
wher it comres ta a question of confinuing protection. xzfter 15 years, after the
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industry has been able to supply the whole market of this oountry, after the
very heavy and substantial sacrifices thas the country has made in building up
that industry, when you ask for a minor, very slight, reduction, they say, *‘No,
no, this is not the titne, when you should ask us to forgo protection even
though vou pay for it”’. They would at the same time claim freedom for ex-
port s¢ that at the expense of the consumer they may build up the industry for
the benefit of their pockets and export even while the country may starve for
lack of that product.

Sir, my poiuts therefore, is that the Bill is defective not only because onr the
production side it has left out very large chunks of the industrial world from
ifs purview, but on the distributive side still more so, because, as far as I can
read the Bill there is hardly a provision which, without distortion or undue ex-
tension. can. tske into account these facts that I referred to. Neither wages
nor labour counditions nor the rate of prices have “been in any way mentioned
as amcngst the objects for which the control will be exercised—such control
as may be. '

Now let us come to the mechanism of control Let us come also to the
aims and objects wrth which it would be applied. The operative sections begin
by requiring that all existing industries shall be registered. I take it they will
be registered with all the details—though they have conveniently not been
specified what those details would be; and that if in aiy case any detail leaves
room for improvement, the controlling authority will see to it that it is brought
up to a given standard. Then there is the Licensing of new. industries which
in mv opinion is the most directly operative part of this Bill effectively to
control industry. The Rules also will be made to grant or revoke licences.
But the section which relates to Licensing, as I read it, does not give you all
the dectails on which the ‘licence will concern itself. It is worded, no doubt, in
a very general way, so that if the controlling authority is so. minded—I am free
to admit—it will be able to exercise the widest possible measure of = control
through the licensing system. But the item in licensing which ought. to be
brought to the notice of the powers-that-be is in regard to, as they themgelves
say, the ‘‘size, technique, equipment’’, etc. @ What is exactly meant by size, I
do not know. The definition of ‘‘size” is not given. Does the size mean the
size of the buildings in which the industry is housed? Does the size mean the
number of operatives who work it? Does size mean the number of machines
which are there worleng or out of order?

Shri M. Ananthasayanam Ayyangar (Madras: General): I think it is capa-
city. i
An Honourable Member: Economic value.

Prof. K. T. Shah: Economic value is used in another sense in the same Bill.
As regards ‘‘capacity”’, it is also used in another place in the same Bill. Before
you tell me that ‘'size’’ means capacity, you must remember that these words
have not been used as terms of Art, very accurate and strict definition and ¢n
the universally understood basis. Moreover, the term ‘‘capacity’’ itself needs
to be defined. If you define one difficult term by another, then, logically
speaking, you expose yourself to the same defect. That is to say, when I
want to define the term ‘‘body’’ and you say that ‘‘body is corpus™, then I say
tbat you are only giving me one more unintelligible term for another intéfigible
thing. “'Size” I can understand; ‘‘capacity’’ is a little more difficult for me
to understand. ?

Shri B. L. Scndhi (Fast Punjab: General): It means economic @pit.

Prof. K. T. Shah: Economi¢ unit is 8o varying and uncertain and indefinite.
If I mew take my friend Mr. Sondhi as an authority for interpreting the mind
of the honourahle Minister on this subject, T am afmid"‘economic unit'’ is oné€
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of the most unfortunate expressions he should have used, because it is 80 very
vague. I claim to be something of an economist; but I would be hard put to it to
be abl: to give you an all-time-true definition of an economic unit. The economioc
unit is so varying sn idea. that it varies from time to time, from place to place,

from industry to industry. Therefore, do not give us one difficult term iw
explanatiou of snother. > :

Mr. SpeaXter: Order, order. Let there he no interruptions.  Otherwise, his'
arguments: are prolonged.and he gees inte side issues.

Prof. K. T. Shahk: Thank you very much. While not much worried about )

interruptions—some times they are helpful—1 am deeply grateful for this
advice to the House.

1 was speaking of the absence of any definition of the words ‘‘control’’,
‘“‘sixe’ , “‘eijuipment’”’ and ‘‘technique” for which the Licence will have ‘some
condition. I was just now on the guestion ot size. There is the fear, particular-
Iy of protecteed industry getting into what are in ‘American language called
“trusts’”, ‘‘monopolies’’, ‘‘syndicates’’, ‘‘cartels’’ which are all dangerous to
the consumer. Undoubtedly, the consumer ia not considered at all in this Bill.
I see also no precaution taken. so far aa this licensing clause is concerned, in
regard to preventing that development of the size which we call in ordinarily
language ‘‘trnstification’’. [ rememnber, Sir. the National Planning Committee
in ove of its carliest sittings passed also what we called a ‘‘lioensing’" resolution.
That, licensing resolution was then aimed deliberately against the foreigner
taliing advaniage of our protection. starting industries just by adding the word
“Tndia."" i brackets—why brackets ] do not know--after its ordinary name, and
taking the fullest advantage of all the benefits that this country’s fiscal policy
legislatinn or administration could provide for him. ’

Investment in Indian industry of Foreign capital is a subject to which I
attend a iittle later in regard to this Control Rill. But while on this question
of the size, it is the one condition of any private industry. or rather industry of
any country in private hands, that they shall be. at least within the country,
competitive; that they shall be within the country able to give the best
service:. 60 to Bay, to the consumer. That can only be secured by the freest
competition within the country itself. You may, in the inf8rests of the national
econoiny. in the interests of the future development of the country, grant a
weasure of proteetion to which I shall also refer a little later—a matter which
does not find mention here. But while protecting your industries = against
toreign competition, while protecting your industries while they are in the stage
of development o to say. if you don't consider the size to which individual
wiits may grow, or what is worse, their combinations may grow. then you are
exposing the consumer to the tender mercies of these great ‘‘masters’” or
“‘captaing” of industry, as they are cslled, and nowadays equally also the labour
force. For once there is a monopoly developed under such control and there
grow's up a mcnopoly of employmerut. the monopolistic employer will be able
to dictate his own terms. Unless, therefore, this controlling measure, or any
other measure of its kind, lays down very definite and stringent rules about
protecting the irterests both of the consumer and of the labour class, I am

afraid the messure will guffer the taint of being one-sidéd. of being partial o
the hig business and hard capitalists.

Sir. T fear that in regard to size, equipment and technique, for which the
licensing clause particularly concerns iteelf--thefe may be other conditions—
T must esrnestly urge tbat precautions be taken. that some provision be in-
serted. whereby the undue growth of monopolistic industry in the country wilk
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be prevented. Monopolist industry in private hands—Y am epeaking only of

priviate industry, please unote—will be dangerous; and as such any tendency

towards it ought to be stopped. The licensing clause should see to it that if

an industry, for instance, is likely to get out of the control provided by this

legislation, and either unduly breaks itself so as to make iteelf an uneconomis

unit, or unduly strengthens and concentrates itself in the desire to be economio,

then I hope the control or license machinery would be in a posttion o stop s
such developments, or at least control and :egular such developments with &

view to see that a fair level of industrial development is maintained.

Sir, we are {o operate this control and license through a body called the
‘“Advisory Council”’. The clause is very reticent about the constitution and
functions of the Advisory Council. The nature and scope of its work are
allowed to be inferred, either from the rules, or from some three or four items
mentioned in the clause relating to the setting tp of the Advisory Council.
Without any desire to be disrespectful to anybody, may I say that the Advisory
Councils will give little advice which will seldom operate. The advice of such
bodies is aciepted only in so far as it is agreeable. And when it is not ngree.
able, they just pass a resolution commending o the honourable Minister that
‘the supplementary estimates. for example, were verv excessive, and thev hope
dhat hereafter they will not be repeated. .

That is all that the Advisory Cobncils can do. They cannot change the
fait accompli. Usually, however, the permatient officials are so clever that
they give us readily cooked meal which is like the tinned food from Amerioa.
You have only to heat it andl it is ready for eating. The Advisory Ccouncil has
just to heat the materia) canned up rcady for use by the Secretariat. And then,
Bir. vou can eat that spicy meal and feel yourself satisfied and go home.

The actual working of the Advisory Council has yet to be seen so far aa
concerns the provisions in this Bill. Jt is admittedly only advisory. The
very first provision-in the section is, to me, illuminating, ~that the Advisory
‘Council has ta revoke licences. It las nothing to do with granting licences,
but it can revoke a licence. What a thankless task it would be to revoke a
licence once granted? Ts it intended that the Advisory Council should take up
the washing of the dirty linen of Government by revoking a licence once given?
Otherwise, T do unt understand wby this very cryptic, if T may sayv, order in
which the rules—T mean the functions of the Advisory Committee—are suggest-
sd.

Tt is a dispensation of Providence, Sir,—I am not a verv loud-mouthed
believer in God, but at the same time, I cannot help recognising it is a dis-
pensation of Providence—a very beneficient Providence—that my name has
never even heen thought of in connection with this Select, Committee.

Shri T. A. Ramalingam OChettiar (Madras: General): May I propose Lis
name, Sir? _

Prof. K. T. Shah: T did not catech the interruption, otherwise I would
answer it.
Mr. Speaker: Never mind the interruption. He may proceed.

Prof. K. T. 8hah: While it is a privilege to serve on a Selec
Committee. people like me who are in the habit of finding faulta in
this manner are saved by this exclusion from the Select Committee from
displeasing as many of their colleagues as may happen to disagree. What
is more. not being on ‘the Select Committee: I can reserve to mvself a much
greater freedom of dissecting. analysing, and cubting up the Bill when it comes
again after the Select Committee stage. I therefcre call it a dispensation of
Providence that I am spared #his rather dubious honour.

Shri . V. Xamath,(C.P. and Berar: General): You cau write a minute of
dissent.
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Prof. X, T. S8hah: Yes; a minute of dissent is also certainly a privilege..
But, yon are supposed to accept the principle; you are supposed to work within
the frame:-work of the Bill; you are supposed: first to try and convince the othex
members. Tt is only when they refuse to be convinced against reason that
you will have a cliance of .exhibiting yourself in, a minute of dissent.

In the House, thanks to the rules, no time limit is imposed on speaking on
% motion even for six hours, on a Bill when it comes from the Select '‘Com-
mittee. We have had the same phenomenon in the House and I hope it will
not be unparalleled.

The Honourable Dr. Syama Prasad Mookerjee: It will not ke economic.

Pandit Hirday Nath Kunzru (U.P.: General): There is time limit on the
Finence Bill coming from the Select Committee. .

Prof. K. T. Shah: The Finance Bill ha. also its own considerations :ind
limitations, into which 1 am not at present inclined to go.

While taiking of the Advisory Council and its utility, may I point out
that the wachinery here designed is eminently suited to make the will of
the pcrmanerit”officials or the departmental demi-gods prevail over everything
else. No less an authority than the former Lord Chief Justice of England has
protested vigorously'against what he calls the New Despotism; and that
consists in departmental rules made in thy munricr. These Rules are sup-
posed to be placed—1I suppose it is stated here specifically-—on the Table of
the House; and if withiu 14 days nolody tekes any notice of those Rules,
or makes any motion, then, the Rules are taken .to be adopted, even though
nine out of ten members may mnot even have looked at them. Of course,
it is their lookout; it is uot. the lookout of the permanent officials who
prepare those rules very volumincusly, and frighten you merely by the very
gize, of the rules, so that, rathey than exhibit your ignorance, you prefer
fo remain silent. Very often, silence is golden when speech is not even
copper.

i The clause relating to the Advisory Councll bas been cleverly drafted; and
do not krow whether the Select Committee would be inclined to take in
suggestion for what I regard as an indispensable improvement in it, If

Advisory Council is realpy 1o do its proper business, that is to say, if it
as to advise the Governmeni with some* bope that its advice would be
adopted and acted upon, it must come at an earlier stage than the stage of
revoking the licence. It must have some say in the initial stages. The rules
are there, I ain aware. But, the rules, I dare say, will be so Iramed as.to
give_the Council little say in such matters. The Rules will also he prepared,
in the first instance, at any rate, by the departmental experts. Those in
authority who would come before us and speak before us will, of course,
sponsor them, and will tell you what—I was going to say tbeir masters’ voice

—what their servants’ voice is. If a2 very painstaking member like Mr.

Bidbva tnkes up the rules, microscopes them or ex-rays them, and comes

before the House, very probably the business of the House would be so press-

ing that. you would he looked upon as lacking in ‘'co-operation’’ if you insist
on taking up any time of the House on that. I am myself guilty of that
now; but the unportance claimed on behalf of this Bill by the honourable

Minister himself 1s my authority and justification for taking the time of the

House in the manner in which T have been doing on this Bill.

The Iudustrial Policy of Government has guaranteed, or, at any raté, has
assured those who are to be their brneficiaries a ten years charter of exploita-
tion of labour snd consumer. If you operste these controls through such
bodies as the Advisory Council, whose composition we do not know, whose
terms of reference we do not kl.ow 1 do not knew whether that body would
he responsible to this House, or whether this House would have any repre-
senfation on it, whose mode of working we do not know, I am very doubtful
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and hesitant about the utility.of thiz organism ig giving effect; in implement-
ing, as the Statement of Objects and Reasons says the Industrial Policy of
the Government. Mind yous I take my text from the Statement itself,—im-*
plementation of the objectives of the industrial policy. I feel on that touch.
stone, the effectiveness of the Advisory Council—merely becamBe it is advisory
—will be rather limited.

Unless and until I know the natnre of that body, unless I have some idea
of the composition of that body, some idea. of its tilme and mode, its meeting,
working, and procedure, the subjects that will come before it, I am afraid I
will not be in a position to accord my whole-hearted support, to such a provi-
gion. It is a matter on which I am prepared to suspend judgment for the
time being; but it is a matter on which I cannot but sound a note of warn-
ing, and I trust the warning will not ke utterly disregarded.

Nekt, I come to the Rules. It is curious, Sir, that the rules are provided
for in some thirteen special sub-clauses. Thirteen is an unlucky number.
I do not know why you should stop at (m). Of course you do not call it
thirteer. I do not know whether it is deliberate or unconscioug. But, I feel, Sir,
that (a). (b), (c) right up to (m), are all items which do not indicate to me
that the machinery would be very effective. -

Shri T. T. Krishnamachari (Madras: General): They are not exhaustive.

Prof. K. T. Shabh: I should have wished that some kind of omnibus clause
(n) should bave been added to make it at least safe from the unlucky number
thirteen. However, we are in an age of enlightenment; we are rationalists,
and do not believe in these superstitions. ~We are quite_sure that the learned
and honourable Minister is above these things. I therefore do not make a
Jpresent of thig iden to him. Let him sake it if he likes; if he does not. let
it be left over.

Scrutinising these items,—I hope I will not be trespassing on .your
patience too long--cne by ore, I fear the rules do not amount to gnything
like able to provide a satisfactory measure of control being provideed even
on these twentyfive industries which Dhave been selected for the benefit or
advantage or otherwise of this measure. Here and there it is said that you
may take over an industry. I am not quite sure whether what is meant is
—T suppose that is what is meant---tcking over a single industriai undertak-
mg in a gwen industry, or the whole of the industry. I think tlie word

f'undertaking’’ is used: What is possibly intended is that a particular com-
pany, whose management having plaved ducks and drakes, ﬁas come to grief
and therefore, the controlling authority would be helpful in taking it over.

If that is the intention, I am afraid the matter would be vitiated at the
source. That is to say, if you think of taking over an ipdustzial undertakirg
which has proved failure as if it was nationalisation, or taking it over for the
benefit of the consumers or the country as a whole, then, I am atraid this "
particular machinery that is provided in the clause relatmg thereto, is not
quite adequate, in my opinion, for that purpose.

The Industrial Policy we are committed to, whatever ay be the disagree-
ment of individuals. is a policy, I recognise. of allowing as much scope to
private enterprise as possible, or as desirable, let me substitute the latter
phrage. While accepting that policy, one cannot help pointing out that in
so far as you have decided to control the industries, or even some of the indus-
tries, you must have control exclusively or predommantly in the interassts mot
only of the owning classes. Your object should not merely be to increase the
volume of production. Your teet, your standard, your thermometer must not
be meraly how much the mere volume of production has been increased. A
very amuging cartoon th8 other day in a famous weekly of this %own has
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sbown that for the decline in the Price Index noticed by the aid of a microscope
by Government's Economic Adviser of :1 per cent., several honourable Miuisters
are depicted therg as dancing for joy. If this is the idea (4nr honourabls
Member: ‘5 per cent’”). For a figure of something like 399 or so a reduction
of :1 or :2 is not much. It is sufficient, according to the cartoonist’s idea,
1o send the honourable Ministers dancing for sheer joy. If that is the manner
in whiclr one is to judge the adei;uacy and effectiveness of the controls. I am

afraid the objective—ance more I quote the Bible—of ‘‘implementing tke In-
dustrial Policy’’ will not be achieved.

I take next the Inspectors thut ure supposed to be appointed under this
Clause. I am not siwe—reading the clause, as I do, though my reading may
be defective, and I am open to cortection—I am not sure that there is “ny
intention to create sonething like a regular force of Inspectors, who will visit,
investigate, supervise or in any way scrutinise the working of given indus-
tries; and who would then report either to the Advisory Couucil or the Con-
trolling authority—whatever the appropriate machinery ma

and all the features where control shonld be exercised, an
endture of the controls.

be--the reasons
also suggest the

There are certain regular Boiler or Factory Inspectors in this country.
There are bank inspectors elsewhere—I don’t know if they are not here
also. These Inspectors will lose their utility, the inspecting staff will not really
be able to o its duty, unless vcu mzke it very clearly evident not only what
their place in the whole machinery is, also their functions and their status so
that they may not he regarded merely as tale-bearers, merely as a sort ef
spivs. They must be regurded as the watch-dogs on behalf of the public. who
act on proper authority, aud who shonld have sufficient power to see that *he

industry is working and couformiug with the policy of the country or the
tegal requirements under this Bill. :
: »

Sir, nnless and until the luspectoral staff is so recruited, so formed and
so suthorised, given sufficient powers. I am afraid that part of the machinery
provided in the Bill, intended to be divectly operative, will not be very helpful.

Sir. there is another aspect yet to which I would like to draw the atten-
tion of this House before I sit down: und that is with regard to once ag:in
an nepect of conirol that is nos referred to in this Bill at all. I take it that
the control is mot only to act as u restriction or impediinent. Control, I think,
to serve the mail: objective, may :lso be helpful. In fact the title of the
Bill does provide for “develepment” of industries also. While there 1nay be
regulation. and while there may be supervision or control, there is also to be
development of industries. Accordingly, the means by which the most effective

~ means by which the industry can be assisted, any given industry or any estab-

lishment in an industry safeguarded and encouraged. should also have beén
noted, 2t least in this measure.

I trost T would not be told—perhaps I may be—I cannoti guarantee—that
this is entirely outside the scope of this Bill. You define the scope and wvou
limit it. Then an essential point is brcught up, and you say technically it
§8 outside its scope. I hope that would not be the case here. I am referring
10 the measures of protection that every new industry in this country requires,
if an adequate and optimum development of that industry is to be accomplish-
ed. Now, whenever one uses the term ‘protection™ one commonly tbi'nks
of fiscal protection in the shape of duties, on imported goods which are likely
to compete adverselv with home-made products. I am not thinking ex-
clusively of thet—though I am thinking of that also.
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For that purpose we have a machinery called the Tariff Board which
is an ad hoc creation. I think—I am speaking again under correction—it
has not yet been made an #htegrai and a permanent part of our Industrial
Policy machinery. The Tarif Bosrd fumctions only.on the recommendation
or rather reference by Government, not suo mots. The Tarif Board hes no
place, unless somebody interested in the industry brings it to the notice, and
makes a prima fooie case that the industry needs some protection. If fhe
-Tariff Board, after investigation, recommends, usuaslly, the proteotion is in
the nature of fisc# protection. When the Tarif Board investigates any
case, it again is open to Goverument to accept or reject its recommendations,
or implement in some manner partially. Now any machinery that you have
of controlling the industry, if it is not co-ordinated with a similar machinery—I
am going to say integrated with a similar machinery, which will also proteot,
foster, encourage and develon industries, I teel that the former machinery
will be defective and unable to carry out its objective. Some place therefore,
must be found, some mentiou at least meust be made in this 13ill if it is to be
a really helpful control of industry,” so that the industries may be properly
developed as its title itself requires so that they can be pratected and helped
wherever necessary.

I now come to another factor in ensuring success of an Indus-
try. We, Sir, have had an authoritative exposition of our national
policy in regard to foreign capital. Sir, capital is a very important item
and facto. in the production of national wealth. The inclusion therefore of
foreign capital or any capital and proper control and safegusrd thereof is by.
no means #n illegitimate function of Government: It is & perfectly legitimate
function, T am willing to conced¢. But 1 don't feel convinced that we in

Indis shall zain an unmixed blessing: by _the policy we heard enunciated this
morning.

I trust I wonls not he charged with auy irrelevancy when I bring in this
matter while | < dealing with the achinery and methods of conirvl which

develop industries. Sir, we have had in the past. ir is universally agreed a
mosl . birter experience of foreign capital in this country. We ltuve, Sir,
in the past found innumerable ways by which the foreign capitalist in this coun-
try used ‘o exploit the resources, not for the henefit of this country,
but for his own <lass and his own country. We are “told that those
days have changed. 1 fully accept that proposition that those days have _
gone. We have now acquired supreme authority in.our own counfry, and
that there is no reason te doubt that that power and authority will be used
in this country for the beuefit of this country, primarily, if not exclusively.
There is however one thing,—and ¥ say this at the risk of heing called puchial
in my outlook, and narrow in my symypathies,—that foreign capital is not and
can never be an unmixed blessing. For a country yet to be developed as
we have to, it can not possibly be of unmixed benefit. Whether the capitalist
is of brown complexion or white ccmplexion. the capitalist is, of ccurse, of
the same brand every where. Therefore so far as the general outlook, the
general tendesny. the general objective of the capitalist is concerned,—I make
no distinctiSn between the white and the brown,—they are all hirds of the
same feather and ~must be tarred with the same brush. Foreign capital,
however. bas defects and disadvantages which we have nst quite reslised, I
venture to say, as we ought to In the first place, foreign capitalist do not
come to ihis country thousands of miles away from iheir lands. and their =
fellows for our beuefit. Whatever else capitalists are, they are not charitable.
Evea when . they make chsritiea, they are not charitable; they are malking .
an investment in Heaven, and therefore they are expecting to make a hand-
‘8ome retura on their investments. The capitalist, tberefore, who <omee
from thousands of miles to ilis country is not comlng in any desire to ascisf
you. Primarily his objgct is to aseist himself; and if incifientallv we get
benefit, well, that is really in the hope that further on he may get still better
advantage, Gratitude, Sir, has been defined as a dively sense of favoure
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done, and a livelier one of more to come. So,‘this, 6f course, 18 true of
capitalists’ gratitude. They feel grateful to this country for allowing them a
free hand; but they also hope that this-will be continued in a geometrical
progression so that. in times to come, they will recoup themselves for what-
ever risks or handicaps they are taking or working.under now.

Let me briefly cnumerate the dangers of foreign _capital investmant.
In the first place, foreign capital, whether it is explicit & implicit, makes
you dependent c¢n others. Ii you attract or invite them to invest in your
country-—such capital will come to you in the form of their goods; you will
for ever be tied to their apron strings. We are living in an age in which
mass production of standardised articles has very much advanced. Once
you commit- yourself to one make of machinery, you will for ever be tied to
that particular maoke for cverything you want. You will have to get their
machinery, their parts. their screws, their nuts, bolts, and all accessories.
This is a commitinent which those who open their arms freely to invite
foreign capital do not qiiite realise. I course, they agrece to ‘train up your
technicians. They agree to share tbeir patents with you. These are gquite
gossible terms of agreement. 1 do ncl! demy that. But the report of several

enate Committees in the United States will tell you how the A E.G. managed
to hoodwink American: industrialists notwithstanding these agreements ‘and
succeeded in utilising their patents against the Americans themselves.

Sir, T have very high opinion of the intelligence of our Ministry, of their
civil service, and of course, of the intelligence of this House, as well as of the
capitalist class. But I mn afraid, that once we commit ourselves to accept
foreign capitalisis, we will not be able to beat the Americans, perhaps not
even the Gemnans. If Americans could be beaten by German ingenuity,
I think it much more probable that we ‘may be beaten by both, and by the
Britishers also. The British. as we ail know, had an empire over which the
sun uever set, and that for the good reason that God himself was afraid to
trust the linglishman in the dark. The FEnglishman built up an empire by
his diplomacy, by his enterprise, by  bis skill and by his abilities in other
respects. And he pow says with very charming alluring ways, that you should
welcome them. not really for their benefit, but because we meed their
cdpital goods, to develop jour industries. This is called a sense of world
co-operation, and we must be really very cussed not to be able to understand,
appreciate and honour the good intentions with which- these people came to
assist us in the development of our industries.

The capitalists will, I am sure, welcome them, because though the foreigner
will have the lion's share, our capitelists will also profit to some extcnt.

[ At this stage Mr. Spcaker vacated the Chair, which was then ocrupied by
Myr. Deputy Speaker’ (Shvi 3. Ananthasayanam Ayyangar).]

Sir, another danger of foreign capital investment which is also not foreseen
as it should be, I venture to submit, is in regard to entanglement that such capital
brings in its wake. almost imperceptibly, and therefore, much more ® be feared.
8ir, I just now mentioned the risk of being committed to one form of equip-
ment in theMindustrial sense. 'We become dependent on their capital goods,
their machinery, their parts and accessories. But this other danger that I
mention ngw is muol 1mvre insidious. and much more invisible. and therefore
much more to be feared. By the introduction of foreign capital by foreign
countries, we mays get involved in  their political complications. We may
wish, Sir. much as we like % keep aloof from international ensenglements.
But it is one thing to have such an intention, and it is another thing to imple-
ment it. In a world which is dominated by wérring groups of the kind that
are now in existence, in a. world in which imperialigtic nations of the two
hemispheres are daily trying to steal a march one over the other, in a world in
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which economic power is domsnating politics and policies of principal coun-
tries, to say.that we shall remain steaﬁy aloof, may be a measure of our good”
iutentions, an index of our resolve not to be involved in power politics; but
if we allow ourselves to be dominated, ,aren indirectly, even 1mperceptlbly.
or invisibly by their machineries, by their equipments,—and in however small
& measure we may be indebted t¢ them, imperceptibly and insensibly, we
will drift in their wake; and we suzll drift and be dragged so far that perhaps
by the time the crisis comes we may not be able to see that we have drifted,
An:d then it may be too lats fgr us to retrace, too late for us to prepare to

stand up to our rights. A political agreement would perhaps be our only
recourse.

.

1" do hope that I :m not becoming a jeremiac or too much of a pessimist.
But I have had a long-standing fear of this kind of untoward cousequences
coming from foreigr capital. I am nct so confident in our sovereign authority
and our capacity to take steps when the occasion comes, to safeguard our
interests against these foreign countries. Sir. I fully believe, as I said before,
in our power and authority to do so. Eut whether the opportunity will be
there is the point, whether at the time the crisis comes we. shall ,be able to
do so; whether the slew infiltration with which this- foreign capital would
build itself up and take root, as it were, in our most essential and vital in-
dustries would give us the opportunity to do so, 1 feel doubtful I do not
know™ what is the experience—#nd 1 am not prepared to take the vote of the
industrialists on this question—T do nobt know whbut is the experience of other
countries who have invited forcign capital in matters of this vital character.
1 feel therefore that in this Industries (Development and Control) Bill we
would do well to have some provisions. some clauses which would see to it
that, even if foreign capital enters into our industries, it does not develop
any untoward tendencies, or concentrate itself in one place, so that we might
avoid economic or political entanglements. If the Bill contains some such
provision, then 1t would improve itself beyond recognition.

Sir, I know I have taken a fairly long time of the House. I am thankful
to you Sir. for this and to the House for having listened to me. I have no
desire to be a carping critic. T have in all good faith put forth some sugges-
tions, and I trust they will not be called destructive ecriticisms. but hope
they will be taken as suggestions which may be taken for what they are worth,

Mr. Depuly Speaker: Mr. Mody.

Shri R. K. Sidhva: (C.P. and Berar: General): May I know whether you
are making a departure frof the healthy procedure laid ‘down by the Speaker
that the Select Committee members will not be given preference over others?

Mr. Depuby Speaker: No but we may have an exception occasionally,
and here is one, with reference to Mr. Mody.

Mr. Homi Mody (Bombay: General): Sir, I desire to say a few words
in support of the motion for reference of this Bl" to a Select Committee. I
missad the greater part of my friend Prof. Shah’s speeoh but on principie,
I oppose everything that he has said. I am going to argue entirely the
other way about; but unlike my honourable “Triend, I pronose to be brief, to
the point and sweetly reasonsble. 3Mx honourahle f{rierd the Minister for
Industry gave me and somo of my friends a certificatz this morning, 3nd
I do not wish to jeopardise it by saying something which would make him
think that he had been a little premature n hasty.

Industrialists in this country are in general agreement with the principle
of the Bill. As was pointed out by the Industries Minister, I was one of
those who were consulted and. with certain reservations. I guve my support
to the idea underlying tbe Bill. My object today is mnrels fo repeat the
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cuution which T urged in my discussions with him.  The reason why we are
supporting the principle of this Bfll is that there hasibeen a great deal of
indiscriminate expunsion in the past and a lot of uuequal treatment, us
between province and province, of irdustrial interests; and it therefore be-
came necessary, if planning were to become something more effective than
werely an ides on paper, thut the Centre should acquire a general control
over [ndustry, But I am sure my honoursble friend the Minister for Indus-
try will not ceny that any regulatlon or contrel that he wishes to institute
has got to be in conformity with the principles which have heen repeatedly
enunciated from time to time by Ministers of Government. Aud while it
is true that in the main the geneml principle laid down at the Industries
Conference: in Delhi in Deceruber 1947 is being sought to be followed, I am
sure my honourable friend will appreciate what I have repeatedly urged on him
in the course of tlese lust few weeks that the actual powers that he is seek-
ing to acquire are very sweeping in character, aud that if these powers are
strictly interpreted and applied, T am afraid private enterprise will be left
ouly with the neme.. The profit motive may be allowed to be there, but_
in wtery other essential respect. the ccntrol of industry will pass into the
hands of Government. Now I am not suggesting for a moment that that is
the intention of Government or of the honourable Mover of the Bill. I am
merely pointiug out fhat the actual powers sought to be acquired are so
sweeping that if he were so minded, he could do whatever he liked in the
way .of coutiol snd regulation of Industry. I do not want to go into details;
I only want to draw attention to one or two points to illustrate what I have
been saying. Take for instance clause 10. Amongst the various sub-clauses
in clause 10(2), I will draw attention to sub-clause (b), namely,

“ the redulation of the production of aty industrial undertakmg and the uss of. raw
materials therein and the fixation of siandards of production.”

That can cover almost anything. Then take sub-clause (c):

* the issue of directions for prohibiting any industrial undertaking from "resorting to any
sot- or practicr which might reduce its production capacity or economwic velue.”

Now who is to determine all this? Apart from the consideratiou that on
grounds of principle, I would object to vesting any authority with wide powers
over free enterprise, the point that I would urge is that there must be ade-
quate machinery if these powers are to be exercised wisely or with fairness.
There ure vargious other things in this clause, but I do not wish to deal with
them. I only want to empnasisz that very drastic powers, which seem to me
to be wholly unnecessary for the purpose in view, have been sought to be
acquired by the honourable Minister for Industry. If this is the first dose
of industrial planning, I am constrained to say that it is a pretty stif dose.
The honourable Minister said there is no reason to be nervous. I am not~
exuctly nervous, but if an *armed burglar were to enter my room, I would
require some sori of assurance abcut bis intentions befors 1 gathered up
courage. And so. my reply ‘o him would be, T should like to know exactly
what the intentions of Government are before I can say how I am going to
teel. I would alsc like to poins out that this is not a_question of confidence in
any individual Minister or ir the Government. I have said on previous
occasions-—and I repeat—that we have the fullest confidence in the integrity
and ability of the present Minister f6r Indusfry and Supply, and I think the
scountry as a whole, has got a large measure of confidence in him and in the
present Government™ But we are not dealing with individual Ministers nor
‘even with Governments; we are dealing with policies which may be executed
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from time to time by Governments that might come into power. And from
that pomt of view, I must view with a considerable degree of apprehension the
sweeping powers which are sought to be acquired under this Bill. My own
suggestion would be to proceed gently, #o take planning by easy stages and
start with the mimmuin powers for regulating industrial activity and prevent-
mg haphazard developmeunt. There are very many questions like regionalisa-
tiou ef industry, location of industry in euitable sites, and the availability of
raw materiols which can be controlled and regulated by the centve to the
great benefit of the country as a whole without trenching wupon the day to
duy prevince of the industriulists. ~And my suggestion would be that thie
Bill should be the first step and uot the complete whole that Government
‘intend it to be, and gs experience and confidence have been aequired, and
confidence has alsa been inspiree, and Governmental machinery has been
made more adequate for the purpose. wider and wider powers may be sought.
If and when that is done, it. will be with the greatest good will and with a
large measw'e of support from industrialists themselves.

My honourable friend the 1’rime Minister made an admirable statement on
ferrign capital this morning, a  statement with which mest of ns are iwx
subistoutial agreemnent.  Th= whole idea of that statement was to inspire
foreign capital with contidencz so us io attract it in the interests of this coun
try. The Prime Minister stated that Indian capital was not adequate enough
and that it was necessary to do something in order to attract the foreign:
capitalist te this coumtry, not only because of his capitul but because of the
technical resources which he would bring with him. That is admirable, but
I wm putting it to my honourable friend here whether the provisions embodied
in this Bill are nct likely to neutralise, to a eertain extent, that admirable. -
enunciation of policy and whether foreign capital would come to this country
readily when it finds that industrial enterprise is likely to be severely regimeut-
ed. Let us be practical. ~We are, after all, looking to one country primarily
for furnishing us with the npecessary capital and technical equipment. That
country is wedded to the idea of free enterprise; that country abhors anything
in the nature of State regimentation of industry. Therefore, Sir, 1 shoul
like my honourable friend not to forget that aspect of the problem in dealing
with this questior.

Sir, T do not wish to say anything more. The Bill is going before a Select
Committee; I have every hope that the Select Committée will modify it suit-
ably and that my honourable friend will agree to such suitable modifications;
and I also hope he will not think that he is not receiving the support that he
should get from the indusirial ccmmunity in this country. I started by say-
mg that iudustrialists as a rul: are supporting the principle of the Bill; they
ar# prepared to ge very far in the implementation of the policy which Govern-
ment have in miud; but the only point of difference between the industrialists
and, Government is that Government want to proceed. too far and the indus-
trislists wouid like to sound a note of eaution.

Shri T. T. Krishnamachari: Sir, after having heard the honoumble Mover
and his very eloquent plea in support of this measure it is rather difficult for
any person to_find fault with the details of the Bill which the Mover sought
to explain at great length. Nevertheless, as the House has witnessed, the
various sections of the House did not lend their full support to this measure for
certain reasons. The two speakers.who spoke before me—Prof. SBhah and
Mr. Mody—represented two different and opposite angles from which the Bill
is being looked at; and beth of them gave only a qualified support to the measure.

One of them is a completely control-minded persons who wanted greater
contro! and over a wider field. The other was a person who held opposite
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views and he warned as against covtrol and regimentation.  There is also
yet another side to this question: there are in fact two conflicting aspects on
which the honourable Mover touched in making his motion for referring the
Bill to a Select Committee : One was control and regulation of industries and
-the opposite of it and. the other was the provincial aspect and the central aspect
of this particular meqsure. In fact, within the few minutes at my disposal, 1
propose t> touch on this rather than the control aspect. N

As a student of Economics, as one who wants his country to prosper and
that rapidly, I have no hesitation in my mind that this country can prosper only
‘if there is well organized controt and regimentation over every field of econo-
mie activity. I yield to none in my determination that this should come into
being ag soon as possible ag otherwise we should be facing extinction.
4 But it is the manner in which that particular objective is to be
“approached that has to be decided before we accord full support to a measure
of this nature.

P.M,

On the subject of the conflict of inte‘{ests between the provinces and the
Centre, I would at once like to say that I am not one of those who oppose Cen-
tral co-ordination, Central direction and Central planning. These 1 assert are
primarily Central fields of activity, and in a country with so many provinces,
with probably more provinces to come into being in the future and with more
State Unions coming inte being, in will be idle to expect :iny prograss if all the
provinces were to be given unilateral control over the field of economic activity
and no less in the field of industrial expansion. But I would like to take the
tast portion of this Bill first and invite the attention of the House to that por-
tion: to take the Schedule and the 25 items made up in the Schedule.

. I do agree that the Central Government must have the powers fo co-ordin-
ate. In fact I was a very keen supporter of Article 60 of the Draft Constitu-
tion of this country which was passed by the Constituent Assembly the other
day. and to the extent of my ability defended the provisions of that Article,
which gives powers to the Central Government, where it finds it necessary,
to take to itself such powers as are needed for the purpose ot co-ordination, for
the purpose of planning and snch like necessities that would arise in the
future. I would also say that T was a supporter of the amendment to the
Constitution as it stands today the Government of India Act, in which my
honourable friend the mover of this Bill took part the other day, but that does
not mean that I wholeheartedly approve of the provisions of this Bill: much
less what is contained in the Schedule.

T would like to ask my honourable friend: What have you left to the
provinces? And in asking him that question T would also ask him to remem-
ber that my honourable friend, Mr. H. P. Mody violently objects to any
power being given to the provinces in the field of industries. It does happen
that vested interests today are unfortunately very suspicious of the motives
and ‘intentions of Provincial Governments. I am not an unqualified admirer
of the activities of many Provincial Governments in this country, or perhaps
Sfor that matter, alll of them. I do know that they are making. a lot of mis-.
takes. But the way to deal wwitb them is not to take away the powers from
thera for being mischievous and bad boys, but rather to leave them some field
of activity in which vou would like them to .operate and encourage themr-to
act i that sphere at the sarfie time exercising distant control and interfering
only when nevessarv. My feeling in this matter is this. Placed as we are
in this House. being able to take a complete piature of the future economv
of the country as we want it., we are rather apt to err seriously on the side of
giving mote powers to the Centre which would in effact stifle any initiative
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that is left to the provinces. 1 want the honourable Minister to look &t it
from that point of view. If he had started with a Schedule with seven or
-eight items—items on which he proposes to embark immediately, imdustries
for which he has already been I negotiation with various firms mdigenous or
foreign, which he is going to sponsor and which are going to come into being
within the next three or four years—I would give him that unqualified sup-
pert.  But does he envisage that the Central Government is going to act
‘without the help of the provinces in all these twenty-five items covered by the
Bchedule? And what are the provinces going to do in this matter. You are
.giving them very few industries—not even pharmaceutical and drugs in which
many of the provinces have akeady taken a lead. Even those industries are
to be controlled in future by the Centre.  Some kind of control over these
industries will be necessary because of the Drug Control Act and the Pharmacy
Act but not the type of control envisaged in this measure. =~ So my appeal
to the Select Committee would be to go slow, not in the sense indicated by Mr.
Mody, but to go slow in interfering with the powers in the provinces: to give
them some powers and initiative: to let them tzy to expand. Many provin-
ces have schemes which they are not able to implement. for reasons of finance
-or lack of talent or imagination. But they do have the wish to make a start.
Many of them have started industrial financial corporations, similar to the one
this Legislature brought into being last year and they do want to procsed with
their plans for industrialisation. Therefore, what is the object of merely tel-
ling them that the centre has more or less decided to throw a blanket over
their initiative in the field of industrial expansion. We leave verp little to
their initiative. But it seems that the centre proposes to tell them that if
they are going to be good boys, with their tails between their legs and with
their arms folded behind their backs, that they will permit the provinces to
.act in this field subject to the centre's powers of supervision and control.
Is the honourable Member going to increase the revenue by rail traffic and
air traffic by making more people come to Delhi than those that do so today?
Actually, the centre of attraction is Delhi. It is increasingly different for air
passages because business men are coming here in large numbers for permits
or for permission for capital issue. = What is the object of increasing it fur-
ther by more or less attracting to yourself all possible powers?

There is another aspect of this question which I would like to mention, with
due apologies to the Government, the Cabinet and to the honourable Minister
‘himself. T do not think that as we are placed at present we are sdministrative-
ly coinpetent in the Centre to handle all the subjects that my honourable
friend envisages in- the Schedule of this Bill.  Actually, I would like to tell
my honourable friend that within the limits of my informiation, he has not en-
ough technical assistance in his own department for him to be able to judge
correctly which industry he should negotiate, and how he should tackle the
foreign experts and busmesstmen who come to him with offers cf help. Placed
as we are with all these limitations, T would suggest to him and the Select
Committee to shorten the list covered by the schedule. If the provinces want
to go a&ad with industrial expansion let them. Ultimately the control, if vou
want to take it, will be always yours because you can always legislate and de-
clare any particular industry to be one which comes within the scope of the
‘Centre andp you can legislate to obtain control over prices and distribution.
These are imperfections which my friend Prof. K. T. Shah sees which can be
remedied at a moment’s notice. It wants a drafteman, the patience of the
House and the time of one week to be made into law. o these imperfections
are not of such a pature that they bar future development either in the mab-
ter of the Centre controlling distribution or prices, or even for that matter
insisting on a certain amount of minimum production from these factories tbat
are to be established. These ‘powers are there. These powers have bean
safeguarded under Article 60 of the future Constitution. They have been
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safeguarded under the amendment of the Government of India Act as the
Constitution stands today, 8o why burry? Why do you want such drastic
powers and such a long list of industries within your control which will only
stifle the initiative of the provinces? I am sure that my honourable friend
has secured the agreement of many provincial governments—agreements which
have been given in a tardy manner. In this gonnection I weuld like to cor-
tect 8 ststement that I made yesterday while charging another honourable
Minister of having sllowed his department to extend the scope of a particular
ordinauce to a particular province without the previous conmsent of the provin-
cial Government. In fact I should have explained it more clearly, because
T do know that the particular matter was referred te the public department of
that province and the public department never referred the matter to either
the revenue or finance gepsrtment but indicated its consent straight away.
The revenue department then found that this particular ordinance had been
made applicable to the province and they sent a letter of protest, because they
knew what the oonsequences would be. Similar}y some premier or minister
might have given a qualified support for the simple reason that he did no
fully appreoiate the implications of a measure of this nature, for. such a mea-
sure will undoubtedly stifle the initiative of the province. The result of i%
all witl he that ministers of the provincial government will then say to this
Legislature that industrial expansion was not their job and that it was the
duty of thg Central Government. And that is 8 very dangerous weapon whick
you are putting into the hands of the provineial ministers, vis., to go to the
legislature and plead that this legislation as an excuse for their inaction. They
will say “The Central Goverament have all the powers necessary for the pur-
post of industrial expsnsion and we have no power and so we shall not do
anything.”” That is a very great danger. In a federal constitution such as
ours i» and will be, the responsibility in regard to such matters should be fair-
ly and squarely placed on the provinces; exeept in so fer as the Central Gov-
ermment can adequately disgharge its responsibilities they capnot teke unto
themselves more powers than is absolutely necessary for the immediate future
and leave the provinces to act in the particular field thet is left open to them,
I do feel that this is 8 matter on which both the Select Committee and the hon-

ourshle Miuister should exercise some more thought and if necessary nerrow
the field of the operation of the Bill.

With regard to the provisions I have something 1o say but bsfore going into-
it I would like to say a few words about the statement made by the honourable
the Leader of the House in regard to foreign capital and I think it has a rele-
vance to this particular discussion. I must plead guiliy to having been asso-
ciated in the past, or if I may put it in our own vernacular it wes my purva
karma, to have been associated with induetry and business in my past life.
so to say. The fact of this associstion provided me with an opportunity to
meel several people who are now ineterested in industries in India end who are
likelv to be interested in the future; when I wes in England last summer. I
must sav this, which probahly Mr. Mody will not like, that when the industrial
policy of the Government of Tndia was explained to those foreigners they express-
ed tbat the treatment. aocorded to industrialists in India or the passibilities envis-

aged in_that industrial policy statement were for more liberal than enything
provided for them in England. ‘

Mr. Homi Mody: Whe says that?
shri T. T. Krishnamachari: Quite a number of them. 1 have met 8 num-

ber of people and explained the Industrial policy of the Government of India
to them. ‘That was the opinion that was expressed te me by many of them,
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very many leading industrislists probably of equsal emunence, if not greater
than that which my honourable friend holda in this country.

Shri B. P. Jhunjhunwala (Bihar: General): What was the opinion ex-
pressed by the British industrialists?

Shri T. T. Erishnamachari: Their opinion was that the terms in which the
itdustrial policy of the Government of India was couched were very liber;k
in fact, far-more liberal than what was offered to the industrialistse m Engls
today and the hopes that are held out for people who invest capital in this
sountry are much greater than anything that they had in their own country.
Thut. was the view expressed by manyv of them. I do not think it is quite
correct for 1y honourable friend Mr. Mody to say. ‘‘There it is: people are
not likely fo be induced to invest in industrial enterprises on account of the
attitude of the Government. "’

Unfortunatety there is one other objection that has been brought ferward
by my honourable friend Prof. K. T. 8Bhah. Prof. Shah, with whom I am in
agreement on very many matters, apparently feels that he cannot get ovee
a particular prejudice that he has against foreign®capital though he should
realise that our circumstances are uow changed snd we can afford, since we
have the stature, since we have the power and we have the influence to treat
all people alike and not be afraid of anything that ic likely to be done by foreign-
ers* against the interests of our country because we can at any time nip. any
such conspiracy in the bud. T do agree that the central problem in regard to
foreign capital is a problem which js the headache of the Finance Minister.
That is the problem of the balance of payments nnd it is a problem not only
for the Finance Mioister of today but also of tomorrow. If we have to pay
interest and dividends to foreigners who invest in this country such far in
excess of our normal balance of trade, then will become a headache. But
that is a matter which is more or less s self-operating machapistn. If in-
dustries are started in this country our dependence for imports on foreign coun-
tries is reduced to that extent and an adverse balance of trade becomes a fav«
ourable balance of trade. We can then without much difficulty allow a small
portion of such favourable balance to be taken away by means of interest or
dividends to the extent we might be willing to allow subject to the conditions
that we impose on those foreign industrialists similar to what we impose on
Indian industrialists.

Thers is another aspeot that T would like my honourable friead My, Mody
to copsider.  You, Bir, the other day are reported to have said that capital
iu this country has become dry I would like to improve on it and say tha§
fndien oapite! has become calcified. T am afraid it will beccme non-existent
nefore long, if things go on at this rate.  'What do the capitalists of this coun-
try wané the Guvernmoeut to do? If they are not going to belp the Goverm«
ment naturally they have to satisfy the people’s demands snd the only justi<
fycation for the present government with all its imperfections to exiaf
i that it want o raise the standard of living of the common man. If
the Indian Capitalist will not help the Government, T think the Governmenb
in perfectly right in pgoing to a foreigner, no wmatter what the terms
are; so long es the ultimate interests of this country are not jeopardised.
To the extent to which the Indian capitalist offers to come to help the Gov-
evnment # that extent foreign capital will automatically be discouraged. The
germs of sucH disconragement are there in that statement. It is up to Mr.
Mody end his  friends to go back to Bombay and see that Govermment
securities sell at par from tomorrow, that government loans are subscribed
to very freely and that the flow of money through treasury billa
is in the region of 20 crores everv week, tnstead of its being nothing as a$
predent. If be doea that I thinkk be haa every right tq castigate the Govern-
mert and the Ministry and he ¢an expect my support in that particular acé
of his, i Government a¥lt throw impediments in the way of Mr, dMody and
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bis class in helping % improve the standard of living of the common man in
this country. You canngt have it both ways. Either you must completely
help the Government with all your resources if nécessary.” Ib fach I would
like the capitalists of this country to say to the Government ‘“Well, you make
a capital levy tomorrow, if you find that you do not.have enough money to
belp to start new industries. We are prepared voluntarily to give up aaything
upto 25 per cent. of our capital.” If there is such a gesture on their part
the common people who have small hoards of Rs. 10, 20 or 50 will see that
the capitalist has trust in the Government and therefore they may also trust
the Government with their small savings. . s

Mr, Homi Mody: Are you prepared to take 25 per cent of my over-draft?

Shri T. T. Erisbnamachari: On the other hand there are also capitalists
like myself- without even a bank account. But that is by .the way. I do
welcome the statement made by the Leader of the House. It was a consi-
dered statement which I think ought to place India on the map of the world -
ag a country which is not®fraid of foreign capital, which is prepared to treat
the foreigner on the same terms as it treats the indigenous capitalist, provided
be plays ball and 1 am afraid so far as the Indian capitelisks are concerned it
oannot be said that they are playing ball at the present time.

There is one reference which I would like to make in regard so clause 10
of the Bill. My honourable friend Prof. Shah to whom an adequate answer
will undoubtedly be furnished by the Mover himself, has somewhat mistaken
the scope of the enumeration of the various provisions under clause 10. He
referred very rightly in this connection to that book ‘New Despotism” by
Lord Hewart. I remember it very well for it was published in the days of
my political apprenticeship. It was a very useful weapon against any gov-
ernment that used what was called Star Chamber legislative methodss

The Honourahls Shri N. Gopalaswami Ayyangar (Minister of Railways and
Transport): It is ancient.

S8hri T. T. Krishnamachari: It has been regived today and the honourable
Minister was absent at that time. The report of the Parliamentary Com-
niittee that was appointed as a result was that these rulemaking powers should
be permitted but that there should be a general enumeration of the nature of those
powers. The governments in India, both Central and Provincial, have not
sbeep slow to follow up that dictum of the Parliamentary Committee. The
“enwmreration of the various prescribed powers has to be taken along with what
precedes it that is ‘‘without prejudice to the generality of the foregoing power”,
‘which means the generality of that power is something all-embracive  and the
government could do anything under the rule-making power; but the sub-clauses
merely specify possible contingencies which a harassed ofiicial in the secreta-
riat imagines is likely to arise in the course of the implementation of the parti-
cular measure. So in effect it does not mmean that the enumeration sounts for
sither a lot or for nothing so long as the generality of the rulemaking powers
of the Government are there for doing anything. that is necessary for imple-
menting the provisions of the Bill. The only limitation on it happens ;to be
that the Legislature is afforded an opportunity of having a say because the
“Rules will be placed before the House. That is all I have to say about the
rule-malsing power. .

But there is one particular provision in the Bill to which I would really

object and that is in regard to clause 8. I do aggee that Provincial Govern-
ments, as I said before sometimes go off the ralls. But do not treat them
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as bad boys and give them a slap on the cheek’ or something on the bottom
and prevent them all the time from moving m a direction in which it would
be very wise for them to move. I know some Provincial Governments want to
start a lot of industries themselves, but I think a specific mention of this
nature is derogatory both to the- Central and the Provincial Governments. I
think the Central Government has got emough powers without taking any
statutory power into itself to control the aclions of the Provincial Governments.
1 therefore think the Select Committee and the homourable Mover would do
well to leave this unsaid because impliedly it is always there. If the Cen-
tral Government has powers for licensing all undertakings the power is always
there. There will be a change of ownership if it is going to be taken over from
a private person by a provincial Government and in that process the Central
Government will have to be asked for the purpose of licence because it will
be a fresh personality that will be taking over the undertaking. @ But to put
a clause like this in the statute that Provincial Government%s starting shall
not be bad boys is, as I said, derogatory both to the Central Government and

the Provincial Govemm_ent.

With these observations and also with an expression of hope that the Cen-
tral Government might, if it is disposed to do so, if between now and the time
the Select Committee sits it invites the opinions “of the various Provincial
Governments on paper particularly in regard to the schedule, improve the scope
of this Bill which I think has room for improvement, I support the motion.

Pandit Hirday Nath Kansrn: This Bill implements the Industrial Policy
laid down by Government in the Statement published on the 6th of April 1948.
That Statement did not deal with all the industries that were in existence in
the country then or that could be started in the future. The Bill before us
therefore could not be a comprehensive measure in the sense desired by my
honourable friend Prof. €. T. S§hah. But I am not at all sorry that the scope
of the Bill' is more limited than that of the Reports of the Planning Committee
of whih Prof. 8hah was the Secretary. T think that.the Bill so far as it goes
takes sufficiently wide powers for the confrol of industry. But what I should
like to know from the Mlinister of Industry and Supply is what is the actual
programme that is going to be pursued by Government during the next few
vears. The Bill before us *contains nothing that the Statement of 6th April
194S did not. What we desired then and what we desire more eagerly to
know now is what is the plan_that will be followed by Government for the
development of industries in this country. It is obvious that the resources
of the Government both in respect of capital and technical skill being very
limited as the honourable the Deputy Prime Minister pointed out the other
day in Madras, they cannot develop even all those industries whose development
under central regulation and control might be declared to be necessary. Guv-
emment bave from time to time let us know what they propose to do in regard
to certain industries, for instance in regard to ship-building and the expansion
of the iron and steel industry. But they have laid before us no co-ordinuted
programme which they propose to follow, say, during the next five years. It
is not enough that we should have a fairly comprehensive measure of control
over this, What we would like to lmow is what stepg Govsrnment propose
to take in practice in order to increase production’ in this country in certain
essential respects, say, transport or food or any other such things. If this
programme is limited to half a dozen things on which Covernment propose
to concentrate we can know the direction that the efforts of the Government
will take in the immediate future. @ Unless the honouravle the Minister for
Industry and Supply gives us some such indication of tha policy of the Gov-
ercment I em afraid that the measure before us, even though it may be approv-
ed in principle by a majority of us, will not satisfy the ebuntry. In this res-
pect we are now further off than we were when the report of the last Industrial

Conference was published.,
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To know what is the policy that Government propose to follow in eonnee-
tion with a large number of industries is not enough. Government used 0
follow such a poligy in regard to the implementation of the recommendations
of the Famine Inquiry Commiesion. Almost everything said by that Com-
mission had their approval. In principle they agreed to such a large number
of things that in practice they became totally ineffective. They have at last
been forced to announce a policy that is somewhat more definite in that
matter. 1 hope that the honourable the Minister of Industry and Bupply
will take 8 warning from what has happened in connection with the develop-
ment of agriculture in this country and see that Government's plans with re-
gard to the development of industry are not as nebulous as those relating to
tke ‘'Grow more food" campaign were.

Sir. in order to carry out their policy, Government will need a large num-
ber of technically qualified men. The deficiency of technical personnel in
this comtry is well-known. Their need will be felt in connection almost with
every aspect of this measire. Take the question of location. ' How is the
question of location to be determined? OQur economists have been asking for
2 number of years that industries should be so developed that there may be
no “black areas”’ in the country. Nevertheless, in order to know where a
particular industry should be permitted to establish itself, mere executivé con-
troj, if that is not fortified by proper technical advice, will not be enough and
may even be harmful. I am all in favour of Government taking into ac-
count the important question of the location of industry in connection with the
planning of industrial development in the future, but their intentions can be
effectively carried out only when they receive adequate technical advice. I
know that the Government have, during the last two years, sent a number of
young men and others to England and America for teabnical training. I do
not. however, know whether as soon as they come back they will be fit $o
shoulder the responsibility that the implementation of this measure before us
wil) throw on Government. It is necessary for us to know, therefore, what
steps Government propose to take in order to secure the technically trained
personne:! that they will require and also what steps Government propose to
take to increase the number of persons who might #e competent to act as their
technical advifers in the very near future. 1 understand that the system of
giving scholarships to young men for training abroad has for the time being
been abandoned. Has my honourable friend the Minister of Industry and
Bupply thought of taking steps himsel in order to remove the deficiency that
1 have just referred?

| At this stage Mr. Deputy Speaker vacated the Chair, which was then
occupied by Pandit Thakur Das Bhargava (one of the Penal of Chairmen).]

Take again the question of Government participation in industry,
may be allotted to a project, but wh

that project is to be determined not

A place
ether Government should participate in
X n by the general desirability of promoting
the development of any particular commodity but by ite prospects of being tech-
nically sound. T am sure that my honourable friend the Minister of Industry
and $up}31y knows that some of the decisions of Government in regard to parti-
cipation in private enterprise have not received the approval of the public. I
do not want to mention any particular enterprise but from what I know I feel
that the criticism of the decision of the Government was due to the belief. -
which was correct m the opinion of many technically capable men—that Gov-
ernment had not been properly advised "before they took the decisions com-
Pisined of. I thivk this is a very important matter and it is Decessary that

Government should be advised in’ regard

gard to such matters not by executj
officers or by pure scieutists but b it iness kmowledue
olicers o by tr'.)ra'ming. ut by people with adequate business imowledge
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Sir, the Prinie Minister refeired this morning to the willjigness of the Gov-
ernment to allow private capital to be invested in thig country under certsin
oonditious.  Though the danger that foreign capltahsts might try to obtamn
some control over the economy of thise country is entertained by many persous
whose opinion is entitled to respect, yet I do not see how in the present stage of
development of this country we can do without the help of foreign capital and
foreign technical personnel and equipmeat that will come with foremn capitsl.
1 should, however, like to know in what form foreign capital will be allowed to
participate in the industrial development of this country. The Prime Minister
spoke of the need for answering certain questions regarding the transniission of
proiits and the re-payment of capital. This statement shows that what is in-
tended by Government is not merely the investment of foreign capital in this
country, but of partnership with foreign capital. 1o any case, Governmen$,
before making up their minds on this subject, must have considered in which
industries the assistance of foreign capitalists should be invited. There are
certain industries that Government want to develop exclusively under their
owr: ownership and control. Wo indigenous capital is to be employed in these
industries and there is to be no partnership with Indian capitaliste in regard
to them. I take it, therefore, that foreign cupitalists will be in the same
position in this respect as Indian capitalists. = What are then the other in-
dustries in which foreign capital will be welcomed by Government? I think
+he House and the country will expeot Government to say something more on
this point than was said by the Prime Migister this morning.

One more point before I bring my remarks to a close.  Before the war,
whenever the question of industrial planning was discussed, it was admitted on
all haniz that wartime controis would have to be continued and it was thought
that control over the distribution and prices of manufactured goods would have
to be retained in order to determine the flow of capital in proper channels.
Now, I know that by taking the power to license new undertakings and to per-
mit the expansion of existing ones, Government will be able to decide in which
industries capital should be invested more than in others. Unless the price
structure is such as not to place a premium on the investment of capital in cer-
tain industries, Government™ will find themselves in a serious difficulty in ex-
ercising the control that this Bill will place in their hands. In the first place,
they wiil have to take upon themselves the odiuin of refusing probably many
applications for licences in connection with industries that happen to be brought
under control. In the second place, they will lay Themselves open to criticism
in regard to the choice of the agencies whose applications will be favourably
considered by them. It is far better fo have a proper price structure, so that
all these difficulties might be got over easily. I know that Government's
statement of industrial policy was issued at & time when the policy of de-
control was in the air. That statement could not therefore deal with the
distribution and price of industfial products. @ But as Goversment have hap-
pily grown wiser by experience and have changed their policy, it is I think
incumbent upon them now to state what measures they propose to take now
-both in order to attract capital to all necessary undertakings and also to protect
the interests of the consumers. My honoursble friend, the Mirpister for In-
dustry and Supply drew attention to the omission of this matter from the Bill,
but h2 did nct attempt to justify it. The amendment of the Government of
India Act last December placed in the hands of the Central Government the
powar not merely to control production but also to control distribution and prioes
in regard t» those industries whose development is declared by legislation to
be necessary to be under central control. There is no reason, therefore, why
the Bill should suffer from this omission. It is not necessary for Government
to control the distribution and price of every eommodity, but-I submit that in
view of the discussions that have taken place in the past and the recent amend-
ment of the Gevernment of India Act., 1935, it is necessary that this omission
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should be rectified. @The Government can make rules with regard to this
matter just as they will with regard to other matters. But, there seems no-
adequate justification for not referring to this matter at all in this Bill.

8ir, there are other lmporbant questions that this Bill raises. But I
should liké briefly to say that in regard to decentralisation to which the hop-
ourable Minister for Industry and Supply referred in the course of his speeeh,
1 agree, generally speaking with what fell from my honourable friend Mr. T. T.
Krishnamachari and I think that the Central Government should exercise their
control in such a manner as to throw as much respomsibility as practicable on
the provincial Governments in connection with the development of industries.
General control is essential so that progress might take place in accordance with:
a certain well thought out pattern. But, when this has been done, the actual
implementation of the policy should, in connection with small scale and medium-
sized industries, be left as largely as possible 1n the hands of the provincial Gov-
eroment. Their sense of respounsibility and their sense of initiative should be
encouraged so that & too heavy burden may not be thrown on the Central
Government. I am sure that my honourable friend the Minister in charge of
Industry and Supply is well aware of the importance of decentralisation. ~But,
what I am anxious about is that decentralisation should not be brought abouﬁ
merely where it is absolutely necessary, but'to as large an extent as possible:
Subject to central control and guidance, the development of all industries that
arc of importance to the country a8 & whole should rest aes largely as possibly
with the provincial Governments. With these remarks, I support the princi-
pl: underlying the Bill and venture to express the hope that our future indus-
trial development will be much more rapid and co.ordinated than it has un-
fortunately been in the past:

Mr. Chairman: The Honourablé Dr. Mookerjee.
The Houourshle Dr. Syama Prasad Mookerjee: Mr. Chairman, Sir,

| Shri B. Das (Orissa: General): Sir, this is a. very important Bill and we
ave not yet discussed it sufficiently. (Interruption). I am addressing the
hair and there need be no interruption. The honourable the Finance

inister, while introducing the Report of the Belect Committee on the Finance

ill, stated that the honourable the Prime Minister will make a statement in
his House on foreign investments in India. It was expected that tlis House
will have an opportunity of digscussing that matter. The whole poinb
surrounding this Bill relates to that. We need thousands of crores of
foreign capital to control and develop these 25 categories of industries. @~We
have to examine all aspects of foreign investments. If you are to stop
discussion on a measure like this, we have no chance of raising that question
again after this Bill comes from the Select Committee, because we have
conmitted ourselves to the principle of the Bill. I would request vou not to
close the debate now.

Srilut Bohini Kumar Chaudhuri (Assam: Genersl): Sir, no motion for
closure has been made. This is a matter in relation to the foreign investments.
I would requesb you to allow further discussion of this matter.

Babu Ramnarsyan Singh (Bihar: General): I want to address the House
on this important matter.

Mr. Chairman: The time at the disposal ofsthe House is very limited. We
know there are so many Bills more to come. The point raised by the
honourable Member Mr. B. Das is really a very important one. At the same
time, this question of foreign investments, though relevant has: not been pu#
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in this Bill. It is a statement apart from it. If the House so wishes, the
honourable Member can certainly request the leader of the House to give an
opportunity for discussion before' this-is finally settled. — But, as the time ia
very short, I have called upon the Honourable Dr. Syama Prasad Mookerjee

to reply.

Shri B. Das: There are 25 Bills more. But this is a,very important
matter. Industry will need capital =~ Where will they get -capital from,
worth thousands of crores of Rupees? '

The Honourable Dr. 8yama Prasad Mookerjes: Sir, if I may say so with
respect, as you have rightly pointed out, so far as matters arising out of %he
Prime Minister’s statement are concerned,ethey may be relevant to the Bil}
which is under consideration, but they are guite apart from the Bill. If it is:
the wish of any member of the House to obtain further information, no doubt
that opportunity may be given when the Bill will come back to the House from:
the Select Committee.

8Shri Mahavir Tyagi (U.P.: General): I hope you won't bring it abt the-
fag end of the session next time.

The Honoursble Dr. Syama Prassd Mookerjee: The Report of the Select:
Committee is to come at the end of the first week of the next session; it would:

not come at the fag end of the next session. *

I do not propose o make a long speech in answer to the criticisms which
have been made, because, most of the suggestions -which have been made by
honourable Members will no doubt be considered by the Select Committee.
I feel, Sir, thankful that honourable Members have extended their general
support to the main principles underlying the Bill. There are just a few
points which I shall briefly touch upon in my reply.

Pandit Harihar Nath Shastri referred to the question of taking over control
of industrial undertakings for reasons arising out of awards of industrial
disputes. If a reference is made to the relevant clause, it will appear that
the powers given are really wide enough. If any such occasion arises, when-
an industrial undertaking has to be controlled for the reasons mentioned by the
honourable Member, there is nothing in the Bill which would prevent the
Government from doing so... In this connection, an important point was
raised namely that the provincial Government should be given full power to
take over this control in respect of industries which are centrally regulated.
That point was also made out by my honourable friend Mr. T. T. Krishna
machari.  If you look at clause 8, you will find tha¢ the provincial Govera-
ment is not debarred from taking over this control.  All that is stated is that
it must be done with the previous approval of the Central Goverunment.
Obviously, that is a desirable precaution. If it is left to individual provinces
to deal as they like with important industrial undertakings which the House
considers should be centrally regutated, that would creagte a condition wkich
will not be desirable from any point of view. It is not the provincial Govern-
ment alone that is going to exercise this power; this Bill is going to be applied
to the acceding States, which have already expressed their desire to come
within the Indian Union so far as control of industries is concerned.

My distinguished friend Prof. Shah was good enough %o extend his half-
hearted support to this Bill. Usually; from him we receive whole-hearted
opposition.  In this case, at any rate, we are fortunate o receive half-hearted
support and that I consider to be of sqme value. Apparently, he has mis-
undersfood many of the provisions which he referred to. The main point which:
he made out was that this Bill was really intended to help the capitalist and
proprietory class. But I believe, be must have changed his view after having:
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‘heard Sir Homi Mody, who felt that the powers which we were taking under
this Bill were of a drastic character, which no capitalist or industrialist would
look upon with equenimity. 8o far as Prof. Bhah’s desire to know as to what
exactly control or regulation or development means, obviously it is not posesible
* for us to define this exactly. If the honourable Member had read, as
‘presume he has read, clause 10 with a little care, then he will find that practi-
cally all that be is thinking of ‘i included in clause 10 sub-clause (2).
‘Under sub-clause (8) Government will have the power to require any industrial
undertaking to take such steps as Government may consier necessary to
‘stimulate the development of indmstry to which such undertaking™ relates.
5p. u Now that sub-clause only by itself is of so wide a character that it is
¢ not contemplated that any important point may arise which may
not oome within its purview. Further he must have noticed that in any
oase these 18 subclauses mentioned here are in addition to the general power
which the Central Government has taken to make rules for any purposes
covered under this Bill. 8ir, Professor 8hah also referred to the functions
of the Advisory Council. Here again it is very difficult for me to understand
~what exactly he means. Does he want that this Advisory Council which will
include mostly nonofficials will more or less replace the Government of the
day? Does he want that this Council on which the interests of industry will
urdoubtedly be predominantly represented, will dictate the policy of the
‘Central Government? Obviously that cannot be his intention at any rate,
whatever else’s may be.  All that we want is that the Advisory Council will
be there to advise the Government on all matters arising out of this Bill. The
bill provides for compulsory advice being taken by Government in relation to
certain important matters, including making of rules. Professor Shah made
a lot of power being given to the Advisory Council to express opinion when a
license is revoked and not when license is granted. Well, that is deliberate.
We don’t want the Advisory Council to come and dictate to Government to-
‘whom license should be given but if a license is given under proper conditions
pnd later on if conditions arise which make it incumbent upon Government
withdraw a license or to revoke it, then obviously the Advisory Council should
e consulted and should have the opportunity of being satisfied that revocation
is not being made without reason. Now so far as protection is concerned,
undoubtedly protection to industries is a matter which is not covered under
‘this Bill. That will be dependent on the general policy which Government
will pursue. How the Government will function with regard to giving
; protection to industry, with regard to other matters in the field of fiscal
relations etc. obviously are not matters which may form part of any legislative
enactment; that will depend on the general policy of the Government, based
on the circumstances prevailing from time to time. So far as fiscal matters
go, as the House is aware, a Fiscal Commission is about to be appointed and
Do doubt after that Commission has reported matters which will be recom-

mended by the Commigsion will be taken into consideration and acted upon by
~Government.

Now Professor Shah said a lot about foreign capital. I am not going
into that question except te say this that the Priine Mirister’s statement makes
this clear that there will be no discrimination either in favour of or against
foreign investors.  Neither will they get any special privilege nor will they
‘be subjegted to any special disabilities. - The Prime Minister also made i%
abundantly clear that they will function in this country in accordance with the
general industrial policy of the Gove®nent and the Industrial Policy is to-day
being crystalised in respect of the operational side through this Bill. Sir, T do
not share the fear and pessimism of Professor S8hah that by allowing foreign
‘investment in this oountry a situation may arise wbich may make history
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repeat itself. We are a free country and can take care of our own interests.
In every case license will have %o-be taken ouf, conditions will have to he
examined and while we will give every opportunity to foreign investment to
play ifs proper role in this counfry, naturally national intereete will not be
subordinated to the interests of any foreign investor. Sir, I shall not refer to
Mr. Homi Mody’s remerks as be has already left the House and I believe he
was not expecting my replies to any of his remarks.

‘With regards to my friend Mr. T. T. Krishnamachari, the main point which
he bas touched upon is with regard to the power and initiative left to provinces.
"'As I myself emphasised in my opening remarks to-day, this is a matter which
will be examined by Government at every stage.  After all these Provincial
Governments also are our own. There is no question of any rivalry or of any
antagonism between the Central Government and the Provincial Goverrments.
We have received replies from the Provincial Premiers. I shall place those
replies before the Select Committee. I am prepared to consider the suggestions
which Mr. Krishnamachari has made and obtain further views of the Provin-
cial Governments on the detailed provisions of the Bill. There is one
misapprebension in his mind which I would like to remove. There is no
question of a provincial government being deprived of its initiative to start
any industrial undertaking. In fact if you refer to proviso to clause 5, you
will find that a Provincial Government will not have te take any license but
it has only to take the permission of the Central Government if it wants fo
start any industrial undertakings itself. Mr. Krishnamachari says,. ‘You
reduce the list and throw greater responsibility on provinces’'. I would just
ask him to consider that that is not possible. If with regard -to important
industries you desire to have an all-India policy, then obviously the ultimate
deciding authority must be the Central Government; bub the Central Govera-
ment will be there mainly to grant the license. =~ Once the license is granted,
then it will be open to the provineial governments to develop that industry
in such manner as it deems fit, subject of course that it will be in accordance
with the general planning in relation to that industry as approved by the
Central Government. Now you look at these 29 industries.  Mr. Krisbna-
machari says you reduce the= list. It is not a question of reducing the list
Suppose a particular Government decides to have more cement factories;
it goes ahead with its scheme and it places orders for capital goods from outside.
Later on it appears that 4 or 5 other provinces are putting up cement factories,
which it will be impossible for the country as a whole to maintain. @~ Which
is the authority barring the Central Government which can intervene and see
to it that proper distribution is made? That applies with regard to all these
important industries. =~ Professor Shah said the list of industries has been
prepared rather perfunctorily and more shqpld be added. @ When asked by
certain members he mentioned the omission of film industry. I did not know
he had become a lover of film industry., Perhaps due to his advanced age he
gets some relief by visiting some good films.

Prof. K. T. Shah: On a point of personal explanation, Sir.

The Honourable Dr. Syama Prasad Mookerjee: Sir, I withdraw th
remarks. In any case I may inform Professor Shah that this list was prepare
with considerable care. The film industry itself was suggested to be added
at one stage but it was decided to drop it for the time being. As the House
knows that under the recent Amendment of the Constitution Aect Film
Censoring has been brought under Central control and if it is necessary at
a later stage to include film industry as an All-India industry, Government
will make necessary changes. In fact a8 Committee is about to be appointed
%o examine the working of the film industry and also to consider how it should
develop in the future. The other industry that he could think of was
Printing Machinery. o far as printing presses are concerned, they will
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require certain basic things which are covered in the list. = One point which
I would ask honourable Members to bear in mind is that this list mainly
contains certain basic industries and if these industries are properly developed
in this country, that will enable other industries to develop without any
interference from anybody. I# is essential that these basic industries should
come into existence as soon as possible under Central regulafion.

With regard to Pandit Kunzru's remarks, unfortunately what he said was:
not quite relevant. But I can tell him in brief that Governmertt has definite
plans for industrial development. In fact that was a point on which I spoke
at considerable length during the budget discussions. What are our -objectives?
It is three-fold. Firstly, we are helping existing industries to produce to the
mezimum of their capacity. That is an objective which we have kept in view
and we have a machinery within our Ministry which remains in toush with
all industries and which gives them every possible help and assistance so that
they may keep up to the maximum of their capacity. Secondly we try and
see how far existing industries can develop their resources and increase their
production; and further, what sort of assistance can be offered to them, in
accordance with an over-all planning.

Thirdly the Governmen® of India has undertaken to Btart a number of
key industries. = As honourable Members know there ir first of all the ifon and
steel industry, where we are exploring how we can increase the existing
production. ~We are also examining the possibilities of establishing fwo steel
factories which will produce about one million tons. @ We have a scheme for
the establishment of factory for the manufacture of heavy electrical machinery.
We have justi made a provisional agreement for the establishment of a machine
tool factory which perhaps will be the biggest in the whole of Asia. We have
a scheme for the manufacture of dry cables. The fertilizer factory is going
ahead. The telephone factory in Bangalore is under construction. = We have
also the scheme for the manufacture of locomotives. @~ We have a propossl
for, ship-building and also the manufacture of air-craft. Over and above alk
thgse we have a number of river valley projects which are already in hand.
ese, in brief, gre the important schemes which the present Government since
ing office, has in hand, and they are in various sfages of progress.

So far as the warning of Pandit Kunzru regarding technical advice is
ncerned, we are fully aware of the need for such advice and we are getting
e best possible advice for all our projects. In regard to each one of these
achemes, we are having technical experts from different parts of the world,
dnd after we get their reports, they ara examined by our men and then we
come %o final conclusions.

Pandit Kunzra has quite rightly asked what steps Government is taking
to see that we have the necessary technical personnel ready. This is a matter
which we keep in 'view with regard to every undertaking. Whenever o«
particular project is approved and contract entered into with a foreign firm,
we provide for selectian of a batch of Indians to be sent. out for technical
training so that by the time the factory comes into existence, as many of the
important posts can be held by Indians as possible.

Sir, Pandit Kunzru has asked whether we can give any idea as regards the
industries  in which help of foreign capital will be available or asked for.
Obviously, experienced legislator as he is, he knows that it is hardly feasible for
any Government to declare from the house-top what are the particular indus-
tries for which we are calling tenders from foreign capitalists. That is not how
it is done. When foreign investors come here, they come in touch with us.
Foreign experts are invited in other cases and they corue and sit down with
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.as. We discuss matters. We sometime refer-them te private industries
here. We are trying to work out a scheme which, on the who'le, will be ef
benefit to the country as a whole.

Lastly, certain remarks were made as regards absence of any provisions
in tbe Bill for distribution and ¢ontrol of priges. That is the point which
I myself emphasised in my opening speech. We are bringing the Bill
forward mainly to see that production with regard to essential and basic
industries reaches the proper level as soon as posmble We havé not tiken
in hand here their distribution or fixation of prices. With regard - to most
.of these industries, under the Essential Supp ies Act, the Central Govern-
ment has power to control distribution and prices. So there will not be any
sudden crisis in the absence of such powers in the Bill. After the Bill comes
into operation, after we consult the provinces with regard to their attitude,

am sure we will be able to come to & warking agreement with the provinces
80 that the scheme for distribution and for fixation of prices i8 made in such
& way that it will be fair to the industry as also to the consumers. If necessary
later on we will have fo ask for these powers also through another Bill.

All the other points raised will undoubtedly be considered by. the Select
«Commitfee.

Badu Ramnanyln Singh: May I know whether cottage industry,
especially khadi, has got any place in this Bill?

The Honourable Dr. Syama Prasad Mookerjee: As I explained while
moving the Bill, this Bill relates only to factories, as the word factory is
understood in the Factories Act, where twenty or more workers work. Khodi
obviouslty does not come into the scope of this Bill, and it is not desirable
that it should. May I, with your permiesion suggest that three more names
be added to the Belect Committee Members, who are specially interested in
thit¥ Bill? They are Bhri B. L. Bondhi, Prof. Bhibban Lal Baksena and
Prof. K. T. Shah.

Mr, Chairman: Then I will include these names in the motion.
“Ihe question is:

‘““That the Bnll to provide for the development, regulation and control of certain
industries, be referred to a Select Committee consisting of Shri Homi Mody, Shri M.
Ananthasayanam Ayyaogar, Dr. Bakshi Tek Chand, Shri Hamnath Goenka, Shri H. V.
Kaath, Shri T. Ramalingam Chettiar, Pandit Lakshml Kanta Maitra, Shri Khandubhai
X. Desan Shei R. L. Malviya, Shri V. C. Keesava Rao, Srijut Kuladhar Chaliha, Shri
Prabhu Dayal Himataingka, Shri Biawanath Das, Shri Padampat Sioghania, Shri .Jas at
Roy Kapoor, Shri B. L. Sondhi, Prof. Shibban Lal Baksena, Prof. K T. Shah and t
Mover, with instructions to report not later than the last workmg day of the first “eek
of the next session, and that the number of members whose presence shzll be necessary
to constitute a meeling of the Committee shail be five.”

The motion wae adopted.

Mr. Chairman: Now the Prime Mirister will make a statement about the
future business of the House.

-

STATEMENT OF BUSINESS,

The Honourable Shri Jawaharlal Nebru (Prime Minister and Leader of the
House): Two days ago I expressed the hope that we might be able to finish
our legislative programme-~at any rate, an important part of it--by the
7th afternoon. We are now at the end of the 8th, and we have not got through
the greater part of it. The House undoubtedly bas been working hard during
these days. It has considered important measures, and it is not desirable
to cut short debate on these measures; for instance on an important measure
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like the one just now passed. Bu# the fact remains that about eighteen Bills
gtill remain to be considered Many of them perhaps will not take much
time; some may. ‘Any way, it seems qQuite impossible for us to dispose of
them by to-morrow evening. 8o it has become inevitable I feel, that tha
House should sit for another two days, that is, up to the ninth.

Pandit falebmi Kanta Maitra (West Bengal: General): And noi beyond.

The Honourable 3hri Jawaharlal Nehru: No, not beyond the ninth, But it
may have to sit for elightly longer hours on theee days. I take it that on the
eighth and ninth, there will be no questions, 8o there will be a little more time
for consideration of legislative business.

Mr, Chalrman: This matter hae now to be communicated so the Speaker.
He has to decide what to do. Intimation will be sent to Honourable Members
fater, by circulation.

The Assembly then adjourned to ¢ Quarter to Eleven of the Clock on.
Thursday, the Tth Apni, 1949,





